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LOK SABHA DEBATES

3601

LOK SABHA
Saturday, 30th August, 1958

The Lok Sabha met at Eleven of the
Clock

[Mr. SpEARER 1n the Chair]

ORAL ANSWERS TO QUESTIONS

Government of India Scholarships to
Scheduled Castes and Scheduled
Tribe Students

.+..
Shri D. A. Katt:
*895. { Shri B. K. Gaikwad:
{Shri Biva Raj:

Will the Minister of Education be
pleased to state

(a) whether 1t 1s a fact that obtain-
ing a certain percentage of marks in
the pre-univer<ity examination i1s made
a condition precedent while awarding
Government of India scholarships to
the Schedultd Caste and Scheduled
Tribe students undertaking umversity
education,

(b) 1f so, what iled the Goveinment
of India to lay such a condition this
year only; and

(¢) what 1s the percentage of marks
required to be obtained by these stu-
dents to get the India Government
scholarships?

The Minister of Education (Dr. K. L.
Shrimall): (a) to (¢) A statement 1s
laid on the Table of the Lok Sabha
[See Appendix III, annexure No. 80.]

Shri D. A. Katti: In view of the
fact that because of this pohicy which

14 LSD.—1.
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Government 15 now adopting a con-
siderably large number of Scheduled
Caste students will be deprived of
their educational facilities, may I know
whether Government proposes to re-
consider this pelicy, or it wants fo
continue this policy in future too
ignoring the spuwrit underlymng this
provision?

Dr. K. L, Shrimali: The House is
aware that Government 1s more sym-
pathetic towards the whole question
of giving scholarships, and the Home
Minister took a lot of interest and the
amount was raised to Rs 2 crores It
1s not possible during the Second Plan
period to increase this amount any
further. and therefore this selection
was 1nevitable

Shri D. A. Katti: May I know the
number of scholarships awarded last
year and the number of applications
received so far?

An Hon. Member- Sir, the lights are
off

The Parliamentary Secretary to the
Minister of Community Development
{(Shri B S. Murthy): Because of the
Haryans' woes

Mr. Speaker: Harijans are expected
ta shed lLight

Dr. K. L. Shrimali: Sir, the number
of scholarships awarded to candidates
of all the three categories for the year
1957-58 1~ as follows Scheduled
Castes 26,447 scholarships awarded,
expenditure incurred—Rs 1,37,00,379;
Scheduled Tribes: number of scholar-
ships awarded—4,300, expenditure
incurred—Rs 18,97,538; Other Back-
ward Classes* number of scholarships
awarded—13,668, expenditure incur-
red—Rs 82,18,575; the total is: number
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of scholarships awarded—4,415—Sir,
the light is dim, and therefore these
figures are subject to correction—
and the expenditure incurred—
Rs. 2,88,18,402.

Shri B. 5. Morthy: May I know
whether any data is available with the
Government as to how much fresh
students will be eligible if a standard
js fixed for awarding the scholarships?

Dr. K. L. Shrimali: Sir, I will be
able to give that information only
after all the applications are received—
that is, after September.

Shri Jaganatha Rao: Sir, I rise to a
point of order. Shri B, S. Murthy is
a Parliamentary Secretary. How can
he put a question?

Mr. Speaker: He also wants infor-
mation.

Shri Barman: Although the exact
number of years was not definitely
fixed, it was expressed in the Advisory
Board that for some years to come
the policy of giving scholarships to
students who will pass the examina-
tion should continue. May I hknow
whether this change of policy has been
put before the Advisory Board; if so,
what was the decision of the Board?

Dr. K. L. Shrimali: The Board is
always consulted about matters of

policy.

Shri Siva Raj: In the statement it
is stated that the number of Sche-
duled Caste students applying for
these scholarships is increasing every
year. I am happy to hear that. If
that is so. may 1 know if it is the
policy of Government to make educa-
tion of Scheduled Caste people depend
upon their ways and means position,
or they want to give this subject a
high priority?

Dr. K. L. Shrimali: We have to take
these factors into account. The num-
ber of students 1s increasing every
year, and the amount at our disposal
is limited. If the number goes on
increasing—we should be happy that
the number of students coming out of
schools and colleges is increasing
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every year—naturally a selection will
have to be made, It was after con-
siderable difficulty that we were able
to fix the ceiling of Rs. 2 crores. In
fact, the Home Minister took a great
deal of interest, and he had to per-
sugde the Finance Minister to sccept
this amount during the Plan period.
It is mot possible to increase the
amount any further and, considering
the twa factors, increase in the number
of students and the availability of
lim:ted funds, there is no other alter-
native except to make the selection.

Shri Thimmaiah: In the last year of
the First Five Year Plan the amount
sanctioned stood at Rs. 2 crores, and
in the Second Plan a larger amount
has been sanctioned for education,
taking the Plan as a whole. How is
it that in the Second Plan also the
figure stands at Rs. 2 crores, same as
it stood at the end of the First Five
Year Plan?

Dr. K. L. Shrimali: The hon. Mem-
ber is not properly informed. [ do
not have the exact figures with me,
but I think it is not correct to say
that the same amount was available
in the First Plan because, I think, it
was only two years back that this
amount was increased.

Shri B. K. Galkwad: May I know
whether it is a fact that by refusing
scholarship to Scheduled Caste stu-
dents Government 1s acting against the
directive principles enunciated in
article 46 of the Constitution?

Dr. K. L. Shrimali: No, Sir; not at
all. The article is not being violated
mn any way. We have to take into
account the availabibity of funds, and
when there are larger number of
students coming out, it is natural that
the principle of selection will have to
be applied.
House that as far as university educa-
tion is concerned in every country
some kind of selection has to be made.
University education is not meant for
all kinds of people; it is only those
who car’ derive the maximum benefit
out of university education who would
be admitted. (Interruption.)

I mayv also inform the .



3605 Oral Anmoers

Bhri B. 8. Murthy: There 1s no
untouchability m other countries

it waw FWTeT ¢ T | WA AT
g fe gfom swmor & fafrer ot fer
el oY, IR F g W I W
F ¥ gray Y 2 fzar omgam ¢

Dr. K. L, Shrimali: I do not know
about'that Harijan Welfare Fund It
is not at my disposal, and I cannot
possibly answer that gquestion The
hon Member may table a separate
question for that

Mr. Speaker: Next question
Several Hon. Members rose—

Mr Speaker: I have allowed a suffi-
cient number of supplementaries

Shri B, K. Gaikwad. I shall put only
one question

Mr. Speaker: Yes

Shri B. K. Gaikwad* Was there any
announcement made by the JSovern-
ment to the effect that the number of
Scheduled Caste students 15 increasing
year after yvear and hence the element
of selection would be introduced”

Dr. K. L. Shrimali. I have already
said that selection will be made

Shri B K Galkwad I want to know
whether an announcement was made
to that effect

Dr. K L Shrimali: The institutions
have been informed that selection
would be made

Agricultural Courses in Higher
Secondary Schoels

Shri Bihhuti Mishra-
Shri Ram Krishan:
*697. { Sardar Igbal Singh:
LSIui Panigrahi:

Shri I Eacharan-

Will the Minister of Education be
pleased to state

(a) whether the scheme for insti-
tuting sgricultural courses in higher
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secondary schools in the rural areas
of the country has been ﬁnalfsed.

(b) o so, the details thereof, and

{c) the States where these courses
have been introduced?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir

(b) and (¢) A statement is laid on
the Table of the Lok Sabha (See
Appendix III, annexure No 81]

ot frqfa w9 @Eeie ¥y T
o & 5 39 e A fear mar &
& gg e argat g {6 &% § mrare O
& wEew ® A o 7

¥Mo Wio HTo WIS} : LZHT
¥ 9T B grw g R A W 5w
ffrn & frm @@ g adfmr g
qg v A o1 fe it Sza s 2 R
a1 1 fom 22w A ATt oW 92 g%-
& o af 39 & Al & o
ow, D a1 A7 o 22w & W Hw
Fav gz A § | o o oadr 1
3 e N = A W ¥ [y 7T
S IR i

mtfefafw A @
1T FT AT LT T oSy el
2zq § =g & famfady & o &
I AT & WoT uFT AAT F IofT w7

-

qTF |

Mo WMo Mo AT TqTHFTT
Y TF HT QI A § | § WAAT HGET
wERy ¥ fasa & & fag oo &
qXH T FEAT ATAY & I A qg A1
ot &% &g fo  faaet 9= g1 7% ag
TrEATE AAT HL )

Mr. Speaker. Shr1 Pamgrahi

Shri Jadhav May ! know whether
Bombay

Dr. K. L. Shrimali- Bombay did
apply
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Mr. Speaker: I am not going to
allow the hon Members whom I do
not cally to put a question Yet af
they go on the hon Mimster need not
answer They will catch my eye 1n
due course I find the name of Shr:
Panigraht and the names of some other
Members put against this question I
am trying to give them an opportumty
first, and then to others as far as

possible, except 1n exceptional circum-
stances

Shri Panigraln In the statement no
mention has been made about the
State of Orissa May I know whether
the State Government made anv
request to the Government of India
for getting a sanction of an amount
for this purpose or whether the Gov-
ernment of India could not find 1t
possible to give the money?

Dr. K. L, Shrimal: It is very diffi-
cult to answer about each individual
State, but generally those States which
applied 1n time got the allocation

Shri Jadhav May [ know whether
1t was possible to distribute these
courses to all the States?

Dr., K L Shrimah I would verv
much hke to extend these <chemes to
all the States but our funds are
limited and I hope in the third Five
Year Plan we mav have more funds
for this purpose

Shri Tangamam In the statcment
we find that in <x States this has
been introduccd Mav I know what
will be the break up of the giant that
1s being qivin to thew six States?

Dr K L Shrimali If the hon
Member would look at the statement
he will «ve that 1t shows the expend:-
ture on each course If the arithmet:-
cal calculation 1s made he could find
out how much allocation 1s made to
each State

Shri Tangamani: The total is there
I wanted to know how much 1s allot-
ted to each State—West Bengsl,
Kerala, Madras, etc
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Mr Speaker: I have the statement
here Under various heads, for each
State it 15 given

Dr K L, Shrimali: The position is
explamned for each course, and the
estimate fot each course 1s given For
each State the number of courses
allotted 1s also given It 1s then a
simple calculation to find out how
much 1s allotted to each State

not got the calculation

Shri Hem Barua: From the state-
ment 1t 1s seen that 50 agricultural and
ten science diversified courses have
been introduced mn s1x States May I
know how far these six States have
co-operated with the scheme and what
1s the progress achieved so far?

Dr K L. Shrimall: We have not
received vet the reports from the State
Governments

Shri Ramm Reddy' May I know whe-
ther the agricultural needs of each
State have been taken into considera-
tion while selecting the States and,
if so, why Andhra 1s eliminated from
the list of States in which these courses
are being started?

Dr K L Shrimali [ have already
answered that question

Mr Speaker Ther. 1~ a matching
grant 1 think

i K L Shrimali We wiote to all
the State Governments and <ome State
Governments had -unt theu applica-
toy wi'h then regquuement- Two or
thico States sent the applications late
Other S'ate Goveinments did not send
application  with the result that they
wile left out

Shr1 Tyagt I this agricultural
training n rural areas given only to
such «tudents as are anxious to take
agriculture as theiwr profession in life
or 15 1t compulsorily given to every-
body?

Dr. K L. Shrimali: The purpose of
these multi-purpose courses is to pro-
vide courses to suit the abilities and
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talents of each individual child. There
will be various kinds of courses in
the same institution, including agri-
cultural course, and those students
who have an aptitude and the ability
to make use of these courses would
be admitted to these courses.

Mr, S8peaker: 1 would appeal to all
the hon. Members to go and see what
is happening in ther own States
during the inter-sessions.

Shri Tyagi: Nothing 1s happening

Mr. Speaker: 1 am really surprised
Whenever 1 go, 1 do not miss an
opportunity to see what 1s happening.
I saw a multi-purpose school in my
own town and saw how 1t was work-
ing But how does such a thing escape
the hon. Members? It is not as if one
district is preferred to another district.
1 am sure there is %t least one multi-
purpose school in every district.

Shri Pamigrahi: Were you satisfied
with the school?

Mr, Speaker: | am thoroughly satis-
fied.

“Smuggled Goods Seized in Delhi”

+
{ Shri Harish Chandra
*€95. { Mathur:
| Pandit D. N. Tiwary:

‘Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that Delhi shops receive a regular
supply of smuggled goods such s
watches, pens, blades etc.; and

(b) what is the amount of such
smuggled goods seized and the num-
ber of persons arrested during the last
s1x months?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) As far as
Government are aware, there 15 no
regular supply of smuggled goods, such
us watches, fountain pens and razor
blades, to the shops at Delhi They
are, however, aware that certain quan-
tities of these goods are being smug-
gled into this country through various
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Land Customs frontiers as well as
Sea and Air ports. It is not impossi-
ble, therefore, that some of these goods
are sought to be disposed of through
traders in Delhi.

(b) During the last six months 1,187
watches valued at Rs. 44,320 were
seized by the Delh: Customs out of
which one single case covers 1,150
watches valued at Rs. 42.000. No other
goods like pens, blades etc. were seized
during this period. One person was
arrestcd n connection with the smug-
gling of watches referred to above.

Shri Harish Chandra Mathur: May
I know what steps have been taken
in regard to prevent smuggling, since
the hon. Deputy Minister stated on the
floor of the House during the budget
session that the Delhi market was
flooded with luxury goods not because
foreign exchange had been released
but because smuggling of goods was
there in the market all over. May 1
recall his attention to that fact and
may § know what is happening?

Shri B. R. Bhagat: That statement
was made a year ago, and this ques-
tion pertains to a recent period. Since
then. various steps have been taken,
mciuding the tightening of anti-
smuggling measures and the result has
been quite encouraging.

Shri Harish Chandra Mathur: 1
have asked what special measures
have been taken

Mr. Speaker: ls it desirable to state
all of them on the floor of the House
to encourage smugglers to get out of
them?

Shri Harish Chandra Mathur: May
! know 1if the hon. Minister 1s aware
that only three months back, the Delhi
market was so flooded with 7 O'clock
blades 1n spite of restriction on the
import, that the market price went
down from Rs. 18 per ten packets to
Rs. 13 per ten packety which shows
that the market was‘\'ﬂooded with
smuggled goods, and may I know if
the hon Minmister 1s aware that the
steps taken by him are inadequate?
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Shri B R. Bhagat: No; the conclu-
sion drawn by the hon Member is
wrong, m this particular matter,
because the indigenous production has
grown and the quality has mmproved
and that has resulted in bringing
down of the prices

Scientists’ Delegation to U.S.B.R.

_}
Shri Panigrahi:
Shnn V P. Nayar-
191 Shri Kumaran:
'Y Shri Muhammed Elias-
| Sadar Igbal Singh:
| Shri Bhakt Darshan:

Will the Mimster of Scientific Re-
search and Cultural Affairs be pleased
to state .

(a) whether the team of scientists
led by Professor M S Thacker which
visited the USSR has submitted re-
port to the Government and

(b) 1f 0o whether a copy of 1t will
be laid on the Table of the House

The Minister of Scientific Research
and Cultural Affairs (Shr1 Humayan

Kabir) (a) Yes Sir

(b) A copy of the report will be
laid on the Table of the House in due
course

Supply of Coking Coal to Rourkela
Steel Plant

*702 Shri Supakar Will the Minis
101 of Steel Mines and Fuel he pleased
to state

(a) the source from which the
Rourkela Steel Plant will get its sup
ply of cohing coal and

(b) whether the coal washeries that
are bemng established will produce
enough metallurgical coal for all the
Steel Plants in the public sector”

The Minlster of Steel, Mmmes and
Fuel (Sardar Swaran Singh): (a)
Rourkela 1s to get washed coals frowm
the Kargali and Dugda washeries The
ceanstruction of the Kargali washery ie
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almost completed and no difficulty is
anticipated mn getting washed coal
from this washery Until the Dugda
washery 1s constructed, selected un-
washed Jharia coals will be used

(b) Yes, Sir

Shri Supakar:'In view of the fact
that these washeries will supply cok-
ing coal to Rourkela as well as Bhilas,
1< there any scheme for having a short-
cut railway link between Kargali and
Rourkela®

Sardar Swaran Singh: It will be
better 1f that question 1s addressed to
the Railway Minister

rafeyg
Yvor =t fayfa fawr . wT Mg-
w1 FAY 4g @ WT FIT FT f® .
() s a7 Ax ¢ % fagre s
9T W WRTR T ACHTY § O ST
9 wufey & §7 F fag  FErw

a7 7 fadtg azmAr aoi &,
i

(=) afzer a1 =w qrwTa
fam w3ty § fod gt Tzmr 2=
#1 fas=ag fegr ¥ 7

TR WAME & TH-AA (ot
FMA) (%) FAH IAT T2 GIHFC
7 21 g9 fafia |agw@ar sEir o

(&) #r¢ mera a#r & af

oft frfa fas @ s s 3
fa #1 #=fra 79w F "13F zow A
F AT ¢ #1% fafsaw Afr Gt
T 2 fF oux 19 F o= oraw req
1 fAasy avqwr =7 7 #1 amar ?

ng-wTd wA (dfex Ale wo ) :
i

o7t fawfar fan ® AT wTEET §
¥ fo arew 790 & 1 F1 X HT
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wgrear of 7 fegen W wrmd A
s qgrsT Y & ot AR ¥ fet v
ft mrew zag FAY ey 92T w7 g
T#f forqr, 99 & ATOA §  WT ATETT
97 g forsier 7Y & fF a2 39 w1 fagw
qEqOT ®9 H FL |

dfgn Mo Te W : FTHIT wrfaver
w7 7EY &, aw faedY 7 aga A @A W
mE, oY R | Y Y o @ & ) weeww
R I ¥ a7 & gy wyr | 0w afefa-
oA wdt g€, 99 7 woa  gwra fxm
RzH ¥ g9 § qg AT § 97 ag gEven
o FwrefT vgey € fe A7 o A o
i w9

st fanfa faswr : 227 &1 qem@ar
¥ ¥ foa ¥ ¥fra qewTe g ST
g l

Gy e Wo 957 : FFHAT F1 THH,
g ee & fag fom gz a5 w=lra g7=r
ZHFAT & I & WaT & 7 @A
T & fx fomr w2 & oA 39 &1 @
w71 91fed, w8 ®1 qgS F7=y Tfaq.
fam &1 drg o, fEAdT g S
se7a 3, feat gAY #1 3@ gre %,
foT 77 A0FT A AIHT ATHEAT TG |
Fg 9% 3T H1 A7 F7A7 I54AT § |

Shri Hem Barua: In some States,
like the State of Assam, they have
introduced this scheme of prohibition
on a limited scale Do they proposc
to extend the area of operation and
if so, have they approached the Central
Government for financial assistance?

Pandit G. B. Pant: I do not think
they have to approach the Central
Government for that If they want
to take any action within the State,
they are competent to do so

Shri Thimmaiah: May I know whe-
ther any steps have been suggested to
the State Governments to implement
the recommendations of the Shriman
Narayan Committee?
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"Pandit G. B. Pant: Many from time
to time, not only by the Government
but by many others also.

Census of Dowry Qifts

Shri Tangamani:
Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

*104.

(a) whether Government have
ordered a census of dowry gifts offered
and received by Government officers
during the vyear 10857-58;

(b) what 1s the purpose of taking
the census. and

ic) when will the census results be
out?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Government gervants are
required to report such gifts to Gov-
ernment where necessary under the
provisions of the Central Civil Services
{Conduct) Rules, 1955. Information
about such pgifts 1s being collected.

(c) As soon as the information 1s
collected, 1t will be laid on the Table
of the House

Shri Tangamani: May I know whe-
ther in seeking information from the
officers, they are asked to furnish a
statement of dowry gifts received and
given by them or dowry gifts received
and given by their dependants?

Shri Datar: Information has been
called and therefore the information
1s being collected

Mr. Speaker: The gquestion s
whether the dependants also are in-
cluded

Shri Datar: Under the rules, they do
come

Shri Tangamani: May I know whe-
ther this will be an yearly phenomenon
or onlv a sample survey taken for
1957-587

Shri Datar: The question was asked
as to what was being done in this
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respact Therefore the information 1s
being called for.

Mr. Speaker: He wants to know
whether this @ill be a recurring
feature Has he to 1eport every time
he receives or gives gifts?

Shri Datar. Yes, Sir Whenever
there are such gifts, he has to report

Mr. Speaker: So, 1t will be
continuous

Shr: Hem Barua In view of the fauct
that the dowrv svstem destroys the
sacramental value of life and cuts at
the root of romance, may 1 knew 1f
the Government propose to introduce
legislation banning this nauseating
system altogether”

Shri Datar: There are many parts
where this custom 15 there  There-
fore, this custom has been recognised
But they have to report it under the
rules

Skri Thimmaiab: May I know whe-
ther taking dowry from a rich father-
in-law 15 forbidden?

Shri Datar: Rich or poor, the ques-
tion 15 what 1s the amount that he
£1ves or receives

Shri Tangamani: 1 would litke to
know from the hon Minister whether
there is a proposal to bring any legis-
Iation banning the giving or receiving
of dowry?

Shri D s Government have issued
a cire and the terms of that
cireu are to be adhered to by all
the Government servants

Mr. Speaker He wants 1o know
whether there 1s any proposal to intro-
duce legislation banning the svstem on
an all-India basis Some State Legis
latures have passed legislation

Shri Datar: I am not awere of any
such thing

The Minister of Home Affairs
(Pandit G. B. Pant): This 1s one of
the subjects which are under peren-
nimal consideration
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Publication of Report of Official
Language Commiesion

s105 J Shri Subodh Hansda:
( Shri § C. Samanta:

Will the Minister of Home Affairs
be pleased to state

(a) whether the report of the Official
Language Commission has since been
published 1In any of the regional
languages and

(b) 1f so the total amount 1ncurred
to publish it?

The Minister of Home Affairs
(Pandit G. B Pant): (a) Yes, 1n
Hinda

(b) About Rs 21,000

Sbr: Subodh Hansda. May 1 know
whether there 1s any proposal to pub-
lish the report in the different regional
languages”?

Pandit G B Pant Almost all the
State Governments are having it pub-
lished 1n their own regional languages

Shri Subodh Hansda May 1 know
why the Government propose to pub-
Iish the report in different regional
languages® Is 1t for ehciting pubklic
opinion or to sell them 1n the market?

Pandit G B. Pant: The State Gov-
ernments were requested to translate
the repoit They have applied them-
selves to the task In some places,
the regional version i1s m Press In

others 1t 1s lhikely to be completed
soon

Income-tax Appellate Tribunal

*706 Shri Anirudh Sinba. Will the
Minister of Law be pleased to state

{a) whether 1t 1s a fact that Govern-
ment have constituted a new Bench
of the Income-tax Appellate Tribunal;
and

(b) 1f so, the place of 1ts location*

The Minister of Law (Shri A. E.
Sen): (a) Yes Sir
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(b) The Bench is located at Bombay
for the present; but the intention is
to locate it at Calcutta as soon as
office accommodation becomes avail-
able there.

Sbrl Anirudh Sinha: May [ know
the justification for the abolition of
the Patna Bench of the Income-tax
Appellate Tribunal when Government
are creating new Benches?

Shri A. K, Ben: This does not strict-
ly arise out of this question. This
has been answered before, but I do
not mind answering it again. We
informed the House when several
questions were asked last year that
the number of freshly instituted
appeals in the Patna Bench has gone
down to roughly 500 and the pending
appeals were also insignificant in
number, so that it is impossible to
keep one Bench engaged for Patna
work alone throughout the year. It
turned out that they had to sit for &
substantial part of the year at Cal-
cutta. Arrangements were, there-
fore, made that most of the districts

in Western Bihar would be brought ..

under the jurisdiction of the Allaha-
bad Bench and some of the districts
in Eastern Bihar would be brought
under the jurisdiction of the Calcutia
Bench. An assurance was given also
that these Benches would travel to
Patna from time to time and sit in
circuits to hear appeals which are
desired to be heard at Patna. Assur-
ance was also given that the matter
would be kept under review con-
stantly, so that if it is found that
there are enough appeals pending and
instituted in the Patna Bernch, the
question of setting up a separate
Patna Bench would be again consider-
ed.

Shri Anirudh Sinha: In view of the
hardships and inconveniences €x-
perienced by the income-tax assessees
in filing their appeals at Calcutta and
Allghabad, do Government propose to
reconstitute the Patna Bench?

Shri A, K. Sen: I have already
stated the conditions necessary to
warrant a review of the matter. In
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fact, the matter has been kept under
review and we have got the latest
statistics which I may give to the
hon Member. There were only 85
appeals per month on an average in
the last ® months flled from the Bihar
area as against 308 in Bombay, 170 at
Allahabad, 195 in Madras, 196 in Cal-
cutta, 155 in Delhi and 182 in Hydera-
bad. That shows that the number is

still too small to warrant a separate
Bench at Patna.

Shri Prabhat Kar: May I know the
number of pending appeals in the
Calcutta and Bombay Benches?

Shri A. K. Sen: 1 do not know if 1
can give the facts on this question.
But 1 will try to give 1t. There were
only 469 cases pending before the
Patna Bench. Omn Ist October, 1857
there were 2,314, 2,182 and 1,570 cases
before Madras, Calcutta and Hydera-
bad benches respectively, That
means that Calcutta comes second,

wi@h 2,182 cases pending before the
Tribunal.

Robbing by Taxi Drivers

*708. Shri Radha Raman: Will the

Minister of Home Affairs be pleased
to state:

(a) whether there have been any
cases in Delhi where taxi drivers
have robbed the passenger and even
murdered him or where a gang hired
a tax: and took the taxi driver to an
odd place and ultimately threw him
out of the taxi and took it away or
left him there without payment under
threat of murder; and

(k) 1if so0, the number of such cases

reported during 1957 and 1958 so far:
and

{c) the steps taken in the matter?

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar): (a)
There was no such case invelving
murder, but there have been some
cases of robbery of a petty nature.
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(b) 1957 1958 "Total
(Uggo 22-7-58)

(r) Cases in  which
passengers were
vicitims at the
hands of taxa drivers 2 1 3

(er) Casesin which taxi
drivers were victims
at the hands of
passengers . 3 5 B
(¢) (i) Night patrolling has been
introduced on {forlorn and isolated
roads on the out-skiris of the city,
as such cases generally occur on these
roads during late hours of night.

(ii) Descriptive rolls of al] the sus-
pects involved in such cases have been
collected and circulated to tax:
drivers through their Unions and
they have been advised to enlist the
help of Flying Squads whenever
necessary.

Shri Radha Raman;: Out of the cases
which have been reported, may I
know how many cases are under prc-
secution and how many have been
convicted?

Shri Datar: Five cases have been
brought to book and 14 accused have
been arrested. They are before the
court. Six cases have been treated as
untraced and the remaining twe cases
are under investigation.

Shri Radha Raman: In view of the
lJarge number of cases that have been
reported and also in view of the steps
that Government have taken, are thev
contemplating taking into confidence
the Taxy Drivers’ Assoriation and
seeking their co-operatior 1n this
matter?

Shri Datar: We are already seeking
their co-operation. In fact, we have
circulated the names of rcuspects to
themn and we have requested them tu
be careful and report immediately to
police.

Shri Joachim Alva: Is there not a
uniform rule in all big citier by which
the taxi numbers are put on the
windscreen right in front of the pas-

30 AUGUST 1858

Oral Answers 3620

sengers and also on the back seats so
that the passengers on both seats
may know the number of the car in
emergency? Is it not strictly enforc-
ed?

Shri Datar: The number is always
there. It is not inside.

Shri Nath Pai: The hon. Minister
has never travelled in a taxi.

Steel Supply to Calcutta

Shri H. N. Mukerjee:
Shrimati Renu Chakravartty-
*710. { Shri Prabhat Kar:
1 Shrimati Da Palchoudburi:
Shri Bimal Ghose:

L

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether some time ago he was
approached by the Corporation of
Calcutta for a monthly quota of steel
for a certain number of months for
executing the Palta-Talla Main
Scheme for Calcutta’s water supply;

{(b) whether the reguest has been
agreed »0; and

{c) if not, the reasons therefor”

The Minister of Steel, Mines anad
Fuel (Sardar Swaran Singh): (a)
Yes, Sir The request was for allot-
ment of steel in addition to the normal
allotment to the State

(b)Y and (c¢). Not yet, Sir. Such
requirements are normally a charge
on the overall state guota. In this
particular case, part of the require-
ments have already been met by the
State. What has now been requested
for is supply of the balance require-
ments. The quantity involved is
about 8,500 tons, mostly plates, which
is a very difficult category to obtain.
The Bengal Government have been
requested to phase their requirements,
and if this is done, it might be
possible for us to make a fresh effort.
to meet the demand.
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Shrl H. N, Mukerjee: In view of
the danger which has been anticipat-
ed of a sudden breakdown of Cal-
cutta’s water supply on account of
the leakages in the steel water pipes,
a danger which has been emphasised
by the recent occurrence in Delhi,
will Government assure the  House
that in spite of the difficulties the
request for steel allotment will be
considered, not as an ordinary matter
of prioritv but as a matter of life and
death for India’s largest city”?

Sardar Swaran Singh: Without e¢n-
tering into the correctness of the var-
jous presumptions that are implieit in
the question put forward by the hon.
Member on the short gquestion of the
importance of this demand, we have
no doubt that 1t is an urgent demand
But the difficulties with regard to
short supply of steel are also equally
great. The West Bengal Government
have already allotted a lhittle over 5,000
tons of steel to the Corperation to
enable them to undertake repairs
where they were most urgent. I am
sure that if there are any emergent
or urgent demands, the West Bengal
Government. who have got their
State allocation, which is much higher
than the actual requirements of this
case, can alter the priorities of inter
se allocations and give higher priority
and meet their demand if they find
that' the demand is reallv urgent and
pressing.

Shri H N. Mukerjee: There was a
press report lately that at a recent
meeting of experts and representatives
of Government and the Calcutta Cor-
poration 1t found that construc-
tion of new mains would not start at
all next Cctober as 1t ought to and
would be interrupted for lack of ade-
quate steel supply for a few months
past. Now will the Minister give us
the exact position in regard to that?

Bardar Swarau Singh: It would
really be very difficult for me o
give the exact position as to what
is the nature of work that they pro-
pose to undertake and whether it is
likely to be stopped. Obviously, the
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West Bengal Government or the Cor-
poration would be better informed.
But, as I have already said, if for any
particular portion of that pipe-line it
is found that there is urgent demand
for steel for repairs which are neces-
sary, I am sure for that specified
object fresh efforts could be made to
find steel although it is in short
supply.

Shri Prabhat Kar: Am I to under-
stand that the Government of Waest
Bengal has not approached the
Central Government, pointing out
the urgency of the need for steel sup-
ply for the repair of the pipe-lines for
water supply 1in Caleutta”

Mr. Speaker: He refers to additional
allotment.

Sardar Swaran Singh: No, Sir The
hon Member should not have that
feeling

Shri Sadban Gupta: May I know
the quantity of steel plates allotted
to the Government of West Bengal
and the allotment which the Cor-
poration had requested from the
Centre”

Sardar Swaran Singh: Thc assess-
ment that has been made by the Cor-
poration with regard to theimr require-
ments of plate was 13,700 tons. Out
of this, the State Government allotted
them 4,500 tons on one occasion and
1.200 tons on another occasion. So,
out of -the total reguirement of 13,700
tons about 30 to 40 per cent, of the
requirements have already been met
and certainly the most urgent parts
of the pipe-line can be repaired by
this allotment.

Shri Sadban Gupta: What i1s the
total allotment made by the Govern-
ment of West Bengal®

Sardar Swaran Singh: Category-
wise allotment is not avallable with
me.

Shri Prabhat Kar: If the State Gov-
ernment has already approached the
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Central Government, the expert opin-
1on being that by January, 1959 the
water supply in Calcutta will not
able to meet the requirements, why
15 it that the Central Government
has not taken steps to see thal thewr
requirements are supplied 1n time so
that the people of Calcutta may not
put to difficulty i1n the month of
January, 19597

Sardar Swaran Singh: ] have al-
ready attempted to give a reply to
that The West Bengal Government
have approached us The Coz-
poration has also approached us We
have pointed out that these demands
should normally be met from out of
the overall State quota After all,
the States should be left to judge the
relative 1mportance and urgency of
the various demands and try to meet
those demands rm some equitable
manner, regard being had to the
overall shortage

Shri H N Mukerjee: May 1 know
if there 1s any truth in the report
which appeared in the press lately
that certain construction work in re-
gard to the putting up of steel mains
was entrusted to a Bombay contract
mg firm and 1t was because they had
several commitments they diverted
part of the steel allocation to certain
other contracts and so they could not
give sufficient attention to the case of
Calcutta, which has now almost gone
by default?

Sardar Swaran Singh: I think it
would not be far to say that the
case of Calcutta has gone by default,
and the statement that I have made
here should be sufficient answer to
any such msmuation But with re-
gard to the particular enquiry that
the hon Member 1s making of a
Bombay firm having some other con-
tract work, unless more details are
given, 1 cannot give any reply

Mr Speaker: I would suggest to
the hon Mmmster to find out whether
really thus question ought to be an-
swered here or not Are this Gov-
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ernment 1n charge of laying the pipe-
line m the streets of Calcutta?

Shri Prabhat Kar: It relates to
supply of steel

Mr. Speaker: If 1t 18 supply of steel,
it 1s all nght But what about apoint-
ment of the contractor for laying down
the pipes?

Sardar Swaran Singh: No, 1t  will
be the corporation who would be m
charge

Mr Speaker: So, what 1s the good
of asking this Minister whether some
contractor appomnted by the Calcutta
Corporation

Shri H N Mukerjee: The allocat-
10n

Mr Speaker: As for allocation, he
has already said that both the State
Government and the corporation
have written to the Central Govern-
ment, but the Central Gowvernment
somehow feel that i1f they allocate
priorities or assign priorities, they will
be able to manage this themselves,
and there 1t stops so far as the res-
ponsibility of the Centre 1s concerned.

The hon Member asked a question
whether this work of construction has
not been entrusted to a Bombay con-
tractor who has diverted a portion of
this for some other purpose I
wanted to know from the Minister
whether the work of construction and
entrusting 1t to X, Y or Z as a con-
tractor lies 1n the hands of the Central
Government, and 1f not, how this
question would arise So, let us not
1ignore this aspect of the matter
(Interruptions) Whatever may
happen in Calcutta, 1f a contractor
eats 1t away, are this Government res-
ponsible”?

Chambal Project

*711 Sardar Igbal Singh: Will the
Minister of Finance b~ pleased to
state the steps taken ' y Government
to implement the rc.ommendations of
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the Irmgatian and Power team on
Chambal Project

The Deputy Minister of Finance
{Shrimati Tarkeshwari Sinha): I
place on the table of the Lok Sabha
the minutes of the meeting of the
Committee on Plan Projects held on
July, 12, 1858, under the chairmanship
of the Minister for Home Affairs,
which defilne the authorities that are
responsible for the implementation of
the Report [Placed in the Library
See Index No. LT-872/58.] and the
nature of their tasks. [See Appendix
I, annexure No. 82]. The first pro-
gress report on implementation, from
the various authorities, for the period
ending October, 1858, 1s due in
November, 1858.

Sardar Iqbal Singh: May [ know
whether the development committee
which has been suggested in this re-
port has been appointed?

Shrimati Tarkeshwarli Sinha: All
the decisions that have been taken
by this committee on plan projects
have been laid on the Table of the
House It is for the hon Member to
read and decide it for mumself

Mr. Speaker: He only wants to
know whether a comm:ttee has been
appointed, as suggested

Shrimati Tarkeshwari Sinha: No, in
the statement here, there i1s nn pro-
posal to appoint a committee So I
said that these were the decisions that
were taken in the July meeting., and
they have been laid on the Table of
the House

Sardar Igbal Singh: There 1. one
proposal, according to Annexure II
to the statement, to

“appoint committees for deve-
lopment of irrigation and for
executing agricultural schemes
suggested by the team,”.

May I know whether such a com-
mittee has been appointed?

Shrimati Tarkeshwari Sinha: They
have stressed that point, and they have
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left it to the State Governments, and
it 1s for the State Governments o
appoint that committee and review the
periodical reports, and then inform the
Central Government

Shri Tangamani: I find that onec of
the suggestions made was in regard
to the creation of an all-India service
of engineers. May [ know what steps
Government have taken for the cre-
ation of such a cadre?

Shrimati Tarkeshwari Sinha: That
is still under the consideration of the
State Governments.

Shri Nath Pai: State Governments?

Shrimati Tarkeshwari Sinha: The
Government of India sent their pro-
posals to the State Governments, and
they have stressed the importance of
this to the State Governments. All
the State Governments have not yet
taken a decision on this matter; 1t 13
still under consideration by some
of the State Governments

Shri Harish Chandra Mathur: May
I know which of the major recom-
mendations of this team have not
been accepted by Government?

Mr Speaker: How many recom-
mendations are there”

Shri Harish Chandra Mathur: They
have given only certain decisions oh
the recommendations that they have
acccpted But there arc certain very
important recommendations which 1
understand they have not acceptled
May I know which of the major re-
cominendations that have been made
by the team after making a studs
have not been accepted by Govern-
ment?

Mr Speaker: 1 wanted to know
whether I should allow this guestion
or not How many recommendations
were made? If the number 1s large,
I am not going to allow that questiion
here.

Shri Harish Chandra Mathar: 1
said, only major recommendations I
did not ask
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Mr, Speaker: Major recommend-
ations may be one hundred.

Shri Harish Chandra Mathar: There
would be hardly two or three which
have not been accepted.

Mr. Speaker: 1 cannot go on ex-
hausting the time by a single question,
however interesting it might be. Is
the hon. Minister in a position to say
what the number of such recommend-
ations 1s?

Shrimati Tarkeshwari Sinha: It
is a very long list. So, it is not possi-
ble to read it out.

Shri Harish Chandra Mathur: Then,
may [ ask about specific recommend-
ations? May I know whether it was
recommended by the team that the
chairmanship of the Chambal board
should go to a whole-time man, and
if so, what consideration has been
given to the same?

Shrimati Tarkeshwari Sinha: It
has already been given in the state-
ment. If the hon. Member would
care to read the statement he would
find that it is written there that the
appointment of a whole-time chair-
man for the Control Board at this
stage was not considered necessary.
It has already been given in the
statement.

Shri Harish Chandra Mathur: 1
am only asking for the reasons for
the same.

Mr. Speaker: It is not considered
necessary.

Sardar Igbal Singh: One of the re-
commendation of this team- was that
an agricultural expert should he
appointed on the Control Board. May
I know whether this agricultural ex-
pert has been appointed?

Shrimat! Tarkeshwari Sinha: VYes,
they have stressed the importance of
appointing the agricultural expert, and
the association of the Agricultural
Department with this project; and the
State Governments have agreed and
they are trying to implement it as far
as possible.
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Teachers

*712. Shri Sanganna: Will the Min-
ister of Education be pleased to state:

{(a) whether it is a fact that the
Prime Minister has sent a letter to all
the Chiet Ministers of the States with
a request to improve the teachers’
lot; and

(b) if so0, the reaction of the Chief
Ministers to it?

Thé Minister of Education (Dr. K.
L. Shrimall): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 83.]

Shri Sanganma: May I know whe-
ther discontent among the teaching
staff 1s one of the main handicaps in
the education programme?

Dr, K. L. Shrimali: I do not know
how this question arises out of the
main question. In fact, a suggestion
was made with a view to removing
that discontent and improving the
teachers” lot.

Shri Sanganna: May I know whe-
ther any financial assistance has been
given by the Centre to the different
States to improve the lot of the teach-
ing staff?

Dr. K. L. Shrimali: Yes; I have
informed the House on several occas-
ions that financial assistance has been
given and is being given to improve
the salaries of teachers.

Shri Hem Barua: From the state-
ment, 1t is seen that the Prime Minis-
ter has written to the Chief Minis-
ters to give an adequate recognition
to teachers at State and like functions.
May I know how far such recognition
at State and like functions has been
given to them by the different State
Governments so far, and whether
Government are in possession of any
detailed information about it?

Dr, K. L. Shrimali: The State Gov-
ernment have indicated that they are
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th general agreement with the sug-
gestion made. That is all that I can
say for the time being.

Shri Thimmaish: May I know whe-
ther all the States have made use of
the matching grants given to the
States for enhancing the salaries of
teachers?

Dr. K. L. Shrimali: That question
does not arise out of this. The hon
Member will have to give me se-
parate notice for that.

Port and@ Dock Workers' Strike

Shri Tridib Kumar
Chaudhuri:
e713. Shri Muhammed Elias:
Shri Damani:
| Shri Tangamani:
| Shri Anthony Pillai:

Will the Minister of Defence be
pleased to lay a statement showing:

(a) in how many ports were Army
and Navy personnel asked to stand-
by for helping the civil port authorit-
ies during the port and dock workers’
strike in June, 1858;

{b) in how many ports did the port
authorities actually request the Army
and Navy personnel to take over port
and dock works; and

(¢) the type of work which they
were required to do in this con-
nection and the duties for which they
ware detailed in these ports?

The Deputy Minister of Defence
(Sardar Majithia): (a) At the ports
of Bombay, Calcutta, Madras, Cochin
and Visakhapatnam, the Army and
the Navy were instructed to extend
assistance in the maintenance of
essential services.

(b) When the strike actually
materialised, the assistance of the
Armed Forces was requested and
provided at Bombay, Calcutta, Madras
and Visakhapatnam. The Army and
Naval personnel assisted only in main-

30 AUGUST 1858

Oral Answers 3630

taining the esséntial services. They
did not take over these ports.

(c) The Army and Naval personnel
asgisted in maintaining the following
essential services:—

(i) unloading of such essential
cargoes as foodgrains and
salt, coal for use by Railways
and oil for the Refineries;

(ii) safety of ships and harbour
installations;

(i) running of power houses; and

(iv) maintenance of Navigational
aids.

Shri Tangamani: The Deputy
Minister has stated that the Army
and Naval personnel were only re-
cruited to these major ports for main-
taining essential services. May I
know from the hon. Minister whether
after these Army and Naval per-
sonnel were withdrawn from the
Madras harbour, the workers who had
to take over had to wait for two
days because of the repairs that they
had to do to the cranes and other
things?

Sardar Majithia: I could not follow.
Would the hon. Member repeat his
question?

Mr. Speaker: It is a suggestion that
the Army personnel destroyed or
brought about damage to these cranes
and other things.

Shri Tangamani: Two cranes could
not work for three days. I know it
myself,

Mr. Speaker: The best has been
made out of a bad bargain.

Consolidation of Loans to States

*714, Shri Panigrahi: Will the
Minister of Finance be pleased 1o
state whether the Union Government
have further considered any suitable
measures for consolidating Central
loans to the States and their terms of
repayment?
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The Deputy Minister of Finance
(Shrimati Tarkeshwar1 Sinha): The
matter 1s still under consideration

Shri Pamgrahi, Mav I know the
total loans so far advanced to the
different States, and whether any
State has made any repavment of the
loans?

Shrimati Tarkeshwari Sinha The
total amount, till the end of 1956,
which the Finance Commission took
into consideration was of the order
of Rs 900 crores But, after that, the
number of loans has increased very
greatly, and now, 1t stands to nearly
si1x thousand numbers of loans advanc-
ed to the State Governments

Shri Panigrahi. May I know whe-
ther any State has paid any of those
icans?

Shrimati Tarkeshwari Sinha: There
are bound to be some loans that thev
have repaid, and they are repaying
them, but that 1s a very small sum

Shri Panigrahi May I know whe-
ther there has been any request from
the Governments of Orissa and West
Bengal to exempt those States from
repayment of the loans which have
been 1incurred for constructing major
river valley projects mn those States?’

Shrimati Tarkeshwari Sinha All
States want the same concession But
11 1s not possible for Government of
India to go on pgiving conce-<tons

Shri Prabhat Kar. The question
was whether such a request had been
made by the Government- of QOrissa
and West Bengal

Shrimat: Tarkeshwari Sinha The
loans that have been sanctioned cover
rehab:litation of refugees Request
are being made by most of the Gov-
ernments to be allowed concessions
and extension of time limit These
things come and they are constantly
under consideration but that does not
mean that we have taken a deciision
on that.
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Shri Prabhat Kar: The
qguestion was not answered,

Mr. Speaker: What does it mattier?
What she says 1s that there 13 not
going to be an exception made m
favour of one State Every State
wants concessions

Shri Ramanathan Chettiar: Out of
Rs 900 crores due from the States,
what 1s the yearly payment that s
due from the States?

Shrimati Tarkeshwarl BSinha: I
shall have to ask for notice for re-
plying categorically as to how much
yearly payment has been made

specific

Suppression of Immoral Traffic

+
16. J Sardar Iqbal Singh:
" Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to state

*7

(a) the steps taken in the Umon
Territory of Delli in implementation
of the Suppression of Immoral Traffic
in Women and Girls Act, and

(b) the number of arrests made for
contravention of the provisions of this
Act?

The Deputy Minister of Home
Affairs (Shrimati Alva). (a) (1) Rules
under Section 23 of the Act  have
been framed,

(11) The two re-light areas of GB
Road and Kath Bazar have been
brought under the jurisdiction of a
newly established Police Station m
Kamla Market

(i1) A Deputy Superintendent of
Police has been appointed as a Special
Police Officer under Section 13 of
the Act and seven Magistrates have

been empowered to try cases under
the Act,

(1v) A non-official advisory board
has been constituted under Sectlon
13(3) (b) of the Act to advise the
Special Police Officer on the working
of the Act; and
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(v) The  Narn Niketan 1s being
used for the present as a Protective
Home under the Act

(b) 8% women and 45 men till the
beginning of August, 1858

Sardar Iqbal Singh: May I know
when the rules under th1 Ac¢ weic
framed and enforced?

Shrimati Alva: This Act came into
force on the 1st May, 1958 The rules
were framed long before that and
circulated to the States and we got
replies from the States Then the
Act was enforced throughout the
country

Shri Panigrabi: May 1 know whe-
ther Government are aware of the
fact that m Calcutta at a mass gather-
ing of these women, our hon Minster
of Law presided and assured them that
Government woitlld not be harsh in
implementing the provisions of this
Aet”

The Minister of Law (Shri A K
Sen): First of all, I did not preside
It was presided over by Shri Hemant
Bose of the Forward Bloc I was
asked to attend the meeting as an

invitee It was certainly a large
gathering, Before I attended the
meeting, certain resolutions were

handed over to me, they were passed
at another meeting on the 11th May
which was addressed. amongst others,
by speakers mostly from the leftist
parties, ke Dr Narain Roy. Shri
Hemant Bose, Shri Amar Bose and
others in which specific representations
were made that unless women’s homes
were set up, these women should not
be evicted from their existing resi-
dences When these Resolutions were
submitted to me, I thipk the hon
Member expects that 1 should give
some consideration to them And
when I was asked at the meetipg, I
said that 1t was never the policy
of the Act to evict these women 1nto
the streets without providing for
Hlternative homes. “That is one of the
essentis]l provisions of the XLct {tself.

149 LSD—2
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that such protective homes should be
established, otherwise 1t would lead
to more harm than good.

Shri Panigrahi: May 1 know whe-
ther any such protective homes have
been established?

Shrimati Alva: These homes have
been established in different parts,
and even where 1t has not been possi-
ble to establish them, efforts are
being made and the existing homes
have been turned into protective
homes even 1in Delh:

Shri Jadhav: May I know whether
the number of such women and girls
in Delhi was mscertained®

Shrimati Alva. No

Bhrimati Manjula Devi: What are
the reasons why the UP Government
did not implement the Act from May
1958, when these professional women
and girls mugrated from Delhi to
Meerut?

Shrimati Alva: [t was not that the
Act was not implemented there But
when the Act came into force all over
India, naturally some of these women
did migrate to other places which
they considered safe for carrying on
their business

Debts due to Forelgn Countries

*717. Shri Tyagi: Will the Minister
of Finance be pleased to lay a state-
ment showing:

(a) whether 1t 1s a fact that the
debts owed by India 1n respect of
capital goods ordered under the
Second Five Year Plan amount to
Rs 880 crores, and

(b) the country-wise break-up of
the above debts”

The Deputy Minister of Finance
(Shri B R Bhagat): (a) The amount
of foreign loans drawn for the import
of capital goods during the first two
years of the Second Five Year Plan
ja about Rs, 148 crores. If, however,
the Hon'ble Member is referring to
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the wvalue of orders placed abread,
attention is invited to paragraph 7 of
the statement on the Foreign Ex-
change Position made by the Finance
Minister on 13th August, 1958, where-
in it is stated that “Commitments in
the public and private sectors to-
gether, yet to be paid for amounted
to Rs. 887 crores approximately as on
the 1st Aprl, 1858". Of these com-
mitments, it is estimated, capital
goods account for about Rs. 660

crores

(b) A statement giving the available
information in respect of the total
outstanding commitments in the
public sector is placed on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 84.] Country-wise in-
formation regarding private sector
cemmitments ie not available.

Shri Tyagi: Is this total of Rs. 887
crores nett, that is, after deducting
any trade balance to our credit in
various countries?

Shri B. R. Bhagat: No, that would
be reflected in the total foreign ex-
change deficit which is now determin-
ed at Rs. 560 crores. The sum of
Rs. BB7 croreg is the total as on lst
April 1858 of our commitments (in-
cluding import licences iesued) for
the import of capital goods as also
for maintenance of the economy.

Shri Tyagi: I wanted to get the in-
formation in regard to our total
indebtedness which is being incurred
with regard to .the requirements of
the Second Five Year Plan. What
will be the total commitment till
end of the Five Year Plan?

Bbri B. R. Bhagat; In strict legal
parlance I gave the information. I

11 it again:

“The amount of foreign loans
drawn for the import of capital
goods during the first two years
the Second Five Year Plan
about Rs. 148 crores.”

is our cosmmitment for the
years.

¥R
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Shri Tyagl: What about the other
three yvears? How much more is en-
visaged?

Mr, Speaker: The hon. Member will
kindly read his own question: “whe-
ther it is a fact that the debts owed
by India in respect of capital goods
ordered under the Second Five Year
Plan amount to Rs. 880 crores”. The
hon. Minister has replied that they
owe to the tune of Rs. 148 crores. He
has not put down a question as to
what is going to be the commitment
for the entire five year period.

Shri Tyagi: That is my supplemen-
tary.

Mr. Speaker: That
won’t arise.

Shri Ramanathan Chettiar: What
is the total amount of inferest due
on these debts?

Shri B. R. Bhagat: I require se-
parate notice.

supplemantary

Technical Education

*718. Dr. Ram Subhag Singh: Will
the Minister of Seientific Research and
Cultural Affairs be pleased to lay a
statement showing:

(a) how much and from  which
foreign countries Government have
so far received assistance for the
advancement of technical education in
India; and

(b) the nature of help received?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). A statement is
laid on the Table of the Lok Spbha.
[See Appendix III, annexure No. 83.]

Shri Hem Barma: May 1 know whe-
ther it is a fact that the Rockefeller
Foundation has recently made a sub-
stantial financial offer to diffexent
colleges and Universities in this comn-
try for research work?! ¢ a0, what
is the percentage propomed to e
diverted to0 researeh wotk fn techni-
ea] education?
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Shri NMumayun EKabir: We have
not as Government received any offer
of assistance for education from the
Rockefeller Foundation. When  we
receive an offer, we shall certainly
consider this allocation.

Army Trucks

%723, Shri Parulekar: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that an
order for supplying 1,500 3-ton 4x4
Dodge  vehicles was placed with
Messrs Premier Automobile Com-
pany Limited, Bombay in 1952;

(b) whether any complaints were
received that defective vehicles had
been supplied;

* (e) if so, whether Government have
investigated into the complaints made
against the Company; and

{(d) if so, the decisions tzken on
the investigation report?

The Deputy Minister of Defence
(Bardar Majithia): (a) Two orders
for the supply of 1500 S-ton 4x4
vehicles were placed with the firm
in 1952.

(b) to (d). A complaint regarding
supply of defective vehicles was
received and it was investigated by the
Special Police Establishmment. After
investigation, it was found that no
charge under the Criminal Law could
be established against the firm. The
case was departmentally investigated
and it was found that the firm had
used some reworked parts. The firm
have given a guarantee to replace the
rewerked parts free if they fail pre-
maturely within a period of three
years although the normal warranty
is for three months only. These in-
stroctions have been modifled and
Army Inspectors will no longer be
allowed to pass any vehicle as new
which centains any reworked part.

BShel Paralker: May 1 inow whether
it s a fuct that the persom who
Tirouglit thear mattersto the notice of
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Government has been victimised by
the Premier Automobile Company?

Sardar Majithfa: That does not
concern Defence in any case and it is
not within the knowledge of the
Defence Department,

Shri Nath Pai: In view of the fact
that this company has supplied defect-
tive parts to our Armed Forces, will
Government still consider giving ordes
to the company for the supply of fur-
ther vehicles?

Sardar Mafithia: As I said, there
were no defective parts, but they were
re-worked. 1 am quite sure the hon.
Member knows what that means. When
the parts are received in the knocked-
down condition, there might be slight
dents which are pruned by the mach-
ines. This is the standard practice
not only here but in the U.K. and the
U.S. as well,

Shri Jadhav: May I know whether
the vehicles asked for were to be
new or reconditioned ones?

Sardar Mafithia: The vehicles were
new; but certain parts were
re-worked; and 1 have already men-
tioned what re-worked is.

Mr. Speaker: The Question  Hour
is over,

WRITTEN ANSWERS TO QUES-
TIONS

Ceatral Zonal Council and Dacolt
Menace

fﬂhﬂ V. C. Shukia:
\ Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1730 on the
18th April, 1958, and state:

(a) whether the problem of dacoit
menace in Madhya Pradesh and UP.
was taken up for further consider-
ation in any subsequent meeting of
the Central Zonal Council; and

- [PV
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(b) 1if so, the conclusions reached
to bring about an early elimination
of this long standing problem?

The Minister of Home Affairs
(Pandit G B Pant). (a) and (b)
The matter came up for consideiation
during the discussion on the guestion
of formation of a common Police
Reseirve Force in the Zone at the
third meeting of the Central Zonal
Council The Council has appointed
a Committee to examine the feasibility
of having a common Police Reserve
Force for the Zone

Committee on Amalgamation of
Small Collieries

*6o, Shri T B Vittal Rao,
Sardar Iqbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No
992 on the 17th March, 1958 and
state

(a) when a decision on the Report
of the Committee on the Amalgama-
tion of Small Collieries will be arrived
at, and

(b) when action on the 1eport will
be taken®

The Muster of Steel, Mines _and
Fuel (Sardar Swaran Singh), (a) and
{b) Government have accepted bioad-
ly the piwmnciple of amalgamation of
collieries and have decided 1o pro-
ceed with the amalgamation m the
lines suggested bt the Balwuntiay
Mehta Commuiftee The Committee to
promote voluntary amalgamation has
baeen sct up already A copy of the
relevant order 1s laid on the table of
the Lok Sebha [See Appendix III,
annexure No 867 The other m-
portant issue 1s the drafting of suit-
able legislation to deal with the
various aspects of amalgamation The
examination of this i1ssue 1s presently
mn hand and the details gre bemng
workeg gut.
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Jantar-Mantar, New Defhi

700 S Shri D C Sharma:
\ Shri Bhakt Darshan:

Will the Minister of Sclentific
Resecarch and Cultural Affalrs be
pleased to state

(a) the efforts made so far to reno-
vate the Jantar-Mantar at Delhi; and

(b)y whether 1t has been taken over
from the Rajasthan Government?

The Minister of Sclentific Research
and Cultural Aftdirs (Shrl Humayus
Kabir) (a) Jantar-Mantar is struc-
turally sound and needs no general
renovation Steps are however being
taken to execute necessary minor re-
pairs to it

(b) It was declared a protected
monument on 8th January 1858 but
the staff has not yet been transferred
to the Union Department of Archaeq-
logv

Parachutes

“709 Shri M R Krishna: Will the
Minister of Defence be pléased to lay
a statement showing

(a) the total amount spent for the
purchase of parachutes during 1856
and 1957,

{b) the country or countries from
which the parachutes required for the
Armed Forces are procured,

{c} whether the parachutes manu-
factured in the country are found
suitable for the job, and

(d) how does the cost of the Para-
chutes manufactured 1n the ecquntry
compale wilth the imported para-
chutes?

The Minister of Defence (Shri
Krishna Menon)- (8) It 1s not’in pubs
lic interest to divulge the information
on the floor of the House

(b) UK, UBA, and France.

(&) end (d) Trals og.mlu of
indigencusly  produced, .parschiites
Rave not been gomplgted,  The ocast
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of the indigencus product can be
cempared with that of the imported
parachutes only when bulk production
vommences after the trials aye suc-
censful.
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UK. Bank Rate

*715. Shri Damani: Will the Minis-
ter of Fimance be pleased to state:

(a) whether the reduction in
England’'s Bank rate by § per cent. so
as to bring it down to 5 per cent. had
any effect on the economy of the
country; and

(b) if so, the nature thereof?

The Deputy Minister of Finance
(Shri B. K. Bhagat): (a) The latest
ckange in the UK. Bank Rate took
place on 14th August, 1958, when it
was reduced from 5 per cent. to 43}
per cent. This is not expected to
produce any significant effects on
India’s economy.

{b) Does not arise.
Capital Investments in India

*718. Shrimati Parvathl Krishnan:
Will the Minister of Finance be pleas-
ed to state:

‘(a) whether Government is formu-
lating a scheme ta attract Indians
sbroad to invest capital in India; and
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{b) if so, the details of the scheme?

The Deputy Minister of Finamoe
(8hri B, R. Bhagat): (a) and (b).
The question of increasing the facili-
ties for non-residents, including non-
residentg of Indian origin, to invest
money in India is under consideration.

Reservation of seats in Educationaj
Institutions

*720. Shri R. C. Majhi: Will the
Minister of Eduacation be pleased to
state:

(#) whether hiz Ministry has taken
up the matter of reserving seats for
Scheduled Castes and Scheduled
Tribes, in the Technical and educa-
tional institutions controlled by the
Central Government as recommended
by the Commissioner for Scheduled
Castes and Bcheduled Tribes; and

(b) if 80, how many Ministrieg have
so far agreed to this porposal?

The Minister of Edacation (Br.
K. L. Shrimali): (a) Yes, Sir.

(b) Nine.

Dravida Karhagam Organisation

*721. Pandit D. N. Tiwary: Will the
Minister of Home Aflairs be pleaved
to state:

(a) whether Government are aware
of the reviva] of the movement of
burming of the Indian maps and
Indian Constitution by the followers
of Dravida Kazhagam Organisation
led by Shri E. V. Ramaswami Naicker;

(b) whether it is a fact that their
new slogan is to get out of the Indian
Union and to form a separate inde-
pendent state of Tamil Nad; and

(c) if so, the action taken by Gov-
ernment to put down such tendencies
and moves?

The Mipister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
Since his release from imprisonment
on the 13th June, 1958, Shri E. V.
Ramaswami Naicker has been ginving
out in some of his speeches that the
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next agitation of the Kazhagam will
bp to burn the map of India, exciud-
ing Tamilnad.

{c) The State Government are
maintaining a close watch on the
situation and will take apprnpriate
action as and when necessary

Steel Supply to Bombay

*722. Shri Pangarkar: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of steel supplieq to
Bombay State during 1857-58 and
1853-59 so far; and

{b) the reasons for the short supply
of steel to the State”

The Minister of Steal, Mines and
Fuel (SBardar Swaran Singh): (a; The
total quantity of steel despatched
from indigenous source 'was 47,268
tons during 1957-58 and 4,166 tons in
April, 1858. Further despatch figures
are not yet available

{b) The reasons are —
(1) Increasing demand for Steel

{2) Indigenous production insuffi-
cient to meet demand

(3) Shortage of foreign exciange
and the consequent inability
to import the entire deficit

Teachers in Basic Schools of Delhi

Shri Vasudevan Nair:
“724. { Shri Warior:
{_Shri A. K Gopalan:

Will the Miruster of Education be
pleased to state

(a) whether it 1s a fact that teachers
working in Government Basic Schools,
Deihi were paid their salaries for the
months of March and April in June,
1958;

(b) whether 1t 15 also a fact that
these teachersg have not yet been paid
their salaries for the months of May,
June and July, 1058; and

{c) it so, the reasons therefor”
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The Minkicr of Edwtalion (Dv;
K. L. Shrimali): (3 to (c). Theve was
some delay in the payment of salaries
to the Basic School teachers for she
months of March and April, 1858 be-
cause of the late accord of sanction
for temporary posis and ohjections
raised by Audit. Payment was
made 1n May except in gome' cases
where due to vacation the teachers
turned up only in June to receive
payment. Salaries for June and July
have been paid; that for Mwy is being
arranged ymmediately. The dalmy .n
the payment of salaries for May has
occurred due to the transfer of tHe
Basic Schools to the Delhi Municipal
Corporation with eflect from, akﬂ
May, 1958 afternoon '~ '
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Bhowanipur Censtitueney, West flancial year, for the welfare of
Bemgal Scheduled Castes, Scheduled “Tribes

Shri Ramana:
*726. { Shri Ghounl:
| 8kri A. K Gopajan:

Will the Minister of Law be pleased
to state:

(a) whether Government have re-
ceived any complaint regarding the
preparation of electoral rolls of
Bhowanipore Constituency in West
Bengal;

(b) if so, nature of the complaints;
and

{(c) the action taken thereon?

~ The Deputy Minister of Law (Shri
Hajarnavis): (a) The .Government of
India djd not receive any complaint
regarding the preparation of electoral
rolle of the , Bhowanipore constitu-
ency; but the Election Commgission re-
ceived some complaints that  the
names of nearly 1,200 eligible voters
had been omitted from the electoral
roll of that constituency,

(b) The substance of all she com-
plaints was that a large number onf
names had been wrongly omitted from
the electora) rolls and an enquiry into
the matter should be made

{c) The Chief Election Commis~
sioner after personal jnvestigation on
the spot ordered a special revision 'n
respect of the said cases under sec-
tion 21(3) of the Representaticn of
the People Act, 1850, as a result of
which the names of 1086 persons were
restored to the roll.

Welfare of Scheduled Castes and
Scheduled Tribes

*727. Bhri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state what decision has been taken
on the recommendation made in the
State Ministers' Conference held on
the 15th and 18th February, 1958 re-
garding the utibisation of the unspent
portion of mohey granted during a
year till the end of June of the next

and other Backward Classes?

The Depnty Minister of Home
Affairs (Shrimati Alva): A new pro-
cedure for releasing grants-ir-aid to
the State Governments has been
evolved according to which three-
fourths of the Central assistance will
be made available to the State Gov-
ernments in nine equal monthly ins-
talments beginning with May and the
final payment will be paid in the month
of February on the basis of actual
expenditure for the first three quar-
ters and a realistic estimates 0! ex-
penditure for the last quarter, subject
to final adjustment in the following
vear in the light of actual expenditure
for the year as a whole.

Import of Steel

*728. Shrimati .Ha Palchoudhuri:
Will the Minister of Bteel, Mitos and
Fuel be pleased to state-

(a) whether 1t 1s a fact that the
Government of Indie have weopently
permitted import ¢f about 4,500, tons
of M. S Rounds/Bars into TIndia
against export of 10,000 tons of fer-
rous scrap from India on a barter
basis:

(b) whether the loss or gliin in
foreign exchange in the country was
taken into consideration before the
import and export was allowed;

(¢) 1if so, the details thereof; and

(d) if the reply to part (b) is- in
negative, the reasons therefnr?

The Minister of Steel, Mines and
Fumel (Sardar Swarap Singh): (a) Yes,
Sir. Two such barter deals have been
approved so far

(b) Yes, Sir.

tec) There will be no gain or loss
of foreign exchange in the barter
transaction as the walue of the
imports will be approximstely equal
to the value of the scrap exported,
t.e., about Rs., 20 lakhs in each case.

(d) Does not arise



3647 Written Answers

Qirle’ Educatien in Rural Arveas

*198. Shri A. K. Gopalan: Will the
Minister of Bidmcation be pleased to
state which are the State Govern-
ments taking advantage of the 75 per
cent. assistence offered by the Cen-
tral Government to encourage Girls'
Education particularly in rural areas?

. The Minister of Education (Dr.
K. L. Shrimall):

1957-58

1. Bihar,

2. West Bengal,
3. Orissa, and
4. Mysore.

1958-59

1. Assam,

2. Madbya Pradesh,
3. Orissa,

4, Mysore,

5. West Bengsl,

8. Tripuras, and

7. Laccadive lslands.

Oll Survey of Cawvery Basin

*734. Shri Subbiah Ambalam: Wil)
the Minister of Steel, Mines and Fuel
be pleased to state:

(&) whether Government propose to
send geologica] party to Madras State
to survey and explore the possibilites
of o1l resources in the Cauvery basin;
and

{b) 1? so, when it 18 likely to com-
mence work and complete the pre-
liminary survey?

The Minister of Mines and O
(Shri K. D. Malaviya): () Yes, Sir.

(b) The work will commence in
October, 1858. Completion of preh-
minary surveys will depend on the
resulty obtained.
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Alr Wing of India¥ Navy

Shri V. C. Shukia:
"L G Rameabwar | Tantha:

Will the Minister of Defence be
pleased to state:

(a) whether proposals are under
consideration of Government to cons-
titute the first Jet fleet of Indian
Navy's Air Arm by turning over a
number of 1A F. Vampire Jets to the
Navy;

(b) 1f so, what decishgn has been
taken in the matter; and

{c) whether some Jets =are¢ alse
bemg purchased from a British Firm
for the aircraft carrier ‘Hercules’
ordered by India for the UXK)??

The Minister of Delenoe (Shri
Krischna Memen): (2) aad (b). It
has heén decided to take over & few
Vampire fircraft from the Indian Air
Force 10 train Nava] pilots in advanced
Naval jet flying.

(¢) The matter js under considera-
tion.

Elementary Edwcation

*732, Skhri Ram Krishan: Will the
Minister of Education be rleased to
lay a statement showing:—

(a) whether 1t 18 a fact that certain
amounts of grants sanctiqned by the
Centre for the development of Ele-
mentary Education during 1957-58
have not been utilised by some of the
States;

(b) it so, the nemes of the States;
and

(c) action taken by the Central
Government 1n the matter?

The Minister of Edacation (Dr.
K. L. Shrimall): (a) to (¢). A state-
ment 1s laid on the table of the Lok
Sabha. [See Appendix III, annexure
No. 88.1
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Coal Price Revisisn Committee

Bhri T. B, Viital Rae;
o3y, Shri Bese:

Pr. Ram Subhag Singh:

Sardar Igbal Simgh:

Will the Manister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No, 911 on the 12th March, 1958 and
state,

{a) whether the Coal Price Revi-
sion Committee has gince submitted
its report;

(b) if so, the nature of recommen-
dauons made; and

(c) when decision on ths resem-
mendations will be taken?

The Ministor of Stecl, Mipss and
Fuel (Bardar Swaraa Siagh): (a)
No, Sir. But the Committee has
rescheg the Jast stage of ils delibers-
tions angd its report is expecied
shortly.

(b) and (¢). Do not arise.
Cantonments Act, 1924

34, Skri D. C. m:
Sardar Iqbal Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 619 on the 3rd
March 1858 and state the further pro-
gress made in the direction of the
proposed amendment of the Canton-
ments Act, 19247

The Deputy Minister of Defence
(Sardar Msajithia): The proposals made
by the Directorate of Milhitery Lands
and Cantonments for amending the
various sections of the Cantonment
Act, 1924 are still under examination
in the Ministry.
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Tell Tax in Dell

736 Sardar lqka) Bimgh: Will the
Minister of Mems Aflairs be plessed
to state:

(a) whether Delhi1 Munwipal Cor-
poration have recommended to the
Central Government to abolish toll
tax in Delh:;

(b) whether Government have ac-
cepted the recommendation; and

(¢) if not, reasons therefcr?

The Minister of Home Affairs
(Pandit G B. Pant): (&) The Corpora-
tion recommended that the toll tax
in force withmn 1its jurisd:ction should
be abolished

(b) and (c¢) Prior to the establish-
ment of the Corporation, toll tax was
levied at various raies in five local
authorijties, namely-

(a) Delhy Municipal Committee,
(b) Municipal Committee, Shahdara,
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{c) Notifieg Area Committee,

Mehrau

(d) Notiied Area Committee,
Narela, and

(e) Notifled Ares Committee,
Najatgarh.

on vehicles entering their respective
limits. With the merger of these
Podies 1n the Corporation, this tax is
no longer leviable on vehicles enter-
ing from one of these areas into an-
other inasmuch as all these areas now
fal] within the limits of the Corpora-
tion. The Corporation was accerd-
ingly advised to discontinue the levy
of toll -tax ungder .its own powers
except in so far as it related to the

icular traffic entering the linfits
of the Corporation from outside

Loans rfrom U.3 A.

Shri Tridib Kumar
[ Chaudhuri:
*737. { Shri Panigrahi:
| Sardar Sqbel Singh:
| Shri S. M. Banerjee:

Will the Minlster <¢f Finanes -be
pleased to state.

(a) whether the Secretary m-~harge
of the Economic Affairs Department
of the Ministry of Finance wvusited
United States this year to negotiate
the possibility of raising new dollar
loans;

(b) whether he made any specific
request for loan or the talk~ were of
an exploratory nature; snd

(c) whether he met privaie finan-
«iers and bankers apart fiom the
World Bank and financial agencies of
the United States Government?

The Depuiy Minister of Finance
{Shri B. B. Bhagat): (a) to (c).
Attention is invited to para 11 of the
Statement made by the Finance
Minister in the Lok Sabha on 13th
August 1958 on the foreign exchangec
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kedping 4ercbiiter ioveeStioen. and

friendly foreign countries fully inform-
ed regartify’our ciirrint “uituation,
the Secretary then it éhmie of . the
Deparimertt ‘6f Heonomic Kffalvs in
the Ministry of ¥inanca visited
Washington in July 1958, As explain-

.ed in the paragraph cited, Govern-

ment teel it would be premature and
likely to cause embarrassment in our
efforts to go anto further details st
thise stage

Suppréssion of bnmoéral Trafc Act

Shrl Vajpayee:

738 5 Shri H. N. Mukerjer:

Wil; the Mifister of Law ‘be pleas-
ed to state:

(a)  WHEthet 1 1 a™aet” ‘that - the
Upion - Mintsté$ ath » recent
bjfe’ meetihg at -Caleutta has ex-
ressetf Nimeelf &5 agethst the Mmple-

‘fnentsfion of -@he Suppression of

Immoral Traffic Act; and

(b) if so, whether Goverument nas
examined the legal implicaticn of
such a statement?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No: In a speech
made by the Union Law Minister on
the 31st May, 1958, in a public meet-
ing in Beadon Square, Calcutta, the
Union Law Minister inter glia stated
that more harm than good might
result if prostitutes were evicted by
orders of magistrates without provid-
g for alternative homes and
arrangements for their rehuabilitation,
He did not express himself against the
implementation of the Immoral Traffic
Act, 19586, His remarks applied only
to that part of the Act which pro-
vides for eviction of prostitutes by
orders of magistrates.

{b) Does not arise,
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Jadwnicial Fimance Cerporation

Dr. Ram Subhag Siagh:

Shr] Tridlh Xamar
Chaudhuri:

Shrimat{ Renu
Chakravartty:

Sardar Igbal Singh:

Will the Minister of Finnace be
pleased to state:

(a) whether i1t 1s a fact that the
Industrial Finance Corporation will
raize loang in foreign countries to tide
over the present foreign exchange
dificulties for helping the develop-
mefit of. Indian industries: and

(b) 1f so, the action taken in this
=egard. so far?

The Deputy Minister of Finance
(8hrimati Tarkeshwarl Sinha): (a)
and (b). No proposal by the Indus-
trmd Finance Corporation for raising
loans in any foreign country 1s under
cosideration

hd 23

Yerritorial’ Army

149. Bhvimati Parvathi Krishnan:
Will the Munister of Defence be pleas-
od to state

(a) whether 1t 1= a fact that the
attendance 1n the Urban Umt of
Territorial Army personne] for
parades 13 poor,

(by if so, whether Governmert have
investigated the reasons lor the pooi
attendance; and

(c) the steps proposcd 1) be taken
{o 1mprove attendance”

‘The Minister of Defence (Shri
Krishna Menon): (a) Yes, 1n some
urban units

(b) Yes. The mamin 1i1eason for
poor attendance 1s that pecisonnel in
urban units are able to eatn sub-
stantial amounts by working over-
time in their owp vocations and
therefore do not have sufficient incen-
tive to come for parades after nor-
ma}! working hours.

(c) Important industrial and com-
mercial concerns have been requested
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to prgvide incentives to their em-
ployees in the Territorial Army to be
regular in their attendance at parades.
Aggistance and co-operation of the
non-official members of the Central
Advisory Committee and State Ad-
visory Committees have also been en-
listed and they have agreed to usec
their influence for the improvement
of the TA. Furthermore, public
Associations of a non-official character
have been formed i1n certain cities,
e.g. Bombay and Madras to enlist
public support and to {further the
Territorial, N.CC,, and other auxiliary
movements.
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Brass Two-Anna Coins

742 Shri Panigrahi: Will the
Ministe; of Finance be pleased to
state

(a) whether Government is aware
of the serious situation created In
Orissa during the last one week over
the use of two-anna brass comns in
exchanges;
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{(b) whether the State Bank branch
at Cuttack has opened a separate
counter for receiving back the two-
anna brass comns,

(c) whether the State Bank has
directed that two-anna brass coins
upto rupees ten only should be ac-
cepted each day from each person;
and

(d) whether the State Bank autho-
rities at Cuttack after accepting two-
annas brass coins from persong for
exchange, are cutting them into pieces
on the ground that they are counter-
‘fait coins?

The Deputy Minister of Finance
(Bhari B R. Bhagat): (a) The report
obtained from the Orissa Goveinment
does not indicate that any serious
situation has arisepn in the State over
exchange facihities fér nickel-brass
two-anna ceims.

{b) Yes, &sr

(c) Restriction was imposed initial-
ly due to shortage of staff, the State
Bank has since taken steps to remove
this restriction.

{d) It 1s not a fact that all the
coint tendered for exchange are cut
by the State Bank authonities Only
coms which are found counterfeits
are cut and disposed of in accordance
with the relevant rules

Reform eof the Judielal Administration

Shri Ram Krishan:

Sardar Igbal Singh:

Shri D. C. Sharma:
“‘Ml.{

Shri Shivananjappa:
Shri Jaganatha Rao-

| 8hri Balmiki,
| Shri Easwara lyer.

Will the Minister of Law be pleas-
ed to refer fo the reply given to
Starred Question No 1951 on the 1st
May, 1958 and state

(a) whether Government has re-
.eived Report of the Law Commuis-
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sion en the reform of judielal ad-
minmstration, and

(b) if 0, the detasls thereof?

The Deputy Minister of Law (Shrl
Hajarpavis): (a) The Report of the
Law Comnmussion on the Reform of
Judicial Administration is expected to
be submitted to Government by the
end of September, 1958

(b) Does not arise

Singarenl Cellerics

*144 Shri T. B. Vittal Rae: WiIL
the Minister of Steel, Mines and Fusl
be pleased to state

(a) whether the Singsiemu Collier~
1es Company have asked for a grant
from the Coal Board for undertsking
stowing n their mines;

(b) if so, whether i1t har bean s~
tioned, angd

{c) the amount granted?

The Minister ol Steel, Mines and
Fue] (Sardar Swaran Siagh): (a) to
(c) The Company applied to the
Coal Board on the 21st January, MWéé
for the grant of a loan of Rs. @8
lakhs The Coal Board has roguested
the Company to furmsh detals of
cost of the various 1tems of machinery
mcluded 1n the stowing plant pre¢pos-
ed to be purchased and installed by
them, so that the Board could con-
sider and dispose of the application
in the light of the prescribedq pro-
cedure

Balance of Payments Pegition with
USA

*745 Shri D C. Sharma. Will the
Minister of Finance be pleased to
state

(a) the present position of India’s
balance of payment with the Unted

States of America, and

(b) in case 1t 1s ndverse the steps
that are being takcn to meet 1t?

The Deputy Minister of Finaace
(Shri B. R. Bhagat): {a) The latest
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avajlable data relate {0 1857-58 dur-
ing which year, there was a current
account deficit of Rs. 104'0 crores in
India’s balance of payments with the
U.S.A. mas against a deficit of Rs L1¢
crores in the preceding year How-
ever, these defleits were financed to &
large extent by foreign assistance. If
the imports thus financed are ex-
cluded, there would he a current
surplus in 1857-58.

(b) Does not arise,

Oil Refinery at Bhavnagar

*748. Shri V. C., Shukla: Will the
Minister of Steel, Mines and Fuael be
pleased to state:

(a) the name of the Indian entre-
preneur and broad details of the pro-
posal submitted by him to Govern-
ment some two years ago io set up
with the assistance of a French firm
an oil refinery at Bhavnagar; and

{b) the result of Government's ex-
amination of the proposal?

The Minister of Mines and Oll (Shri
X. D. Malaviya): (a) M/s New Orient
Oil Refinery Project, Bombay They
Pproposed establishing an oil refinery
of a capacity of about 1'2 million tons
per annum at Bhavnagar to process
imported crude o0il in collaboration
with certain French parties .

(b) The proposal has not been ac-
cepted at present in view of the Gov-
ernment’s policy to locate refineries in
the public sector

~
‘Water Bupply to Rourkela Steel Plant

*747. Sardar Iqgbal Singh: Will the
Miaister of Steel, Mines and Fuel be
pleased to state:

(a) the main featureg of the scheme
to supply water for Rourkela Steel
Plant;

(b) the progress made so far in this
regard; and

{e) the cost of this scheme?

Fhe Minister. ‘of- Bisel Mines and
Pusl (Sardar Bwaran Siaghic {a) o
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(c). Water for the Hourkela Steel
Plant will be supplied from the river
Brahmini. To ensure adeguate sup-
ply of water in the river during the
dry season, a storage reservoir is being
built across Sankh, a tributory of
Brahmini, at Mandira The earth work
on the dam has been completed and
the spillway has been brought upto
crest level. Head sluice gates have
been received and inserted. Work is
nearing completion and the dam is ex-
pected to be ready by the 31st Decem-
ber, 1958 The cost of this scheme is
estimated at Rs 1982 lakhs.

A pick-up-weir is also being con-
structed across the Brahmini to ensure
sufficient depth of water at the intake
points of the pumps. About 54 per
cent of the excavation and 23 per cent
of the concrete works are already
over. The weir is expected to be com-
pleted by June, 1859. Its estimated
cost is Rs. 60 lakhs.

Pssudo Universities

*74B. Shri Vajpayee: Will the
Minister of Education be pleased to
state:

(a) whether Government’s attention
has been drawn towards the tendency
of certain educational institutions to
stvle themselves as “Universities”
without being established or incorpo-
rated by or under a Central or a State
Act; .

(b) if so, steps Government has
taken or propose to take in the matter;
and

(c) whether action has been taken
against any such institution under the
University Grants Commission  Act,
19567

The Minister of Education (Dr.
K. L, ShrimaH): (a) Government have
been aware of this position for a long
time.

(b) and (c). A statement is lald en
the Table of the Lok Sabha. [Sée Ap-
pendix HI, annexury Ne 893,
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Training of Persomasi

1125, Bhri Morarka: Will the Minis-
ter of Bteel, Mines and Fuel be pleas-
ed to state:

(a) what are the obligations of the
British Consortium for training the
Indian personnel in their country; and

(b) how far they have fulfilled their
obligation so far?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) and
(b): Strictly speaking, the British Con-
sortium has no legal obligations, but
they have agreed to help and have
dene so. They have arranged with the
British Steel Federation to secure the
right kind of training facilities in
British steel works for 300 Indian en-
gineers cost of whose training will be
paid for wunder the Colombo Plan.
They have also employed over a
hundred Indian engineers in the works
of their member firms in the UK,
besides over 125 Indian engineers in
Durgapur. These Indian engineers
will gather a lot of useful experience
and will be a valuable source of fur-
ther recruitment for the steel plants.

fewe qdn § wRdaerd

*2¢3¢. ot vg v ; Wy qurd
sty wiw, texs & wrcifen s
W J¥E & IO & oW F Oy
R @ o

() e sdw & fmnd wiwrdy
seqrft St s s A

(w) femras gdw & fresd sy
ewrft gt 93X ww vy @ § Wi e
W W WA w7

e WA § wvw Nt (s
amre) : (%) FOW vsge (t-v-tens
& wperT)

(w) U whwrfodi ¥ dwr t1xe

€ i ¥ vy sl @ fNen
*Tw Yu wd Wi {vE T QA e

20 AUGUBT 1888

Written Answen o

2R wrer § 1 W wehard W ol

9T ¥aw arifge v @ § for 9

gﬂiﬁmﬁﬁmmw( tien )
i

Children of Scheduied Casies and
Scheduled Tribes

1127. Shri Pangarkar: Will the
Minister of Home Affairs be pleased to
state:

(a) the amount of grant placed at
the disposal of the Government of
Bombay for the welfare of the children
of the Scheduled Tribes, Scheduled
Castes and ex-criminal Tribes during
1957-58; and

(b) the amount actually spent by
the Government of Bombay during
the same period?

The Deputy Minister of Home
Affairs (Shrimatt Alva): (a) A state-
ment is laid on the Table of the Lok
Sabha. {Sce App~id:x III, anncxurs
No. 90].

{b) The information is being collect-
ed from the State Government and
will be placed on the Table of the
House as soon as received.

Welfare Exteamsion Projects, Bombay

1128. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of Welfare Exten-
sion projects allocated to Bombay
State by the Central Social Welfare
Board for the year 1957-58;

(b) the number that have started
functioning; and

(c) the places of their location?

The Minister of Eduneation (Dr.
K. L. Shrimgall);: (a) 28,

(b) 28.

(c) A statement giving ihe reguisite
information is laid en the Tabie of the
Lok Babha. ([Bree Appendit 1IN, an-
nexure No. 1)
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Reservation for Scheduled Oasies and
Scheduled Tribes in Tripum

1129. 8hri Damaratha Deb: Will the
Minister of Home Affalrs be pleased
to state:

(a) the total number of Scheduled
Castes and Scheduled Tribes employed
in Government service during 1957
in Tripura; and

(b) its percentage, as compared with
the total number of persons appointed
during the same period?

The Mimister of State in the Minis-
fry of Home Affairs (Bhri Datar):
(a) Scheduled Castes: 142
Scheduled Tribes: 176

per cent.
(b) Scheduled Castes: 10.38
Scheduled Tribes: 12,87

Property Accrued to Government

113¢. SBhri Damani: Will the Minister
of Home Affairs be pleased to state
the amount or property in value that
has accrued to the Unien Government
by escheat or lapse cr bona vacantia
during the years 1956-57 and 1957-58.

The Minisiter of Home Affairs
(Pandit G. B. Pant): The information
is being collected and will be laid on
the Table of the Lok Sabha in due
course,

Central Secial Welfare Board Grants
te Mysore

1131. Shri Siddiak: Will the Minister
of Edocation be pleased to lay a state-
ment on the Table showing the names
of publie institutions and organisations
mn Mysore State which have been given
assistance by the Central Soctal
Welfare Board during the years 1985-
58, 1938-57, and 1957-58 and the
amount given to each of them?
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Central Becial Welfare Beard's Grants
to Rajasthan

1132, Bhrl Omkar Lal: Will the
Minister of Education be pleased to
state the names of the public institu-
tions and organizations in Rajasthan
(district-wise), which have been given
grants by the Central Social Welfare
Board during the years 1856-57 and
1957-58 and amount of grants given to
each of them?

The Minister of Education (Dr.
K. L. Bhrimali): A statement giving
the requisite information is laid on the
Table of the Lok Sabha. [See Ap-
pendix III, annexure No. 83]

Vigyan Mandirs in Rajasthan

1133. Shri Onkar Lal: Will the Minis-
ter of Sclentific Research and Caltu-
ral Affairs be pleased to state the
places where Vigyan Mandirs are to
be established during 1858-38 in the
Rajasthan State?

The Minister of Scientific Eesearch
and Cualtural Affairs (S8hyi Humayun
Kabir): Two Vigyan Mandirs have al-
ready been established at Pisangan
(Distt Ajymer) and Sumerpur (Distt.
Pali} in the Rajasthan State and a
proposal to set up some more during
this financial year is under considera-
tion. The locations have not yet been
finalised, as this will be done in com-
sultation with the State Government.

Welfare of Scheduled Castes, Sche-
dulod Trihes and ether Backward
Classes in Andhra

1134, Shri M. V. Krishna Rao: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the amount spent out of the
amount allotted for the welfare of
Scheduled Castes, Scheduled Tribes
and other Backward Classes in Andhra
Pradesh during 1857-38; and

(b) the natpre of schemer oo whick
padt?
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Ths Minister of Home
Aftairs (8 Vielet Alva): (a) and
{b). The required information is being
oollected from the State Government
and will be laid on the Table of the
Hsuse az soon as receiwved
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Welfare of Scheduled Castes and
Scheduled Tribes in Rajasthan

1136, Shri Onkar Lal. Will the
Minister of Heme Affairs be pleased
to state:

(a) the amount allotted by the
Central Government to  Rajasthan
Government for 1858-59 for welfare
of Scheduled Castes and Scheduled
Tribes; and

{b) the various schemes to be im-
plemented under the gbove allotment®

The Deputy Minister of
Affairs (Shrimati Alva):

Sate  Central  Thoral
Sector  Sector

Home

(Rs 1n lakhs)
(&) Scheduled
Castes 4 1% 3 55 770
Scheduled
Tribes 8 Io Bgo 1690

{b) A statement is laid on the

‘udsle the 1ok Sabha. Appen-
rdm H?mnexures?io ‘541 1Ses-
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Alg to Rajasthan for varisms projects

1137, Shrl Omkar Lal: Will the
Minister of Finance be pleazed to state
the total amount sanctioned for wva-
rious projects in Rajasthan during
1958-59?

The Minister of Revenue and Civil
Expenditure (8hri B. Gopala Reddi):
Under the revised procedure of Cen-
tral assistance to States for Develop-
ment Schemes indicated in the anywer
to Starred Question No. 191 on the
18th instant, Central assistance to
Rajasthan for their development
schemes during 1058-50 will be sanc-
tioned by the various administrative
Ministries in respect of the projects
with which they are concerned only
during the latter half of February
1859.

Tralning Expenditure

1138, Shri Merarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the total expenditure that
has been incurred so far on account
of the training of Indians by the Ger-
man Consultants under Clause 8 of
the Agreement dated the 15th August,
1853 between Government and the
German Consultants?

The Minister of Steel, Mines and
Fuel {Sardar Swaran Singh):
Rs 8,81,824 up to 31st March, 1958.

University Teachers

Shri Ram Krishan:

1139. < gardar Igbal Singh:

Will the Minister of Fduecation be
pleased to lay a statement showing:

(a) the names of those Universities
which have not yet enforced the acales
of pay recommended by the Univer
gity Grants Commission; and

(b) the regsons therefor?

The .of m J.Df.
K L8 ): (@) (bLAl
t is laid on the Table of the
i'wu,f_ i .m
[+ N
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Engtecering Colleges

Shri Ram Krishan:
1140. { Bardar Igbal Singh:
Shrimati Laxmi Bal:

Will the Minister of Scientific Re-
search amdl Culterral Affairs be pleascd
to refer to the reply given to Unstar-
red Qusation No. 3682 on the 9th May,
1988 and state:

(a) whether the scheme for the
establishment of 8 new Engineering
Caolleges and 27 new Diploma institu-
tions has been finalised; and

(b) if so, the details thereof and
location of the institutions?

The Minister of Scientific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) Not yet, Sir

(b) Does not arise,

0il Surysy in Dasuya

Shri Ram Krishan:
1141. Sardar Igbal Singh:
Shri D. C. Sharma:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 377 on
the 21st February, 1858 and state:

{a)} whether the seismic survey of
Dasuya area in Punjab for finding oil
has been completed:

(b) if so, whether 1t indicates any
possibility of finding oil there;

{c) whether Government propose to
undertake extensive exploration of
this area; and

(d) if so. the details thereof?

The Ministar of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

{b) to (d). The results are being
computed in detail. Further pro-
gramme of work m this area will be
considered after the completion of
evalugtion of the results of seismic
survey.

14% L.5.D.—3.
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Employees in BMhiiai and Durgaper
Steel Planis

1142. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fual be
pleased to state:

fa) the total number of workers em-
ployed in the Steel Plants at Bhilai
and Durgapur;

{b) how many of them are provided
with quarters; and

(c) the number of quarters ‘proposed
to be constructed during 1958-58?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) and
(b). It is understood from the Hindus-
tan Steel Private Limited that the
number of workers employed by the
project authorities in Bhilai is 13,123
and in Durgapur 1,800. Quarters have
been provided for 3,054 and 557 res-
pectively.

{c) The Company proposes to con-
struct 4250 quarters duging 1958-59
in Bhilai and 1,400 in Durgapur.

Development of Educational
Institntions
Shri Ram Krishan:

AAas; Sardar Igbal Singh:

Will the Minister of Edmcation be
plcased to state:

(a) whether it is a fact that Rs. §
crores provided in the $Second Five
Year Plan for the improvement and
development of educational institu-
tions at the Collegiate level have not
been entrusted to the  University
Grants Commission; and

(b) if so, the reasons thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The allocation of Rs. § crores
made to the Ministry of Education
was meant for the improvement and
development of university education
in affiliated colleges. At the time of
making this provision in the Second
Five Year Plan, the University Grants
Commission was not competent to give
grants to affiliated colleges, as its
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Jurisdiction was confined to the um-
versities and theur constituent colleges
only

The Unuversity Grants Commussion
has since framed a regulation under
the powers vested in 1t by virtue of
ciause (d) of sub-section (1) of Sec-
tion 26 of the Umversity Grants Com-
mission Act, 1956, which brings the
affilated colleges also within its pur-
view This regulation was approved
by the Government of India on the
8th April, 1858 and became effective
from that date The University
Grants Commission bhas however, de-
cided not to give grants to affilhated
colleges managed by the State Gov-
ernments and such colleges will, there-
fore, remain the responsibility of the
Central Government for the present

Prohibition

1144. Shri Harish Chandra Mathur-
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No 255 on the 18th
February, 1958 and lay a4 statement
showing*

(a) the new areas of the States
where prohibition has since been In-
troduced during 1958,

(b) the areas where relaxation has
since been made during this period,
the nature of the relaxations and the
reasons for the same, and

(c) whether Central Government
have addressed the State Governments
for any relaxations?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
te (c) A statement 1s laid on the
Table of the Lok Sabha [See Appen-
dix III, annexure No 98]

Student Homes

1145. Shri D, C. Sharma: Will the
Minister of Education be pleassed to
state

(a) whether Government have set

30 AUGUST 1868

Written Answers 3668

up Student Homes, Clubs and Health
Centres m various educational institu-
UDI‘I.S;

(b) 1f so, the places where they have
been set up; and

(e) the expenditure incurred there-
on during 1958 so far®

The Minister of Educatiom (Dr.
K. L. Shrimali): (a) and (b) No, 8ir.
The Dellhui University have, however,
established a Health Centre in colla-
boration with the World Unversity
Service The Government of India
paid the University a grant of
Rs 50,000 to meet 50 per cent
of the non-recurring expenditure on
this project The Urnuversity Grants
Commussion 15 now  considering
schemes proposed by other Universities
for construction of Health Centres It
has approved of schemes for construc-
tion of two Students Homes under
Calcutta Unwviersity and six Non-resi-
dent Students Clubs under Aligarh,
Banaras, Patna, Osmania and Punjab
Unuversities None of these works
has yet been taken up for execution

(c) Nil

Education of the Chlldren of Defence
Personnel

1146 Shri D. C. Sharma:
: Shri Kodiyan:

Will the Munster of Defence be
pleased to refer to the reply given
to Starred Question No 903 on the 12th
March, 1958 and state the further
taken to remove the difficulties ex-
perienced by the Defence Personnel
in educating theirr children due to
transfers to various parts of the coun-
try which have different media of
instructions?®

The Minister of Defence (Shri
Krishna Menon): A statement 1s laid
on the Table of the Lok SBabha. [See
Appendix III, annexure No 97}
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National Provident Fund Trust

1147, Shri D. C. Sharma: Will the
Minister of Finanoe be pleased to
refer to the reply given to Starred
Question No. 643 on the 3rd of March,
1958 and state the progress since
made with regard to the setting up of
a National Provident Fund Trust?

The Minister of Revnue and Civil
Expenditure (Shri B. Gopala Reddl):
The matter is still under examination.

Carrying of Night Soil

Shri D. C. Sharma:
148 S gnrt B . Matlier:

Will the Minister of Home Affairs
be pleased to refer to the reply <iven
to Starred Question No. 1110 on the
20th March, 1958 and state:

(a) whether the  sub-comnuttee
appointed by the Central Advisory
Board for Harijan Welfare for pre-
paring a scheme to put an end to the
practice of carrying night soal in
baskets or buckets has submatted its
report;

(b) 1If so, their main recommenda-
tions; and

{c) action taken thereon?

The Deputy Minister of Home
AfNfgirs (Shrimati Alva): (a) No, Sir.

{b) and (¢) Do not arise.

Institute for training ef Librarians

J Shri D. C. Bharma:
T149. 5 Sardar Igbal Singh:

Will the Minister of Education be
pleased to state the action taken on
the proposal for the establishment of
an institute for the tramning of lb-
rarians, which was under discussion
with the Delhi University®

The Minister of Education (Dr.
K, L. Shrimali): The proposal has
since been finalised and a grant of
Rs, 1,08,094 has been sanctioned to she
Delhi University for the setting up of
the Institute and its maintenance
during the current financial year.
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Villages on Jamuna Banks

1150. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleascd
to refer to the reply given to Starred
Question No. 1186 on the 25th March,
1858 and state:

(a) the further progress made
towards the shifting of 12 villages on
the banks of the Jamuna which are
exposed to annual floods, to higher
level areas; and

{b) the amount spent so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The preparation of lay-out plans and
the demarcation of blecks and plots at
the new sites have been completed
and the plots have been allotted to all
the willagers concerned excep: those
belonging to village Sabapur Gujran.
Further, at a meeting of the villagers
concerned convened on the 3rd July,
1958, procedure for obtaining loans for
construction of houses and terms and
conditions on which loan assistance
will be given were explained to them
and they were advised to apply for
Ioans

(b) Rs 282 lakhs approximateiy.

New Ordnance Factory

Shri D. C. Sharma:
1151 § Sordar Igbal Singh:

Will the Maruster of Defence be
pleased to refer to the reply given to
Starred Question No. 1189 on the
25th March, 1958 and state:

(a) whether any final decision has
since been taken in regard to the
selection of a site for the proposed
ordnance factory; and

{b) if so, the approximate time by
which the factory will start function-
ing?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).

The matter 1s still under examination.



3671 Wniten Answers

Indian Economic Service and Central
Statiztical Service

(8hri D. C. Sharma:
1152. { Sardar Igbal Singh:
| Shri Surendranath Dwivedy:

Will the Minister of Home Affairs
be pleased to state the progress made
so far with regard to the setting up of
ap Indian Economic Bervice and an
Indian _ Statistical Service at the
Centre”

The Ministey of State In the Minis-
try of Home Affairs (Shri Datar):
Government have approved i prin-
ciple the proposal to constitute a Cen-
tral Economic Service and a Central
Statistical Service Draft Schemes
have been prepared and are under
consideration

The Services will be constituted us
soon as details are finalised
Seience and Industry
Calcutta

1153. Shri D. C. Sharma: Wil ihe
Minister of Scientific Research and
Cultural Affairs be pleased to refer Lo
the reply given to Starred Question
No 1211 on the 25th March, 1958 and
state the further progress made in the
establishment of the Birla Science and
Industry Museum, Calcutta”

Museum,

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): A statement 1s laid on the
Table of the Lok Sabha [See Appen-
dix III, annexure No 98]

Forged Currency Notes

1154. Shri N. R. Munisamy- Wil the
Minister of Finance be pleased 10
state-

(a) what 1s the value of forged cur-
rency notes with their denominations
detected 1n the years 1957 and 1958 <o
far, and

(b) whether the culprnits were
traced and punished?

The Minister of Revenue and Civil
Expendtiture (Shri B. Gopsla Reddd):
(a) A statement showing the value,
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denomination-wise, of forged notes
detected during the year 1657 and
during the first quarter of 1838, is
placed on the TeBle of the Lok Sabha.
[See Appendix III, annexure No. #].

(b) The information iz being cel-
lected from the States concerned and
will be placed on the Table of the
House as soon as possible

Arms Act

( Shri D, C. Sharma:
1155. { Shri Bhakt Darshan:
LSIlrl Rameshwar Tantia:

Will the Mimister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 1512 on the
7th April, 1958 and state

(a) whether Government have
since finalised their proposals to
amend the Arms Aect, and

{b) if so, when a Bill 1s proposed
to he brought forward”

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
ta) and (b) The proposals arc being
fimahsed and 1t 1s hoped to introduce
4 bill in the current session of Par-
liament

Remission of Taccavi Loans in Delhi

1156. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t s a fact that the
remission notices of taccavi ‘loans to
Delhi peasants are not 1ssued m time;

{(b) if so, the reasons therefor, and

{c¢) whether 1l is also a {act that
the payments are generally made
after the season 1s over thus defeating
the very object of such remussions?

The Minister of Home Affalrs (Pam-
dit G. B. Pant): (a) to (¢) Remission
1s allowed only on taccavi loans
granted under the “Grow More Foolt
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Scheme” subject to the fulfilment of
the following conditions:—

(1) construction of service well
within six months from the
date of drawal of loan or date
of receipt of cement, and

(2) production of foodgrain crops
or vegetables in 75 per cent
of the area proposed to be
developed for which the loan
1 advanced for 2 successive
years

Loanees who fulfil these conditions
are granted rerussions which are
adjusted in their accounts

The question of giving remission
notices or payment of remission 1n
cash does not arise

wiw w Wiy
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Tenders for Machinery

. Sardar Igbal Singh: Will the
M::J::er of Steel, Mines and Fuel be
pleased to state:

ders were
(a) whether Global ten
invited for Machinery required for the
steel projects; and
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(b) if so, the names of Firms from
which tenders were received and

accepted?

The Minister of Steel, Mimes and
Fuel (Sardar Swaran Singh): (a) and
(b). Under the agreement with the
Government of the U.S.SR. that
country supplies the main plant and
equipment for Bhilai.

For the Durgespur stee] plant, the
arrangement is with a single agency—
The Indian Steelworks Construction
Company—for the supply, erection
and construction of the steel plant in
i1ts entirety.

On the experience primarily with
the tender for the blast furnace in
Rourkela, Government decided to
select 2 number of German firms and
negotiate with them for the co-ordi-
nated delivery of the various sections
of the rolling mills for the Rourkela
Steel Plant.

A list of cases of Rourkels in which
global) tenders were invited is placed
on the Table of the Lok Sabha. [See
Appendix III, annexure No. 101].

For the steel melting plant in
Rourkela and for a number of other
relatively minor items in the three
projects limited tenders were invited.

Iron Ore in Rajasthan
1162. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether iron ore deposits have
recently been found in Rajasthan;

{b) the names of places where
they have been found; and

(c) the extent of iron ore deposits
in each place?

The Minister of Mines and OH
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The places where iron ore
deposits have been found are as
follows:—

Alwar: Kushalgarh, Tehla, Bhan-
garh and Rajgarh.
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Bundi: Umar, Khenia, Datundg,
Loharpura, Bhaironpura and Naren-
pura.

Jalpur: Between Raipur and Jait-
pura, Raialo, Nimla, Hindaun and
Karwar.

Jodhpur: Bomadra, Gir1 and I.Iar‘o'-
tia.

Udaipar: Between Raipura and
Gangrar, Dhoni, Thana, Kamalpura
and Parsola.

Kishengarh: Kanchria.
Bharatpur: Hathor:.
Ajmer: Kishenpura and Nand.

(¢} The gquantaty in e¢ach place has
not been estimated as yet

Zoological Survey of Lahaul

1163. Sardar Igbal Singh: Will the
Mimster of Scientific Research and
Cultural Affairs be pleased to state-

(a) whether a csoological survey s
being conducted by a German scien-
tist in Lahaul area of Himalayas: and

(b) 1f so, the progress made so far
and the result achieved by this
survey”

The Minister of Scientific Research
and Cuiltural Affairs (Shri Humayun
Kabir): (a) and (b) Mr J Schmdit,
a West German national, will shortly
be proceeding, accompaniced by an
officer of the Zoological Sygvey of
India, to the western Himalayas to
make zoological collections in the
Lsahautl and Manali valleys.

ML.E.S. Review Committee

1184. Sardar Igbal Singh: Will the
Minister of Defeace be pleased to
state whether amy final decision has
been taken on the recommendation of
the M.E.S. Review Commitice regard-
ing the abolition of the Organisation
of the Chief Technical Examiners?

The Deputy Minister of Defence
{Bardar Majithin): The Estimates
Committee have suggested the need
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for an independent agency for tech-
nical examination. The recommenda-
tions of the MLES. Review Committee
are being examined in the light of
the observations made by the KEsti-
mates Committee and a decision is
expected to be taken ghortly.

Yen Credit

( Sardar Iqbal Siangh:
1165 Shri Snbodh Hansda:
- Shri T. B. Vittal Rae:
Shri V. P. Nayar:

Will the Minister of Finance be
pleased to state detalls of the scheme
prepared by Government for the uti-
hisation of Yen Credit from Japan o
India”

The Minister of Revenue and Civil
Expenditure (Shri B, Gopala Reddi):
The scheme for the utilisation of Yen
Credit is still under consideration 1n
consultation with the Export-Import
Bank of Japan

Bhatinda Fort

1166. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what amount was spent for the
maintenance of the Fort in Bhatinda,
Punjab State, during 1956-57 and
1957-58; and

(b) what amount 1s propased to be
«pent for the vear 1958-597

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir):

(a) Year Amount spent
(in rupees)
1956-87 13,622
1987-58 29,081

(b) Rs 15715

¥oregin Exchange Earned by Indian
Shipping
-—
1167. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the total amount of foreign
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exchange earnad by the Incdan Ship-
pang during 1957-58?

The Minister of Reveniue and Civil
Expenditare (Shri B. Gopalz Reddl):
Data regurding foreign exchange eamn-
ings of Indian Shipping companies are
at present available only up to the
year 1958 Information for the yesr
1957-58 1s st1ll being collected by the
Reserve Bank from the Shipping
companies and 1s not yet available

NC.C. in Punjab

1168, Shri Daijit Stngh: Will the
Minister of Defenoe be pleased to
state

(a) the number of National Cadet
Corps 1n the Pun)ab State, and

(b) the number of divisions func-
tionung at present”

The Minister of Defence (Shri
Krishna Menon) (a) and (b) The
total strength of the NCC in the
Punjab 1s 440 officers and 15,810
cadets Their break-up 1n various
Diwvisions and Wings is given below -

Officer Cadet

Semor Division
Army Wing 128 507
Airr Wing 2 160

Furmor Dizasion
Army Wing 259 X 547
Naval Wing 10 330
Atr Wing 12 196

GOirls Drvision
Sentor Cnrls 1> 540
Jumor Garls 1] 3130
T oTAl 440 15,810

Appointment of High Court Judges

1169 Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state whether any judges so far have
been appointed to the High Courts
from the Bars?

30 AUGUST 1888

Written Ansusre 3660

The Minister of Home Alslrs
(Paniilt G. B, Pant): Yez, during
the year 1958 so far, 4 persons belomg-
Mg to the Bar have been appointed
directly as permanent Judgds, 3 Addi-
tional Judges ongnally belonging o
the Bar have been appointed as
permanent Judges, and 8 persons
belonging to the Bar have been
appointed as Additional Judges of the
variougs High Courts

Bharat Electronics (Private) Lidd

1176 Shri Mohammed Imam: Wil
the Muuster of Defence be pleased
to state

(a) the capital invested by the
Central Government and the Govern-
ment of Mysore in Bharat Eleetronics
(Private) Ltd, Bangalore,

(b) the amount spent on (1) build-
mgs (1) machinery,

(¢) when 1t commenced production

{d) whether this concern is work-
mg at a loss, and

(e) 1f so the loss Incurred <o far
vear wise?

-~

The Minister of Defence (Shri
Krishna Menon) (a) Rs 406 25 lakhs,
by the Government of India Nil, bv
the Government of Mysore

(b) Upto the 30th June 1858
(1) §s 1,37,45,176
(1) Rs 8490175

{(c) January, 1958

(d) It incurred losses m the years
105455 to 1956-57

Rs
(e) 1954-55 6,65,507 1 Out of total loss of
Rs. 22,804,763 wup-
10 1955-56, Rs.

18,87,472 was
1955-56 16,209,166 capitn'!tztd
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Rs.
1956-57 6.80,867 Out of which Rs
,443 Was capi-
l‘dle and Rs.
"Is’ WwWas

|t erred to
) deferred revenue.

Accounts not  vet
finalised.

Mineral Advisory Board

1171. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether & meeting of the All
India Mineral Advisory Board was
held recently at Hyderabad;

(b) if so, the main decisions taken
and recommendations made by the
Conference;, and

{c) the steps taken by Government
to implement them?®

1957-58

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir

(b) and (c) A statement giving
the reqguired information 1s laid on
the Table of the Lok Sabha [See
Appendix III. annexure No 102 ]

Income-tax Arrears

1172. Sardar Igbal Singh: Will the
Minister of Finance be pleased to lay
on the Table a statement showing
assessment, collection and arrear of
Income Tax in each State during the
last five years?

The Minister of Revenue and Civil
Expenditure (Shri B. Gopala Reddi):
The statistics of Income-tax assess-
ment, collectiong and arrears are not
maintained State-wise. However, the
required information relating to each
Charge of Commissioner of Income-
tax is given in statement ‘A’ in respect
of Income Tax assessed and in state-
ment ‘B’ in respect of collections of
Income-tax during the last five years,
laid on the Table of the Lok Sabha
{See Appendix III, annexure No. 103.]

Statistics of arrears of Income-tax
during the last five years according
to each Commissioner’'s Charge are
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not readily available and s statement
will be laid on the Table of the House

as early as possible,

World Bank and IMF Cenferenoe

1173. Sardar Igbal Singh: Will the
Minister of Filnance be pleased to
state:

(a) whether 1t 1s a fact that more
than one thousand visitors will be
coming to Delhi to attend the annual
Conference of World Bank and Inter-
national Monetary Fund; and

(b) f so, arrangements that have
been made by Government for their
stay?

The Minister of Revenue and Civil
Expenditure (Shri B. Gopala Reddi):
(a) and (b) Over eight hundred
visitors are expected in Delhi in
October 1958 in connection with the
Conference of the International Mone.
tary Fund, the International Bank for
Reconstruction & Development and
the International Finance Corporation;
the exact number is not yet available.
Enough accommodation in the hotels
of Delh: has been reserved for allot-
ment to the visitors by the Secretariat
Organisations of, these International
bodies; the Governmernt of India has,
however, no financial liability in
respect of this accommeodation

Hindi Shiksha Samiti

1174. Shri Vajpayee: Will the Minis-
ter of Education be pleased to lay a
statement showing:

(a) the important subjects discussed
and the decisions taken at the 11th
meeting of the Hindi Shiksha Samit:
held on the 11th July, 1958 at New
Delhi; and

(b) the steps taken to implement
the decisions”

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 104.]
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Admission inte Delhl Colleges
Shri Vajpayes:

Pandit D. N. Tiwary:
| Shri Radha Raman:
1175, { Shri Surendranath
Dwivedy:
Shri D. C. Sharma:
[snﬁ Sadhu Ram:
Will the Minister of Education be
pleased to state: )
(a) whether Gevernment are aware
that a very large number of Delh
students who have matriculated this
year have been unable to get admis-
sion in Delhi colleges owing to inade-
quacy of educational facilities; and
(b) if so, what steps Government
.contemplate taking to remedy this”
The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 105].

Arrest of Smugglers

1176. Shri Raghunath Singh: Wil
the Minister of Finance be pleased to
state whether 1t is a fact that border
police of West Bengal arrested three
Pakistanis on Friday, the 11th July.
1958 at Aturia, Police Station Baduria,
District 24 Parganas on a charge of
illegally possessing 780 tolas of silver
and 14,00 Rupee Coins”

The Minister of Revenue and Civil
Expenditure (Shri B. Gopala Reddi):
Yes, Sir. Three Pakistanis were
arrested with 3 pieces of silver
weighing about 780 tolas and obsolete
‘silver rupee coins numbering 1411,

Political Sufferers

1177. Shri L, Achaw Singh: Will the
Minister of Home Affailrs be pleased
to lay a statement showing:

(a) the number of persons m Mani-
pur who have been given political
sufferers’ relief grant during 1957-58.
and

(b) the amount of the relief granted
to each individual in kind and 1n
money or in both?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b), A
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sum of Rs. 500 each in cash was given
to twenty-four persons in May; 1958,

Tripura Teachers Amssociation

1178, Shri Dasaratha Deb: Will the
Minister of Edmecation be pleased to
state:

(a) whether Government have
received any memorandum from
Tripura Teachers Association; and

(b) if so, the action taken thereoa?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion

Rent Contrel in Manipur

J Shri Narayanankutty Menoa:

1179. \ Shri Warior:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it 1s a fact that in
Manipur State there is no Rent
Control Act; and

(b) if so, the action proposed to be
taken in this respect?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) Yes

(b) The matter has been consider-
ed, and was also discussed at a meet-
ing of the Home Minister’'s Advisory
Committee for Manipur in December
last. For the present, it is not consi-
dered necessary or desirzble to intro-
duce rent control in the territory.
The position will, however, be review-
ed after some time in the light of
the prevailing circumstances.

Employees of Delhi Administration

1180. Shri Jadhav: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of employees in the
Secretariat and the local offices under
Delhi Administration at present;

(b) the number of employees who
have completed three years serviee:
and
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{c) the number of employess who
have completed three years service
and have been declared quasi-perma-
nent?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (¢). The
required information is being collect-
ed, and will be laid on the Table of
the House.

Land Becords Department Tripura

1181, Shri Ghosal: Will the Minister
of Home Affairs be pleased to state:

(a) the number of employees who
are working at present in the Land
Records Department of Tripura; and

(b) the number of local employees
among them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Total number of employees in the
Directorate of Land Records and
Surveys, Tripura, is 418 (as at the
end of June, 1858)

(b) 403.

Ex-servicemen

1182, Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state-

(a) whether the All India Ex-
services Federation has suggested the
creation of a separate cell in the
Defence Ministry to look after the
rehabilitation and welfare of the ex-
servicemen,

(b) whether Government have
considered this propesal; and

(c) if so, with what results®

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) and (c). There is at present a
similar proposal under consideration
in the Defence Ministry. The All
Indizs Ex-services Federation has
raised no new problem or any new
ideas. Government has had this
matter under active consideration. In
view of the size of the problem and
the financial and other implications,
the examination and the decisions
arising therefrom must take time.
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Office of the Tron and Stoel Contrelier

Shri Subbiah Ambalam:

Will the Minister of Steel, Mines
and Fuel be pleased to state the
establishment expenditure of the office
of the Iron and Steel Controller during
the year 1857-587

The Minister of Steel, Mines and
Feel (Sardar Swaran Singh): The ex-
penditure was as under:

Main Office at Calcutta.  Rs. 20.74,441/-.
Regional Office at Bombay Rs. 2,01,007/-
Regional Office at Madras Rs. 1,18,138/-
Total : Rs 23,92,986/-
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Tribal Areas of Manipur

1187. Bt L. Achaw Simgh: Will
the Minister of Home Affairs be

pleased to state:

(a) whether 1t 1s a fact that under
the Second Five Year Plan a provision
of Rs. 14 lakhs has been made for the
Tribal areas of Manipur where shifting
cultivation 1s practised;

(b) 1if so, the schemes on which the
amount will be spent; and

(c) the amount spent so far and the
schemes jmplemented?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes, Sir

{b) and (c) A statement giving
the information upto the period end-
ing 31st March, 1958, 1s laid on the
Table of the Lok Sabha. [See Appen-
dix 1II, annexure No 107 ]

Exemption of Firms from Income-tax

1188. Shri Ram Krishan: Will the
Minister of Finance be pleased io state:

(a) the total number of Industral
concerns and )joint stock companies
exempted from income-tax in District
Hissar; and

(b) the reasons for exemptions?

The Minister of Revenue and Civil
Expenditure (Shri B, Gopala Reddi):
(a) Only one

(b) Exempted under section 4(3)
(1) of the Indian Income-tax Act, 1922.
Allotment of Iron and Steel to Punjab

Shri Daljit Singh:
1% {sm Igbal Singh:

Wil the Minister of Biesl, Mines
and Tuel be pleased to state the total
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amount of iron and steel allotted to
State Quring the last three
and the total amount actually

lied to the State during the same
riod?

z;ig

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
following statement gives the infor-
mation regarding allotments and
supplies made to Punjab State during
the last 8 vears:

Allotment Despatches

1955-56 43920 43,346
1956-57 <7,196 22,680
1957-58 43.983 23,61

Expenditure Tax on Ex-Rulers

(" Shri Ram Krishan:
1 J Shri Harish Chandra
: Mathur:
LShrilnlﬂ Ha Palchoudhuri:

119

Will the Minister of Finance be
pleased to state

ta) whether the former Indian
Princes will be required to pay ex-
penditure-tax at a certain percentage
of the privy purse thev receive,

{by if s0, the nature thereof, and

(c) the estunated total amouni to
be assessed from former princes dmi-
ing 1858-58"

The Minister of Revenue and Civil
Expenditure (Shri B Gopala Reddl)-
(a) In cases of settlement unde:
section 20 of the Act for the assess-
ment year 1958-58, the estimated
amount of expenditure-tax  payable
by persons in receipt of privy purse,
has been expressed at certain per-
centages of their privy purse with
an adjustment for the net income
from all other sources.
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(b) The percentages referred to n
part (a) are as follows:—

On the first five lakhs of privy

purse amount 74%
On the next five lakhs of prnivy

purse amount 12§ %
On the next five lakhs of privy

purse amount 20%
On the next five lakhs of privy

purse amount 15%

On the balance of the privy purse 33 %

{c) If all persons in receipt of privy
purse opt for settlement, the revenue
expected from them will be of the
order of sixty lakhs to seventy lakhs
of rupees

Central Social Welfare Board's graats
to Panjab

Shri Daljit Singh:
L1og. { Shri Ajit Singh Sarhadi:

Will the Minister of Education be
pleased to lay a statement on the
Table showing the names of the public
institutions and orgamsations 1n the
Punjab State, which have been given
grants by the Central Social Welfare
Boaid and the amount of grant given
to each of them during 1857-58 and
19858-59 <o far?

The Minister of Education (Dr. K. L.
Shrimali): A statement gaving the
requisite information 1s laid on the
Table of the Lok Sabha [See Ap-
pendix III, annexure No 108 ]

Conservation and Developmeat Rules

1198. Sardar Igbal Siagh: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 885 on the 12th
March, 1958 and state

(a) whether the Conservation and
Development Rules as regards oil and
natural gas has since been finalised,
and

{b} if so. the main features thereof?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) and (b) The
Development and Conservation Rules
have not vet been flnalised



3691 Written Answers

Compulsory Insurance of Government
Empioyees

1185, Sardar Igbal Singh: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No 908 on the 12th March, 1838 and
state-

(a) whether any decision in respect
of compulsory insurance at reduced
rates of premium for Government
employees 1n low-income groups has
since been taken, and

(b) if so, the nature thereof®

The Minister of Revenue and Civil
Expenditure (Shri B Gopala Reddl):
(a) and (b) The question of ntro-
duction of a scheme of compulsory
msurance for Government employees
in low-income groups has been refer-
red to the Pay Commission, and their
recommendations i1n the matter aie
awailted

Adult Education

1196. Sardar Igbal Bingh: Will the
Minister of Education be pleased to
lay a statement on the Table showing

(a) whether Government have
finalised the schemes for adult educa-
tion 1n rural and urban areas,

{b) if so the nature of the schemes,
and

(c) the amount contemplated to be
earmarked for them?

The Manister of Education (Dr. K. L.
Shrimali): (a) to (¢) A statement is
laad on the Table of the Lok Sabha
[See Appendix III, annexure No 109 ]

Carpenters at Rourkela Steel Plant

1187, Shri P. K. Deo. Will the
Minister of Steel, Mines and Fuel be
pleased to state:

{a) the number of foreign carpen-
ters employed in the Rourkela Steel
Plant and the wages paid to them,
and

(b) whether no Indian carpenters
are available to undertake the job
done by the foreign carpenters”
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The Minister of Sieel, Mines and
Fuel (SBardar Swaran Singh): (a)
10 Foremen Carpenters and 28 Specia-
list Carpenters arrived in Rourkela out
of which 6 specialist carpenters have
since left for West Germany The daily
wages paid to Foremen Carpenters are
DM-T75 plus Rs 40 each; while those
of Speciahist Carpenters are DM-85
plus Rs 40 each

{b) Shuttering work for bunkers for
the Blast Furnace 1s a complicated
type of work and for guiding and
training the very large number of
Indian Carpenters employed, a lmited
number of Specialist Carpenters from
abroad was required

Rent for Machineries

1198. Shri P. K. Deo. Will the Munis-
ter of Bteel, Mines and Fuel be pleased
to state the amount of rental charges
paid for the wvarious construction
machineries at the Rourkela Steel
Plant?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
total rental charges pa:d for various
construction machinery amount to
Rs 1,77,000 paid partly 1n Deutsche
Marks and partly in Rupees

Income-tax from Punjab

1199. Bhri Daljit Singh: Will the
Minister of Finance be pleased to state
the amount of income-tax assessment
which has been finulised 1n Punjab but
still remains to be realised as on the
30th June, 1958°

The Minister of Revenue and Civil
Expenditure (S8hri B. Gopala Reddi):
The amount for which the assesement
had been finalised but still remawns to
be realised as on 30th June, 1968 1s
Rs 3,95,82,000

Income-tax cases in Punjab
High Court

1200. Shri Daljit Singh: Will the
Minister of Finance be plessed to state:

(a) how many cases of Income-tax
were admitted in the Punjab High
Court and Tribunal since 1888; and
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(b) the number of cases disposed of
uptil now?
The Minister of Revenue and Civil
(Shri B. Gopala Reddi):
(a) (i) In Punjab High Court—83.
(ii) In the Income-tax Appellate
Tribunal—2,458.

(b) (i) By High Court—47.
(ii) By Tribunal—1,082.

Technical Education in Himachal
Pradesh

1201. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any schemes of Tech-
nical Education have been approved
by the All India Council for Technical
Education for Himachal Pradesh; and

(b) 1if so, the details thereof?

The Minister of Scientific Research
and Cultural! Affairs (8hri Humayun
Kabir): (a) The Second Five Year
Plan of Himachal Pradesh does not
include any scheme of Technical Edu-
cation which requires the approval of
the All India Council for Technical
Education

(b) Does not arise

Government Alded Private Sehools in
Himachal Pradesh

1202. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

{a) the number of Government
auded Private Schools in Himachal
Pradesh;

(b) the number of Primary Schools
among them; and

) (c) the number of students studying
in these schools?

The Minister of Education (Dr. K. L.
Shrimali): (a) 142.

(b) 117
(c) 3,714,
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Physical Training in Himachal
Pradesh

1283. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the steps taken up by the Hima-
chal Pradesh Administration to intro-
duce physical training in the schools
and colleges of Himachzal Pradesh; and

(b} the numbei of trained physical
education teachers who are employed
by the Admunistration of Himachal
Pradesh?

The Minister of Education (Dr. K. L.
Shrimali): (a) Physical education 1s
alrcady a compulsory subject in all
the educational institutions of Hima-
cha) Pradesh,

(b) (i) Diploma holders—2

(11) Certificate Holders—2

f11) Ex-Army Personnel-—-19
1v) Untrained—56

Hindi Classes

1204, Shri Sadhu Ram: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of employees
of Central Secretariat who have been
benefited by Hindi Classes during 1957;
and

{b) the number of Instructors em-
ployed for that purpose during that
period”

The Minister of Home Affairs
(Pandit G, B. Pant): (a) 2,388 in the
first session ending September 1957
and 2,444 in the second session com-
mencing in October, 1057.

(b) 18.

“Smuggled Gold Seizeq at Rewari
Rallway Station”

Shrimati Mafida Aluned:
1205 Shri Ram Krishan:
"\ Shrl Tangamani:
LShrI S. M. Banerjee:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that about
3,000 tolas of gold have been seized
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at Rewari Railway Station on the 16th
August, 1958;

(b) if so, the number and nationality
©of persons involved; and

(c) the action taken against them?

The Minister of Revenne and Chvil
Expenditure (Shri B. Gopala Reddi):
(a) Yes, Sir 3,570 tolas of gold were
seized on 16th August, 1858 at the
Rewar: Railway Station.

(b) Two Indian nationals are in-
volved in the case

{(c} They have been arrested and
further investigations are in progress.

Floods in Delhi

Shrimati Renu Chakravartti
) Shri P. L. Barupal:
( Shri Kunhan:

Shri B. C. Kamble:
1206.

Will the Munister of Home Affairs
be pleased to state

{a) whether as a result of recent
floods 1n Delhi anv files and other
papers of Government or any of its
attached or subordinate offices are
missing:

(b) 1f s0, their total number,

{c) the subjects to which these ftles
and papers relate:

(d) whether any confidential papers
are among them,

(e) 1f so. what subjects they relate
to;

(f) the steps taken by Government
to reclaun the files and other papers;
and

(g) the value and extent of damage
in recent floods in city to (i) govern-
ment property and (1) citizens' pro-
perty?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (f). Con-
siderable damage is reported to have
been caused to records in some govern-
ment offices, particularly those swored
in the basement of the office building
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known as Krixhi Bhaven en the Queen
Victoria Road in New Delhi, as 2 result
of their getting wet. Full details on
the lines desired are, however, not
readily available and the Ilabour
invelved in collecting the reguired
information will hardly be eommen-
surate with the result achieved.

(E) Attention is invited 10 the reply
given to Starred Question No. 203 on
18th August, 1958.

12 hrs,
PAPERS LAID ON THE TABLE

REPORT OF ADVISORY COMMITTEE ON
Srtum CLEARANCE

The Minister of Law (Shri A, K.
Sen): Sir, I beg to lay on the Table
a copy of the Report of the Advisory
Commitiee on Slum  Clearance.
[Placed in Laibrary. See No LT-B73]
58]

NOTIFICATIONS UNDER THE ALL INDIA
SERVICES ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, I beg to lay on the Table, und=:
sub-section (2) of section 3 of the
All India Services Act, 1951, a copy
of cach of the following Notifico-
tions: —

(1) G.SR No. 708 dated the 23rd
August, 1958 making certain
amendments to the Indian
Administrative Service (Re-
gulation of Seniority) Rules
1954.

(2) G.SSR. No. 708 dated the
23rd August, 1858 making
certain amendments to the
Indian Police Service (Regu-
lation of Seniority) Rules,
1954

[Placed in Library. See No. LT-874/
58).

AMENDMENTS TO MsDiCiNAL Tozeer
PrerARATIONS (Excisx Dpries) Rorrs

The Deputy Minister of Finanos
(8hrl B. R. Bhagat): Sir I beg to lay
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on the Table, under sub-section (4)
of section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of each of the fol-
towing Notifications making ceriain
further amendments to the Medicinal
and Toilet Preparations (Excise
Duties) Rules, 1856:

(1) G.5.R. No. 611 dated the 19th
July, 1958

(2) G.8.R, No. 678 dated the 9ih
August, 1958.

[Placed in Library. See No. LT-875/
58].

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shrl Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Businers
in this House for the next week will
consist of: —

(1) Consideration of any item of
Government Business carried

over from today's O.dct
Paper,

(2) Consideration and passing
of—

(i) Sea Customs (Amendment)
Bill.

(ii) Manipur and Tripura (Re-
peal of Laws) Bill

(iii) Rajghat Samadhi (Amend-
ment) Bill.

(iv) Merchant Shipping Bill, as
reported by the Joint Com-

mittee

(v) Indian Medical Council
(Amendment) Bill.

(3) Consideration of a motica

for the reference of the Deihi
Rent Control Bill to a Joint
Committee. The Bill is ex-
pected to be introduced early
next week.

(4) Considcration and passing of
the Public Premises (Evic-
tion of Unauthorised Occu-

149 LS.D—4.

Statement re: clash 3608
between troops and
students at Sagar

pants) Bill, as passed by
Rajya Sabha.

() Discussion on a statement
containing  recormmendations
of the Railway Freight Struc-
ture Enquiry Committee and
Government's decision there-
on, on a motion to be moved
by Shri Rajendra Singh and
others at 4 .M on 3rd Sep-
tember, 1958,

12°05 hrs,

STATEMENT RE: CLASH
BETWEEN TROOPS AND STUDENTS
AT SAGAR

The Deputy Minister of Defence
(Sardar Majithia): Sir, a statement
was made in the House on the 14th
February 1958, regarding a clash, dur-
mg the Inter-University Hockey
Tournament, at Sagar amongst the
spectators, which 1nvolved Army per-
sonnel of the Mahar Regiment, the
students of the Sagar University and
clements of the local population. Gov-
ernment had then expressed their
willingness to make a further state-
ment with regard to this matter as
soon as a report or communication was
received from the State Government
of Madhya Pradesh. The magisterial
enquiry  report on the inci-
dent has since been re-
ceived and considered by the
State Government, who have also sent
a communication forwarding a copy
of the magisterial enquiry report and
their comments therecon to the Gov-
ernment of India. As a result of fur-
ther correspondence between the Gov-
ermmment of India and the State
Government, the latter have decided,
having regard to the time that has
elapsed and with a view to maintain-
ing normal relations between the
parties concerned in the clash, not to
proceed with the matter further and
to close the police investigation into
the cases registered by the local police
soon after the incident It was men-
tioned in the statement made in this
House on the 14th February 1958,
that normality prevailed in the local
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situation and no ill feeling existed as
8 result of this incident. Naothing is
reported to have happened since to
disturb that atmosphere Government
do not, therefore, consider it advisable
to say anything more regarding this
matter and would also appeal to the
Hon. Members of this House not to
say anything which may have the
effect of reviving any controversy
over this unfortunate occurrence.

12.07 hrs.
ELECTION TO COMMITTEES

CenTrRAL ADVISORY BoOARD OF Brorocy

The Minister of Scientific Research
and Caultural Affairs (Shri Humayun
Kabir): Sir, I beg to move:—

“That in pursuance of Clause
(4) of para 2 of the Government
of India, Ministry of  Scientific
Research and Cultural Affairs
Resolution No F, 14-43/58-SlI,
dated the 23rd May, 1858, the
Members of Lok Sabha do pro-
ceed to elect, in such maner as
the Speaker may direct, two mem-
bers from amongst themselves to
serve as members of the Central
Advisory Board of Biology for
Botanical Survey of India and
Zoological Survey of India for a
term of three years commencing
from the date of the Gazette
Notification notifying the appoint-
ments subject to the other provi-
sions of the said Resolution.”

The motion was put and adopted.

CounciL ofF INDIAN INSTITUTE OF
ScreNCE, BANGALORE

Bhri Humayun Kabir: Sir, 1 beg to

move.—

“That in pursuance of sub-
clause (ii) of clause 14 of the
Scheme for the administration
and management of the proper-
ties and funds of the Indian
Institute of Science, Bangalore,
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read with Regulation 2:5 of the
Regulations of the said Instituts,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, one
member from amongst themselves
to serve as & member of the
Council of the Indian Institute of
Science, Bangalore in the casual
vacancy caused by the resigna-
tion of Shri S. V. Ramaswamy,
for the unexpired portion of the
triennium 1958-680 subject to other
provisions of the sald Scheme
and the Regulations.”

The motion was put end adopted.

12,08 hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY-EIGHTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, 1 beg to move:

“That this House agrees with
the Twenty-eighth Report of the
Business Advisory Committee
presented to the House on the
28th August, 1958.”

Mr., Speaker: Motion moved:

“That this House agrees with
the Twenty-eighth Report of the
Business Advisory Committee
presented to the House on the
28th August, 1858"

Shri H. N. Mukerjee (Calcutta—
Central): 8Sir, I beg to move:

“That at the end of the motion
the following be added:—
“Subject to the modification
that the time allotted for the
Merchant Shipping Bill be in-
creased from T hours to @
hours.”

I find that the Business Advisory
Committee has allotteed 7 hours for
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the discussion of the Merchant Ship-
ping Bill. 1 had the opportunity of
working on the Joint Committee and
im this matter my feeling is that
the Bill is a very heavy one and has
given rise to certain very important
controversies, especially in regard to
the participation of foreign capital in
the shipping sphere.

The notes of dissent also indicate
that this issue is going to be agitated
very strongly on the floor of Parlia-
ment. Besides, the number of classes
1s 80 large that, physically speaking,
it will take a great deal of time be-
fore it gets the vote of the House. I
feel, therefore, that it should be
given larger allocation. My own
suggestion is that 5 hours should be
giwven for the general discusion, 3
hours for the clause by clause dis-
cussion emd 1 hour for the third read-
ing because this is the first time after
independence that we are consolidat-
ing the law of merchant shipping.
And there is also the discretion in
you to extend the time by an hour
or so as you like I feel 1t 1s a matter
which is rather important. Actually,
when the committee was meeting—I
do not see the Chairman now—Gov-
ernment gave us the impression that
in this session this would be the
most important Bill that would take
a considerable amount of time. The
Joint Committee actually hurried its
labours so that the report could be
Teady in time for this session and
we had an anticipation that on the
floor of Parliament the issues raised
would have an opportunity of being
fully discussed.

I feel that 7 hours is rather a small
allocation and I desire the House it-
self should extend it or you should
intervene in the matter and by your
discretion extend the time so that it
may be discussed sufficiently.

Bhri Prabhat Kar (Hooghly): Sir,
only 4 hours have been allotted for
the Banaras Hindu University Bill.
In the Select Committee itself I ap-
pestled to the hon. Minister and also
the Chairman that this  particular

matter is very important and we shail
have differences of opinion, and that
much more time should be allotted for
the discussion of this Bill, so that at
least on the floor of the Parliament,
everybody will have an opportunity
to express his view point. Even in
the Select Committee, the Chairman
said that the matter might be taken
up here. I am sorry to find that only
four hours have been allotted to it
and I appeal to you that, considering
the importance of this particular Bill
and knowing full well the sharp
difference of opmion in the House,
more time may be allotted to this
particular Bill.

Shri Satya Narayan Sinha: We have
taken all these things into comsidera-
tion m the Business Advisory Com-
mittee So far as the Government
1s concerned, we have no objection
if you exercise the one hour discre-
tion 1n each case; instead of seven
hours, they may take eight hours aad
mmsiead of four hours for the latier
Bill, they may take five hours. That
15 the compromise which we should
arrive at.

Mr. Speaker: The hon Members
have not tabled any amendments
formally for me to put to the wvote
of the House; evidently they do not
want this to be a formal affair to be
put to the vote of the House.

So far as Merchant Shipping Bill
1s concerned, of course 1t is a consoli-
dating Bill and there are about 450—
460 clauses. We considered this matter.
If necessary and if in the interest of
proper discussion sometime more is
necessary. I am always add one more
hour to this We have allowed seven
hours and if this hour is added, it
comes to eight hours. All that Shri
Mukerjee wants is that 1t may be
raised by two more hours in addi-
tion to the one hour which I may add
at my discretion. I will strike 2
mean; I will have these two hours
and it comes to one hour. So, these
seven hours will be increased to eight
hours and one hour may be added at
the discretion af the Chair.
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So far is the other Bill is concer-
ned, four hours have ben allotted
because it contains only three clauscs
Whatever has to be said has been
said and the same thing will be re-
peated. Now, therefore, the hon
Minister of Parhamentary  Affairs
says that I may exercise my discre-
tion and add one hour to that in case
four hours are not sufficient; in that
case we will have a full day for the
Banaras Hindu University Bill There-
fore, with the small modification re-
garding the Merchant Shipping Bill
that instead of seven hours, it will be
eight hours in the Order Paper, with
discretion to the Chair to allow one
more hour, I think, the situation is
met.

Shri Naushir Bharucha (East
Khandesh): With your permission,
may I make a request? We may
have the Merchant Shipping Bill at
the end of the agenda announced by
the hon. Minister because it is a
huge Bill and more time is needed
for study.

Mr. Speaker: All that he wants to
make is a suggestion that it should
not be brought immediately and that
some time may be allowed so that it
may come at the end of the week.
Very well. It may come at the end
of the week, but two days before
the end of the week, 30 that it may
be finished that week.

Shri Satya Narayan Sinha: We shall
consider it.

Mr. Speaker: 1 have no objection.
The hon. Minister will so arrange the
agenda that the {lighter work may
come earlier so that time may be
there for studying the Bill properly
and the House also will be enriched
and there will not be waste of time.

Mr. Speaker: The question is:

“At the end of the motion
moved by Shri Satya Narayan

ment) Bill

Sinha, the following be added:

‘Subject to the modification
that the time allotted for the
Merchant Shipping Bill be In-
creased from 7 hours to 8

hours'.”

The Motion was adopted.
Mr. Speaker: The question is:

“That this House agrees with
the Twenty-eighth Report of the
Business Advisory Committee
presented to the House on the
28th August, 1958 subject to the
modification that the time allotted
for the Merchant Shipping Bill be
increased from 7 hours to 8
hours ™

The Molion was adopted.

Mr. Speaker: That one hour which
I can always utilise is always there
under the rule and I will certainly
do so, if I find that there is need for
it; I will instruct whosoever is in the
Chair to exercise that discretion.

12.15 hrs.

ESTATE DUTY (AMENDMENT)
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri B.
Gapala HReddi on the 28th August,
1958, namely:—

“That the Bill further to amend
the Estate Duty Act, 1953 as
reported by the Select Committee,
be taken into consideration.”

Out of 3} hours agreed to by the
House for general discussion. Omne
hour and 35 minutes now remain for
general discussion. The clause-by-
clause consideration and thereafter
the third reading will then be taken
up for which 1} hours have heen
aIlotte_::!.
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Shri Jhunjhunwala (Bhagalpur):
Mr. Speaker, Sir, the Estate Duty
(Amendment) Bill has been intro-
duced to bring down the limit from
Rs. 1 lakh to Rs. 50,000. Many persons
have sald that this will #all on the
middle-class people. The wvalue of
the money has so gone down and it
is so low that the value of Rs. 50,000
should have been Rs. 12,500 before
the war. It is very hard on the
middle-class pecple. If estates of the
value of Rs, 50,000 are subject to duty,
it will be very unjust. As such, I
would suggest that the limit be kept
at one lakh, as it was before.

There is another most unjust thing
which, in my opinion, should not be
done: that is regarding the imposi-
tion of the duty on the lineal descen-
dants. This would amount to taxing
the property of a living person.
1t was contemplated under the
Estate Duty Act that the duty should
be levied only on the estate of the
deceased persons. But it has been said
here that if a father having two sons
dies, even the property of the two
sons will be subject to estate duty.
This appears to be unjust.

Pandit Thakur Das Bhargava has
dealt at length with the levy of estate
duty on the joint family property; he
has quote several instances. Sine2
the time of the Britishers, all the
Finance Ministers were feeling the
injustice of levying estate duty and
income-tax on the joint family in the
same way as they were doing with
individuals. Everybody considered it
unjust; all the Finance Ministers have
agreed that it is unjust and not pro-
per. I do not understand why things
which appeared to us unjust are being
perpetrated. If it is meant only for
taking revenue, whether it be just or
unjust, equitable or inequitable, it is
very wrong in my opinion and the
appeal made by Pandit Thakur Das
Bhargava in very strong words
quoting several instances and the
opinions of all the previous Finance
Ministers should be taken into consi-
deration.
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Shri Ranga (Tenali): Sir, 1 am
generally in favour of the principle
underlying the Estate Duty Act as
well as this amendment. But my diffi-
culty is this. The House was in
favour of imposing estate duty as one
of the egalitarian measures; it may
be justified from the financial side
also. But at the same time, we have
got to give some consideration to the
manner in which we impose this duty.
Is it likely to increase the incentives
to earn, save and accumulate, or is it
likely to discourage too many people
from working more, earning more and
saving and accumulating more?

We are all unanimous in thinking
that too much of accretion of property
in the hands of a few people is not
likely to be conducive to social well-
bemng. At the same time, we are also
anxious lo encourage as many people
as possible to go on earning more,
saving more and accumulating more.
Even in those countries where Soviet-
1sm 1s the ruling political approach.
these incentives are being given much
encouragement, and no ban is belng
placed there on any one trying to
save more, accumulate more and pass
it on also to his heirs. In our coun-
try where we pride ourselves on our
freedom and democratic way of life,
wc should be certainly even  more
careful about incentives.

I would like to know what is likely
to be the position if and when this
Bill becomes an Act and people come
to know that if they were to have
property worth not Rs. 1 lakh but
only Rs. 50,000, they would be liable
to pay this tax. Would it be that
their incentives would be strengthened,
their inclinations to accumulate would
strengthen, or would it possible be
that they would be discouraged? It
is on the kind of estimate that we
make in this respect that we would
be able to form any opinion at all in
regard to this Bill.

In considering this matter, we have
to give due consideration to the gen
eral tendency for the lowering of the
value of the rupee. It is easy for
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'my hon friends on the Treasury
Benches to say “No, no, we are
taking all possible steps to prevent
any kind of inflation, and therefore a
lessening of the wvalue of the rupee”,
but 1t is an established fact that ever
since we adopted plannig, the wvalue
of Yhe rupee has been gomng down in
an invisible manner, and the loss in
its value 1s being felt by the Govern-
ment themselves There 18 no men-
tion of a standard rupee here, it 1s
merely a rupee Therefore, in an-
other five or ten years, this rupee
which 1s worth today only 75 or 80
cents as compared to ten years ago,
may come to be worth only 60 cents,
in which case what would be the
position? Property which today would
be valued only at Rs 80,000 may come
to be valued at Rs 1 lakh in five years
time We will have to guard against
this kind of rmisk Therefore, would it
be m the interests of the nation to
bring down, slice down as 1t were,
this mumimum from Rs 1 lakh to
Rs 50,0007

In the recent past and even now
our Government 15 interested in pro-
viding our Industrial workers with
subsidised housing Many corpora-
tions are borrowing money from the
Government of India as well as the
State Governments and building these
houses, and then they are offered to
these people for their construction
value to be repald in instalments over
a period of 20 years, when these
houses become the property of the
proletariat 1itself These houses, Im
most cases, are worth Rs 25,000—
sometimes even Rs 30,000 or Rs 40,000
In addition to this, 1if the accumula-
tions of their provident funds and
their other savings were to be added
on to 1t, they would also become liable
to the payment of estate duty 1Is that
going to be a progressive measure” Is
it going to be a helpful measure® It
1s for #&he Government to come to a
conclusion, but I would like them to
keep these considerations in view and
give necessary thought to i1t What-
ever the conclusions they may come
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to, if not to day at least some

hence even after this n:n has been
passed into an Act, they must weigh
the considerations I have pressed,

Having said that, I would like the
House to give some consideration to
the position of agricultural proper-
ties in our country It is a well-
known fact that the Planning Com-
mission, as well as the Government
of India, are in a hurry to impose
ceilings on  agricultural properties
icrespective of the fact, whether such
ceillings are going to be imposed on
urban, industrial, commercial and pro-
fessional properties in other areas It
is a great mistake according to me
that this thing should be done, that
this necessary social reform should be
brought about only in a partial man-
ner and in a discriminatory fashion.
It ought to be done all over for all
properties

Anyhow, this ceiling 1s being m-
posed upon agricultural income After
having 1mposed these ceilings, you
would be bringing mn the agriculfural
properties also within the mischief of
this Act I have no objection, provi-
ded the properties are above Rs 1
lakh But when they are not even
Rs 1 lakh and when there 13 a
likelhhood of this particular Act
coming to be applied to agricultural
incomes also if and when two or more
States come to pass resolutions asking
for the application of this Act to
agricultural properties also, what
would be the position” When agricul-
tural properties worth only Rs 50,000
would have to pay estate duty, we will
have to think of the extent and man-
ner i which this 18 hkely to affect
our agriculturists Any one who has
15 to 20 acres of wet land or 10 acres
of wet and five acres of garden land
and a decent enough house would
come within the muschief of this Act
Is it our intention that even these
lower middle class peasants should
bAectbrouﬁt within the mischief of this

-
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And what would be the conse-
Quences in regard to evasion, in re-
gard to the cost of collection, in regard
to the assessment and all the rest of
it? How many hundreds of people
in any particular taluk are going to
be affected? Is it going to be an
economical proposition at all? Is it
not likely to affect their incentives
to a much greater extent than it is
likely to affect the incentives of the
urban people, the professional, indus-
trial and commercial people? There-
fore, I am extremely anxious that
the Government, when sending this
Act after it is passed to the States
for their views, should caution them
and ask them whether they would
like this Act to be made applicable to
agricultural properties or not; they
should ask them to consider the dis-
tinction between urban and rural pro-
perties, the fact that in towns you
can build up properties much more
guickly than in villages Therefore,
while it may be all right for the
State to impose this estate duty and
any other taxes on a particular quan-
tum of property in urban areas and
for urban professions, it might not
be just as well to do the same thing
in the rural areas. I suggest that the
Government of India should be good
enough to sound this note of caution
to the State Governments and also
bear this fact in mind that if they
were to be insistent upon keeping this
schedule incorporated in the Bijll, at
least the taxable limit should be
raised to the earlier level of Rs 1
lakh when it come to agricultural
interests and agricultural properties
That is an important point, Sir, which
1 hope the Government will keep in
mind, and I also sincerely hope that
the State Governments will give due
consideration to these points.

It has become more or less a kind of
a sell-imposed task on the part of
State Governments simply to go
before the Planning Commission as
well as the Unien Government and
then say that whatever the Union
Government is suggesting has got to
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be passed by them, as otherwise they
will have their own political difficul-
ties in their own States. Therefore,
too many of them are only too anxious
to often say ‘ves’ to whatever is
suggested by the Planning Cemmis-
sion and the Union Government. 1
would like the State Governments to
take courage in both their hands, as
the West Bengal Government has
done, and give due consideration to
the needs and views of the rural in-
terests, of the rural people, and see
that if and when they pass their reso-
lutions and send them up to the Gov-
ernment of India they would take
care to suggest to the Government of
India that the minimum should not
be less than Rs. 1,00,000, and this
particular minimum of Rs 50,000
should not be blindly made applicable
to the agricultural properties also.

Dr. Samantsinhar (Bhubaneswar):
Mr. Speaker, Sir, we are all much
disheartened with the Estate Duty
(Amendment) Bill as it has emerged
from the Select Committee, because
we hoped that much radical changes
would be carried out by the Select
Committee, particularly with regard
to the exemption limit. The Com-
mittee has provided an exemption
limit of Rs. 50,000 in India, whereas
in the last Act it was Rs, 1.00,000.
But in UK. the limit is £3,000, in
Ceylon it is Rs. 20,000 and in Aus-
tralia in Indian currency it is nearly
Rs. 30,000 Therefore, in India the
limit should have been reduced at
least to Rs 30,000, because our aim
and object is a socialistic pattern of
society.

Mr. Speaker: In what currency are
those flgures in respect of Australia
and other countries?

Dr. Samantsinhar: In Australia it
is nearly, in Indian Currency,
Rs. 30,000,

We must see how many people there
are in India whose property would
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be worth Rs. 50,000, Therefore, con-
sidering our aim and object of achiev-
ing a socialistic pattern of society, we
should have fixed this exemption
limit. We have not done that.

Besides that, the rate of duty is
very much less in India. In the pre-
sent amending Bill we have reduced
the rate in the first two slabs by 2
per cent. That should not have been
done. In the United Kingdom the
rate for the highest slab is 80 per
cent., whereas in India it is only 40
per cent. So we are giving Tnore
relief to our tax-payers. Under the
present circumstances that should not
have been donc. It is my firm convic-
tion that except a very few percentiage
of cases, whose percentage would be
nearly 5, all wealth or property 1s
acguired by some sort of exploitation,
and the society as a whole is the
watcher of these properties. By
various legislations and social cus-
toms and also by other methods, we
are watching these properties, and
therefore we have a claim on these
properties for some social benefit and
public utility works.

Pandit Thakur Das Bhargava gave
a very good account of the history of
the joint family system in India. 1
heard his arguments very carefully
and attentively, but I want to make
a humble submission. Where is that
joint family system now, which was
there in India a few yecars back? It
is almost vanishing and wunder the
present conditions, as the society is
fast changing, it will very soon com-
pletely vanish from India. Thercfore,
the question of joint family interest
does not arise. Again, in a joint
family the property is not the earn-
ing of the father. The father and the
sons are not the only shareholders.
The father enjoys the property of the
previous generation—his father’s
father. So the joint properiy is not
the income or the earning of the pre-
sent generation; a part of it also comes
from the previous generation. There-
fore, that should not be exempted as
suggested by him.
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The Taxation Enquiry Commission
also gave their opinion regarding
estate duty. They have said:

“We do not therefore, accept as
valid the contention that any in-
crease in the rate of estate duty in
India will have any adverse effect
on the volume of savings and
investment”,

Therefore, it cannot be said that the
Bill as it has emerged from the Select
Commitice will in any way hamper
investment and savings in general.

Another point is, the more we begin
to torget the ex-rulers, in our Republic
of India, we are introducing some such
provistons in the legislations that we
are ever remembering them. In case
of Gift tax and Expenditure tax we
have exempted the rulers. In case
of estute duty al-o we have exempted
their ‘official residence” from this duty.
I do not understand what office these
rulers now have to attend to, or what
oflicial work they have now to dis-
charge. Of course, there may be some
reasons to exempt them from the Gift
tax and Expenditure tax in view of
their past services in the  peaceful
surrender of their States, but what
reason is there for their successors to
have these so-called official residences
tax-free? If these official residences
of ex-rulers are not considered to be
memorials of the present rulers, there
is no reason why these official resi-
dences should be tax-free. We know
how these ex-rulers in Orissa, with
the enormous privy purse, that they
are receiving, are doing their work
which is detrimental to the society.

Then, it has been provided that the
amount of estate duty on the gifted
property would be equal to the gift
tax. In my humble opinion, it should
be either an equal amount as the gift
tax or the actual estate duty which-~
ever is greater.

Regarding exemption of soldiers and
policemen killed while on duty in
uniforms, as suggested by Shri Karni
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Singh)), 15 & good 1dea. But I would
g0 a step further and suggest that
not only soldiers and policemen, but
great scietists, poets, authors and
patriots. ... ...

Shri Supakar (Sambalpur), What
about MP's?

Pr. Samantsinhar: Yes, you can
have them also What I mean 1s,
those who render meritorious service
to the society, to the culture of the
country, should be exempted from this
duty

In the end, Sir, I would submit that
whatever Acts are passed by Parha-
ment, they aie nol pioperiy put into
operation

There are «lso many loophowes 1in
our administration I know that the
income-tax department peoplo also
help the tax-payers particulairly  the
evader. I know, for instance that a
head clark  of an income-tax  ofhee
makes a tour of the area and collects
annual gifts from he tax-payers
So theat things should be very strictly
watched and the loopholes particularly
on the pait of the subordinates should
be chccked

Shri Ajit Singh Sarhadi (Ludhiana)
We are grateful to the Scleet Com-
mittee for thewr labours on this Bill,
but there are two main features which
1 feel are worthy of this House's consi-
deration The first one pertamns to the
ratc of duty on the higher slab of the
estate, and the second one 1s the ex-
emption Iimit Dealing with the rate
of duty on the higher slab, there 1
no doubt that 1t 18 a taxation measure,
and there are always itwo objectives
of a taxation measure Primanly,
the object 1s to realise revenue But
there 1s another object also That 1s,
to remove that disparity that exists
between the different classes of
society. From these two objectives
we have got to see the present rates as
recommended by the Select Commuttee
on the higher slab of the estate
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K has been conceded i 11, \ h n the
enactment was brought in for the
first time here, the Finance Minister
was very much disiilusioned about the
receipts I am afraid that he would,
thig time also, be dis:llusioned parti-~
cularly when he keeps the duty at a
higher slab so low. So, my first sub-
mission 1s that taking the first ob-~
jective, of having sufficient revenue
from the impositton of the estate
duty, we would not have much
rcvenue, iIf the Government maintains
the rates a. they are and as they have
been recommended by the Select
Committee

I next takc the second ubjective,
that 15, to remove the disparity bet-
ween the diffcrent classes of society
Here too, the present rates do not
mee  the situation at all It was
argued by Shri M R Masam1 that
there 1s no duty of this kind in Soviet
Russia, that there 1s no inheritance
duty n tha! country and that 1t 1s
bang brought here But he forgets
one thing that conditions here are
quit¢ different from those 1n  that
country There 1s not so much of ac-
cumulation of wealth in the hands of
the individual there as we have got
here We want to remove the differ-
ence 1n the accumulation of the wealth
i the hands of the individuals, and
when we want to do so you have got
to adopt some method, either a revo-
Iutionary method of expropriation of
that property of those large holdings
which the people have got, or an evo-
lutionary method of taxation and so
of the liquidation of the large hold-
ngs You have golt to select either
of these methods The more peace-
ful or better method would be the
cvolutionary process of slow liquida-
tion of the large holdings, and that
can only be done by a taxation mea-
sure of the kind which we have got
before the House

Now, if you keep the highest limit
of 35 per cent as you are domg or
as the Select Committee has recom-
mended, how long would 1t take for
the large holdings to be lhguidated?
So, my submission 15 that from this
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nspect too, the bon. Minister in charge
of the Bill would do well to accept
my suggestion. There are certain
amendments tabled, to the effect that
tha rates should be increased to a
higher lIimit, even to the extent of
80 per cent. at the slabs of above
Rs. 20 lakhs.

There 15 another consideration to
which incidentally reference was made
by Shri Ranga When you have a
ceiiing In the matter of agricultural
holdings, and which has been apphed
in certain States and 1z to be appled
in other States—that ceiling 1s 30
acres 1n certamn States—1f such a ceil-
ing is fixed 1in the matter of
agricultural lands, you must have
an equal treatment for the holdings
of house property, building property,
shop property and property of such
kinds, That can be done by raising
the duty m the higher slabs of the
estate. If you do not do 1t, and
keep 1t at a very low level that 1s
recommended by the Select Com-
mittee, then you have a discriminatory
treatment between the agricultural
population and the urban population
You will be allowing the holders of
building property, shop property, fac-
tory property, etc to have as large
holdings as possible, whereas you
will be keeping a ceiling on those who
have got agricultural holdings From
that aspect too, f you look at the
problem, I would submit that this 1s
one of the measures which you can
use for the purpose of reducing the
holding of individuals—the urban peo-
ple also—who have got wealth in their
hands.

My submission 1s, from whatever
mgpect you look at this measure, es-
pecially that feature of this measure
which pertains to the rate of duty, it
is essential that you must raise the
rate of duty at the higher slab, and
that should be at least about Rs 2
lakhs. This is my first point which I
make for the consideration of this

sugust House.
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The second feature about this Bill
1s this. It is the exemption lmit. The
exemption limit is being lowered from
Rs. 1 lakh to Rs. 50,000. I concede
that in certain countries, as the hon.
Member who preceded me said, the
exemption limit was lower than even
Rs 50,000 He argued that it should
be reduced. But we have got to con-
sider one thing. As I said, keeping
in view the socialist pattern of society,
we must bring in a tolerably good
level, and for that, it 1s essential that
the rate of duty on the higher slab
should be raised The same argument
could hold good in this case.

1 ask the House to consider it from
that yardstick When we are lower-
ing 1t from Rs 1 lakh to Rs. 50,000,
would 1t bring sufficient revenue”
Would 1t be 1n accordance with the
socialist pattern of society? One of
the hon Members had made some
enquiries—possibly 1t was made by
Shr1 Khadilkar—and those enquiries
have elicited the information that the
maximum revenue that would be ob-
tained by lowering the exemption
hmt from Rs 1 lakh to Rs 50,000
would be Rs 30 lakhs Nothing was
said bv the Treasury Benches to con-
tradict 1t There is no note 1n the
papers that we have got to the eflect
that 1t will be more We take that
figure to be correct If that 1s the
figure, and if that 1s the only revenue
that this exemption limit would
bring—about Rs 30 lakhs—you have
got to see whether 1t is commensu-
rate with the harassment that it will
cause It was argued by the Member
in charge of the Bill, who sponsored
the Bill before 1t went to the Select
Commitiee, that they wanted to make
the Bill as broad-based as possible.
Certainly do it. But he also said that
the experience of the last flve years
has shown that there has not been
much harassment, That is also cor-
rect. Now that you are bringing in
a certain class—certain lower middie
class as Shri Khadilkar put it very
correctly—within the purview of this
Bill, it would create a certain harass-
ment to a certain class of people, If
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it is to create harassment, the revenue
would not be commensurate with the
labour that we put in here.

I would submit that the bringing
down of the limit would not be ad-
visable. It may be, as the hon. Mem-
ber who preceded me said, that the
limit is much less elsewhere, but what
are the conditions there and what are
the circumstances and what is the
method of taxation here? You have
got to see the conditions that arc
obtaining here

Then another argument was given
The hon. Minister in charge of the
Bill argued that this Bill has later
to go to the States and theiwr sanction
obtained. If you keep the lIimit up
to Rs 1 lakh, there 1s every possibi-
lity of your getting the sanction of
the States, of their legislatures
But 1f you lower the limit to Rs 50,000,
the lmit 1s very much less and there
is the risk of the States not accepting
it, because the middle-class people
will be affected That 1s one consi-
deration which we have to keep In
mind So, these are two important
features of the Bill, one pertaining to
the rate of higher slab and the second
about the lower exemption hmit and
they need consideration by this House

I certainly agree with my hon
friend who preceded me that we have
got to think as to how long we are
going to give exemptions to the rulers
Here under one of the clauses, one
building which will be the official
residence of the ruler, will be exem-
pted. Firstly the term ‘building’ is
not defined. The Bill does not say
whether it will be a palace with ser-
vants quarters, office, etc. and what is
going to be the magnitude of all that
I do not understand how long we are
going to give exemptions. There was
some justification for it in the wealth
tax, but in the matter of estate duty,
1 do not feel any justification is there
for the exemption being given to a
privileged class.

In the case of those persons where
you are going to reduce the limit to
the extent of Rs. 50,000, I find that

80 AUGUST 1958

{Amendment) Bill 3718

the number of instalments in which
the duty should be paid has also been
reduced. The original Bill provided
for a larger number of instalments,
but the Select Commuttee has tight-
ened it further and reduced the num-
ber of instalments. These two things
are contradictory. I think 1t 1s not
proper to demand that a huge sum
should be paid in liquid cash in a
short time  Therefore, I would pray
that the original number of instal-
ments provided in the Bill before it
was referred to the Select Committee
should be restored, and for Heaven's
sake the exemptions grven to the rulers
should be removed

Shri Achar (Mangalore): I wish to
make a few observations only regard-
ing clause 13 which amends section
34 Of course we have heard the very
learned exposition on coparcenary and
Hindu Law by our hon. friend, Mr
Bhargava I am not gomg into that
subject at all So far as we are con-
cerned, whether 1t 1s Mitakshara or
Dayabaga we accept the gituation that
when the father dies and the pro-
perty passes on to the son, he should
pay tax I am not questioning that.
But I would like to draw the attention
of ithe Minister regarding the provi-
sions with regard to Marumakkat-
tayam and Ahyasantana law I am
afraid the Bill, as it stands, may
create confusion and in fact, it will
make the application of the provisions
very difficult, if not impossible.

I will draw the attention of the
hon Minister to sub-clause {(c) of
section 34. So far as a Hindu Mitak-
shara family is concerned, everybody
knows what exactly the word “copar-
cenary” means and also what the law
in regard to it 1s. Section 34(c) says:

“in the case of property so pas-
sing which consists of a copar-
cenary interest in the joint family
property of a Hindu family gov-
erned by the Mitakshara, Maru-
makkattayam or Aliyasantana law
also the interests in the joint
family property of all the lineal
decendants of the deceased mem-
ber”
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If I may submit with all respect, the;e
{8 nothing like a coparcenary 1n
Marumakkattayam or Aliyasdantana
law. I am afraid sufficient attention
has not been given to this aspect. As
the House ig aware, and especially as
the lawyer Members are aware, there
is nothing like a coparcenary In
South under the Marumakkattayam or
Aliyasantana law.

Mr. Speaker: Don't they get right
by birth? Is not survivorship also

there?

Shri Achar: Yes; those fundamen-
tals of Hindu law do apply.

Mr. Speaker: The only diffcrence
seems to be 1n sex.

Shri Achar: That would not mattes
very much., That difference remains

all over the world.

Mr. Speaker: 1 am not talking
lightly. The only difference 1s succes-
sion 1s traced to the woman there.

Otherwisc, they seem to be similar

Shri Achar: There would be 1wo
important consequences of this Bill

Mr. Speaker: IL 1s a question of
social justice. What 1s wrong in bring-
ing Marumakkattayam, Karanavan
and others on the same lines.

Shri Achar: So far as Marumakkat-
tayam and Aliyasantana are concern-
ed, partition is not allowed

Mr. Speaker: Now 1t 1s allowed.

Shri Achar: In 1934, the Marumak-
kattayam Act was passed in Madras
and they can claim partition by sut
or otherwise. But so far as Aliyasan-
tana is concerned, which is prevalent
in South Kanara, even now partition
is not allowed. It is only ©branch
partition. Under Aliyasantana Ilaw,
if a person dies, the property does not
go to his widow and children or the
lineal descendants. It goes to  his
sister’s sons or father’s sister's sons or
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grandfather's issues, so that the words
“lineal descendants” used in section
34(ec) will not be applicable in their
case at all

-

I may leave Marumakkattayam to
my Kerala friends and I am more con-

cerned with Aliyasantana, which
affects my district. So far
as the people there are con-

cerned, as the Bill now stands,
1t will be practically impossible to
apply 1t If a junior member of an
Aliyasantana family dies, there is no
ascertained share to which he is en-
titled Of course, under fction under
law he will be considered divided.
But what is the share he is entitled
to 15 not shown in law. In fact, he
15 not entfitled to claim a share. As
I pointed out. under the Aliyasantana
law, only his branch can claim a share
So it will be verv difficult to apply
this Act to them

There 15 another aspect of the ques-
tion If 1 junmior membe:r of an Alwa-
suntana family dies and if he 1s a
male, he gets only a Iife estate and
that reverts to his branch. If that is
so, where s the question of his share
and the share of the lineal descend-
ants? That 15 a proposition which T am
not able to understand So, as the Bill
stands, the share which you are going
to assess 1s an unknown share, be-
cause under the law. he is not entitled
to any definite share 1If at all, only
his branch is entitled to a share.
From that point of wiew, I would
submit that the hon. Minister and
the Government should reconsider
this aspect of the question. I thought
of submitting an amendment, but I
was not quite sure what exactly the
position was Even if the hon.
Minister thinks it may not be possi-
ble to do it now, I would submit that
before the Bill is introduced in the
Rajya Sabha necessary amendments
may be made and any confusion that
may result avoided. This is one of
the aspects which I wish to submit
with regard to section 31.
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Before I resume my seat 1 would
like to say only one word about the
exemption limit. I agree with my
hon. friend Shr: Range that Rs. 50,000
will not be a proper Iimit. Several
arguments have been put forward,
which 1 do not wish to repeat. But
one thing is certain. This limit will
be too low and I would request the
Government to leave 1t at Rs 1 lakn

Pandit K. C. S8harmy (Hapur): Mr.
Speaker, Sir, I am rather surprsed
that at this stage the principle of the
Bill should have been attacked It
has been accepted that death duty
should be levied 1t 1s based on the
moral ground that the .imple pheno-
menon of life is that the dead hand
does not extend beyond what Life per-
mits. Therefore it has no business to
hold tight property which is a social
phenomenon

Friends who have opposed this mea-
sure on principle have made the mis-
take of thinking that property is an
individual possession, a personal
achievement This is not a fact in
the modern economic sct up

Ever since the middle of the nine-
teenth century it has come into pro-
minence that whatever an individual
by hard labour, by administrative
direction or by expert knowledge, one
achieves, he achieves through an
adjustment or co-operative social
effort. So whatever the achievement
the social aspect thereof should not
be ignored. Property as such has
been regarded as a social institution:
it is not a personal possession There-
fore in the background that private
property should not be interfered with
this misunderstanding somehow con-
tinues to lurk in, which is very un-
fortunate The very system of admini-
strative set up is based on this con-
ception of property, that property is
a social institution. Therefore it is
right that death duty should have
been levied.
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The third point 1 would like to urge
15 that there is a stage in the deve-
lopment of a country where you have
to press hard even against what 1s
called the sanctity of personal pro-
perty or personal possession. Take,
for instance, the case of Germany.
We had our refugee problem; they too
had their refugee problem What did
they do? They levied an equalisation
tax. Equalisation tax was that 50
per cent of the property was to be
taxed for the benefit of the refugees.
It was an cxtraordinary law, and yet
a number of Germans submitted to it.
The hrave Germang united under pre-
sure of circumstances; they had to
part with 50 per cent. of their pro-
perities for getting their brethren
established 1n life They worked hard
and now the position is that their
earning capacity is much better than
ours Their living standard is better
than ours. Not that God rained gold
on them. What is the secret of it?
The simple secret, the substantial
question, the radical question, the
fundamental gquestion, has been that
the German race agreed to parting
with 50 per cent. of their property for
the establishment of stability in their
country. Five per cent. of the pro-
perty we do not want to part with.
It ought to have been 40 per cent.
or 50 per cent

It 1s a strange phenomenon; it is a
great contradiction as a matter of
fact. You say that in ten years you
will double the income., The ordinary
rate of increase up to now has been
6 per cent. The dead cannot
hold on to its worldly possessions.
The moment life goes out, the
dead hand cannot hold tight to
it. You want to double your income
in ten years What is the magic that
you are going to apply to double the
income 1n ten years? You may tax,
you may tax, you may adopt any other
device. But this is a simple device
which is resorted to by every country.

1 say it is wrong to suggest, it is un-
social to suggest that death duty is
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not & proper tax., It is wrong to sug-
gest that the duty that is tried to be
jevied is high. Very high duties
have been levied in other countries.
In other countries they have levied
a capital levy and they have progres-
sed. Those people who had to part
with their money have not in any
way suffered, because in ten years
they have got much more; they have
got greater opportunities for invest-
ment, better enterprise and more pro-
duction and therefore more profit.
But here we are with two pice in the
pocket and we cry all the while. And
it is said that the income will be
doubled in ten years. How will the
income be doubled, if people who have
are not prepared to part with their
money,

So, Sir, my respectful submission is
that this is a right kind of taxation and
if it has erred, it has erred on the
lenient side. The other provisions
with regard to legal procedure, etc.,
have been well conceived and I con-
gratulate the Law Minister. parti-
cularly for the facilities provided for
the assessee.

Shri Shankaraiya (Mysore): Mr
Speaker, Sir I would like to say a
few words on thig Bill regarding
clause 12 First of all, I want to have
some clarification on some points.
Now estate duty will be levied on
jomnt Hindu family, in the case of
the Mutakshara co-parcenary
property on the interest  that
passes  after the death of one
coparcener. In the «case of a
sole co-parcenary it is but right that
the whole property be taxed. But
where there are other members
of the joint family there will be two
kinds of property—one 1s private pro-
perty of certain individuals and the
other is joint family property So far
as the private property and private
ownership are concerned, the full
estate duty could be levied. But, so
far as the co-parcenary interest is
concerned, my only objection is this.
Since they are members of the ce-
parcenary, they have joint interest.
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They get the right by right of birth.
They are said to be in possession of
the praperty. Suppose a person dies.
What is the interest that passes? It
is the share of the one individual that
dies. The other interest still subsists
and they are in possession of the pro~
perty. They have got the right by
birth and it does not devolve or pass
on to the survivor. According to the
Hindu law 1t 1s only that property
that passes to the other survivors that
should be liable to estate duty. Other-
wise, according to Schedule II, the
rate of taxation will be higher. 1If
the co-parcenary interest is going to
be Rs. 1 lakh and if there are five
members and 1f one were to die, the
interest of the portion that devolves
to the survivors is only Rs. 20,000 or
one-fifth If the estate duly is levied
on Rs. 20,000 or one-fifth, I have no
objection But for the rate of taxa-
tion, the rate is taken as on Rs. 1 lakh.
So, they will have to pay a higher
percentage That property which is
in my possession, which I have in-
herited out of my birth, and over
which the (other party) deceased
had no right of alienation without my
consent, and to which I may have
added out of my efforts and labour
also that property is also made to
pay the tax. This is a very anomalous
position and it 1s inconsistent with
the Hindu law and will cause great
injustice to the Hindu joint family
system.

There will be much hardship to the
joint families because of this provi-
sion Somehow, we have got this
joint family system. There may be
difference of opinion about the advan-
tages of the joint Hindu family system.
According to me, it is a great insu-
rance against unemployment by
mutual effort. In times of adwversity
as well as prosperity they work to-
gether, live together, pool their re-
sources together and enjoy or suffer
together When the efforts are great,
the profits also would be larger and
the scope for development of pro-
perty would also be greater. Now, if



372¢ Entate Duty

estate duty is levied on the whole pro-
perty, the tendency would be towards
partition during the life-time itself.
This allows people to have only small
holdings or a limited amount of money
at their disposal. They cannot take
risks; they cannot venture in any
business. Production and profits will
be lesser. There is also the danger
that the mutual assistance and depen-
dence upon the joint family systen.
in times of adversity would not be
there. 8o, I would request the hon.
Minister to consider this point.

When a property is already in my
possession, and developed out of my
labours that should not be allowed to
be taxed by this estate duty. Only
the portion that devolves or comes by
way of survivorship or inheritance,
whatever you might call 1t, 1f it 1s
during the co-parcenary period, I am
in entire agreement that the whole
property should be taxed. But, so far
as the co-parcenary joint family pro-
perty is concerned, 1t 1s only that por-
tion which 1s inherited, which comes
by survivorship, that should be sub-
ject to estate duty. During this period
of 1nflation, a small holding, a pro-
perty which 1s owned out of the hard
earnings and small savings will also
be Tliable to taxation During the
earlier years a property worth about
Rs. 15,000 or Rs. 20,000 would now
cost Rs. 50,000, When we reduce the
margin to Rs. 50,000, it will create
hardship to the middle class people.

One point more and 1 am done.
According to the Government itself,
the revenue that they are going to
get by reducing this margin will be
very little Compared with the
expenditure and the administrative
difficulties, the income that they are
going to get out of this reduced
margin will be less. The poor people
will also be harassed. I hope Gov-
ernment will pay due consideration to
these matters.

Mr, Speaker: 1 would like to have
a clarification from the hon. Minister.
This Bill restricts the share of the
lineal descendant of the person
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deceased. It exempts brothers and
other collaterals, But with respect to
lineal descendants, unless all of them
are minors and not majors, when they
are members of the joint Hindu
family and when they contribute by
their exertion to the wealth of the
Hindu family, is it right to tax their
contribution also. Unless they keep
it separately as separate property, it
will always become part of the joint
family property with joint exertion,
whatever might be the nucleus.
Therefore, are we to tax the property
of the legitimate owners when they
are alive though it may form part of
the joint family property?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
They have an interest in the property
which is passing. They have a bene-
ficial interest in it.

Mr. Speaker: In that share? They
have contributed largely towards that.
Whatever passes io them separately,
let it be taxed.

Dr. B. Gopala Reddi: If 1t is out of
their earnings, it will be tax-free.

Mr. Speaker: Unless it i1s kept sepa-
rately and distinctly it will be part of
the joint family property. After all,
in the joint Hindu family, there is a
nucleus. All the contributions of the
members go to increase that nucleus.
It 1s rather difficult to find out the
portion which each member has con-
tributed. Of course, if he is an officer,
then there is no difficulty, because
there is a separate clause which deals
with gains of learning and so on.
When a boy is an I.A.S. officer, Col-
lector, Secretary or Minister there is
no difficulty.

Dr. B. Gopala Reddi: Or a lawyer
or a doctor.

Mr. Speaker: If the members of a
family are engaged in agriculture or
business, 1it, is difficult to find out the
contribution of a particular member.
So, we are striking at the very root of
the joint family system. Even though
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no encouragement is given, I do not
know why discouragement should be
given this way. Hon. Minister may
himself consider the position. We are
still an agricultural country. We have
not industrialised our country to such
an extent that everyone can be
absorbed there. Until industrialisa-
tion takes place or agriculture
becomes important, the craze for office
will be there. So leng as heavy
salaries are paid, there will be this
imbalance. 1 am sure thal one day
the administrative services will not
be so lucrative as they are at present
Then people will find it profitable to
go back to the villages and engage
themselves in the agriculture. But now
we are cutting at the very root of
joint enterprise. The father may or
may not earn. As he grows older, the
son takes his place and contributes
his share. Whatever he contributes
becomes part of the joint family pro-
perty in the hands of the father. The
father passes away at the age of 50
vears. Now, under the present law,
you would be taxing the property of
the son who is alive as the whole
joint family property is subject to
estate duty in the hands of the officer.
This seems anomalous. But, sitting
here, I am unable to do anything.

Shri K. Periaswami Gounder
(Karur): Under the Act. a son is not
taxed. You are taxing only the
father's share.

Pandit Thakur Das Bhargava
(Hissar): No. Kindly look at clause 34.
The entire property is taxed.

Mr. Speaker: There seems to be a
difference of opinion regarding the
interpretation. I would like to know
from the hon. Minister whether the
shares of the other lineal descendants
are taken only for the purpose of the
rate. ...

Dr. B. Gopala Reddi: That is all.

Mzr. Speaker:....or for the levy of
the duty itself.
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Pr. B, Gopala Reddl: Only for the
purpose of the rate.

Shrl K. Periaswami Gounder; In
clause 13, we have got the explana.
tion to proposed section 34(2) which
makes it clear.

Shri Jaganatha Rac (Koraput): The
explaraltion makes it clear.

Dr. B, Gopala Reddi: It is only for
ratable purposes.

Shri Naushir Bharucha (East Khan-
desh): It 1s only for the determination
of the rates.

Pandit Thakur Das Bhargava:
Kindly read the following words in
proposed section 34 (1) (c):

“....of all the lineal descen-
dants of the deceased member
shall be aggregated so as to form
one estate and estate duly shall
be levied thereon at the rate or
rates applicable in respect of the
principal wvalue thereof.",

S0, 1t is one estate that will be form-
ed, and then the duty will be levied.

Shri Tyagi (Dehra Dun): That is for
the purpose of rates.

Pandit Thakur Das Bhargava: What
does the hon. Member mean by one
estate” The entire estate is aggregat-
¢d together.

Shri Shankaraiya: My point is this.
There will be inconsistency....

Mr. Speaker: Why should the hon..
Member be anxious to interpret? I
shall give him an opportunity ‘later
on.

Shri Shankaraiya: My point is that
there will be inconsistency with the
principle itself.

Mr. Speaker: We are not going into
the merits now. I would like to
know the clause to which the hon,
Member is referring.
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Shrl Shankaraiya: Bub-section (3)
of proposed section 34.

Mr. Spesker: Does the hon. Mem-
ber refer to the Explanation? Sub-
section 2 reads:

“Where any such estate as 1s
referred to in sub-section (1)
includes any property exempt
frem estate duty, the estate duty
leviable on the property not so
exempt shall be an amount bear-
ing to the total amount of duty
which would have been payable
on the whole estate....”.

That does not help us. The Explana-
tion reads:

“For the purposes of this sub-
section, ‘property exempt from
estate duty' means—

(i) any property which 1s exempt
from estate duty under sec-
tion 33:

(ii) any agricultural land situate
in any State not specified in
the First Schedule;

(ii1) the interests of all co-par-
ceners other than the deceas-
ed in the joint familv pro-
perty of a Hindu family gov-
erned by the Mitakshara,
Marumakkattayam or Aliya-
santana law.”.

So, for the purpose of this sub-section,
‘property exempt from estate duty’
means these. Then, sub-section (3)
readd:

“Notwithstanding anything con-
tained in sub-section (1) or sub-
section (2), any property passing
in-which the deceased never had
an interest, not being a right or
debt or benefit that is treated as
property by virtue of the Expla-
nations to clause (15) of section 2,
shall not be aggregated with any
property, but shall be an estate
by itself, and the estate duty shall
be levied at the rate or rates
applicable in respect of the prin-
cipal value thereof.”.

{49 L8.D.—85.

30 AUGUST 1988

(Amendment) Bill 3720

Is not the Explanation clear that tnis
is not included, that is, the interest
of the co-parceners?

Shri Prabhat Kar (Hooghly): It is
aggregated with the entire property.

Pandit Thakur Das Bhargava: [
would beg of you to kindly read the
old section 34 which is sought to be
amended. That will make it clear. In
section 34, 1n two places, the question
of rate is given. Here, they say, that
they will form one estate, and then
the rates will be determined. If i is
formed into one estate, it means that
the property of all those persons will
be aggregated together

Mr. Speaker: Now, the difficulty is
this. The word ‘rate’ 1s used earlier
in section 34 (1), Evidently, that is the
object of the framers. Clause 13
reads:

“For section 34 of the principal
Act, the following section shall be
substituted, namely:—

“(34)(1l) For the purpose
of determining the estate
duty to be paid on any pro-
perty passing on the death of
the deceased,—

{c) in the case of property
so passing which consists of a
coparcenary interest in ihe
joint family property of a
Hindu family governed by the
Mitakshara, Marumakkatta-
pyam or Aliyasantang law, also
the interests in the joint
family property of all the
lineal descendants of the
deceased member.”

If these interests are taken only for
determining the rate, then it may be
so stated here, namely ‘For the pur-
pose of determining the rate of estate
duty.’ Estate duty may be the
amount and also the rate It can be
stated here clearly.

Shri Jadhav: In section 6, it has been
made clear.
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Shri K. Perlaswaml Goander; Sub.
section (2) reads:

“Where any such estate as i3
referred to in sub-section (1)
includes any property excmpt
from estate duty....”.

By virtue of Explanation (iii), the
son’s share is property which is
exempt from estate duty.

Mr, Speaker: Why should it be said
‘For the purposes of this sub-section'?
Why should it not be said ‘Fur the
purposes of both the sub-sections'? Ar
it is, it is restricted only to this sub-
section, that is, to the proportron. If
it is made applicable to sub-section
(1) also, then il will remove tne
doubt. Either in sub-section (1), the
words ‘rate of duty' should be intro-
dueed, or the Explanation must be
made to read ‘For the purposes of this
section’—and not For the purposes of
this sub-section’—or ‘For the purposes
of sub-section (1) and sub-section (2)'.

Pandit Thakur Das Bhargava: As
you have been pleased to point out,
in the original section 34, the words
are ‘For determining the rate of
estate duty to be paid on any property
passing on the death of the deceased’

Mr, Speaker: Why should we not do
30 here also, particularly ir wview ol
the fact that it is ‘rate’ there, but tac
word ‘rate’ is not here, and this will
be understood to mean the whale
amount and not the rate?

Shri Tyagi: If that is the meaniig,
then let it be clarified.

Mr. Speaker: If that is the intention,
that may be clarified There is no
difficulty.

In the meanwhile, hon. Members
may continue. I shall call the Oppo-

sition Groups, and then I shell call
8hri N, R. Munisamy.

How long does the Minister propose
to take?

Dr. B. Gegaia Reddi: About 45
minutes. @

30 AUGUST 1958

(Amendment) Bill 4732

Mr. Spesker: We started at 12-10,
Shri Jaganatha Rae: At 12-1§,

Mr. Speaker: .\bout 1 hour 35
minutes would Le remaining. It is
now about 1-20. We must close by
about two o'clock. Even if ] eall the
Minister now, it would not be 45
minutes. . ery well. I shall eel; Shri
Jadhav now, and immed.ately there-
after, I shall call the Minister. I
shall give opportunities to other hon.
Members on the clauses.

Shrl Jaganatha Rao: I have not yet
had an opportunity.

Mr. Speaker: On the clauses, the
hon. Member can speak, He can
1ways introd ice all thie in the
"lauses,

W wME . gAAd, (A% 8T
fadmz 3 wr @3¢ =@ ¥ qgd
fae ®v d g faw ;" @ @,
I® ¥7 ngax foowe sAH 7 oA ®
X A Fomm g vy ¥ oo
e laa & of g /AT w e ¥
qUET Wrar °T, a1 99 e A gd
wEEy 97, 98 "eaz o @ faw §
o OET AT § ) (eY W 9w Tg
fast gwi¥"amd wim, o 3§ AWE &
wrgAw fafaee 7 ser a1 fw 3@ fa=
F1 U FAE & A4 Fa W a9
Z2TAT 9% WIT WIF WY 3@ ¥ AT ¥ LA
qean & fw orw geue 7 g faw i
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Maximum The amount of income-
tax lost through the tax evasion
1s more of the order of Rs 200-300
crores than Rs 20-30 crores which

15 sometimes quoted m this con-
nection”

wqrfya #Y oreft &, W a0 W @
g woly U ¥ xwAT WO gw
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oAy m e ag aehad aga et oy § w7 A8 vt § a8 ¥ Eaw
® 7gw wofr & a1 7@ Wi we A # 4 wrar &« g W) Sfwwr § g
woft & o &9 W FwAx v go &TH YT AT EIT AT IAHT FT FIAT
e ¢ &v agw w2 gvmr 1 forg axg € Avaredy wr famtor

o W ot aragft ®1 ager
ATFX § WX WA AT ®T wTHTH
RTAT ATEN & | %g7 wew & i fgEm
¥ gwedy g wfgd, fewmy # aomr
B fzd, Garare st fed ganfe
&y 7z gy #7 gl ? wta & afd
& forr & P Y ware qg=rE g ?
% AT AT THIT YR AT 29
s &7 & A Y & Saw A A
sy Yfcma &, %Y ey ox wlEeE
¥ofar gwr 3w & a8 &) saR 99
¥ 1T & g Wy dar § 0 e
w1 ug T war @ 5 adg S g1
THFT FTHT WAL 9T J1AT ¢, T2 Q@AY
&t & | TAANeT ® 39 arq 7 oAs
sTAT Afgd | wadEe wEr S/ &y
gt &, wha S # Af geer
7z sy T ¢ f& feal =t
WA #r @i miaw w<fr
aifgd o1 feamt €1 o2 &A@ &
ferg d& #t recg & q9T IFT WIAEAT
T wfgd 1« m@Age ¥ 4fer 0%
framt &Y 81 27 & frg wifg@ aar
g 48 aAm a1 &9 aw ¥ v
xamr ! st gt 9T gy T a fw
TAAHE ¥ QA Y¥o ®OT TWAT &
sarer Gar € &9 & fog A &
¥fes oz Jar A Fgi & w@AW ? g
dwar wifgh fe orgy 8% ¥ o dar W
5T §, wd | 1w g ¥ x® wA
¥ aTh FH agT M A F|Aw gnm
et A it aard i § I qW
w7 Ao | sage figy feet &
TR § o wifaut § I g v A F
fagd wrer aw war v o wE g
ac 8! wy | @ wfamt weRRE ¥

W T Agy & adr faw arad
FT FAaT TATL FTHA ¢, sAw fawor F
g TaT FIE WxZT ¥ qEANT § WX
9 2% ¥ g% BT v Gar fAwawar g,
TaT f g0 XA T AT X |

Dr B. Gopala Reddi: Mr. Deputy-
Speaker, Sir, as many as 14 hon. Mem-
bers have participated in the discus-
ston and I listened to the speeches with
very great attention indeed. It is not
the first time that the subject has been
discussed this year. The Prime Minis-
ter in his Budget speech on 28th Feb-
ruary, mentioned about these taxa-
tion measures and he mentioned pro-
minently that he is going to introduce
this Bill and that the exemption limit
will be reduced from Rs. 1 lakh to Rs.
50,000; only one-half of the probate
duty or court fees paid on succession
certificates will be allowed as a deduc-
tion from estate duty instead of the
full amount as at present and the
value of coparcenary interest in Hindu
Undivided Families will be taxed at
the rate applicable to the value of the
estate of the branch of the family con-
cerned.

These things were mentioned in the
Budget speech and I am sure in the
general discussion on the Budget these
matters also have been discussed.
Again, when the Finance Minister in-
troduced the Bill before it was re-
ferred to the Select Committee, all
these matters were discussed and,
thereafter, the Select Committee also
went into all these in great detail. And,
today, when the report of the Select
Committee has come before Parlia-
ment the same points have again been
thrashed out. So, it is not as if these
matters are being rushed through.

Ample opportunity has been given
to the country, to the Press and te
Parliament to ponder over thess
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matiers in great detail And, 1 may
also say that estate duty has a long
chegquered career. In 1648, it was
iztroduced first and then it lapsed.
Again, in the Constituent Assembly, in
1948, it was discussed and referred to
the Select Committee but was not pro-
ceeded with further, Agan, in 1852-53,
it was discussed for nearly 92 hours in
Parliament and then it was passed. In
1953, it came nto force.

Shri V. P, Nayar (Quilon): That is
our complaint that you gave ample
opportunity to aveld tax by bequest
That is exactly our complaint.

Dr. B. Gopala Reddl: Then, w
have gained 5 years’ experience. Now,
we have brought this amendment,
bringing the exemption limit to Rs.
56,000 and also aggregating the lLineal
descendant’'s share for ratable pur-
poses. These are the two main things

1 want to impress on the hon. Mem-
bers that in this matter at least it is
not being rushed through. On the
other hand, the criticism 1s that we
have given ample opportunities for
people to evade tax or to avoid tax
legally.

It has been said, how is it that Rs
7 crores were promised per year under
this estate duty but they are collect-
ing only about Rs. 8 crores or so for
the last 4 or 5§ years. Sir, I have got
the actual figures of the collections

In 1954-55, Rs. 85 lakhs were col-
lected;

in 1855-38, Rs 173 lakhs were col-
lected;

next year, Rs. 211 lakhs were col-
dected: and

iast year, Rs. 231 lakhs were col-

i do not think the Finance Minis-
ter ever said on the floor of this House
or elsewhere that he was poing to get
sbout Rs. 7 crores a year under the
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estate duty. I have gone through the
old speeches of 1952 and 1953—the
Parliamentary Debates—and nowhers
did I find that Shri Deshmukh, the
then Finance Minister said that he was
going to get Rs. T crores. People were
making =sll sorts of guesses. Some-
body said Rs. 14 crores, somebody said
Rs. 7 crores and nobody could say
exactly how much was going to be
realised under this Act. So, it is not
fair to put it in the mouth of the
Finance Minister that he promised to
get about Rs. 7 crores.

And, azIsaid, experience of the last 4
or 5 years shows that we got only Rs.
231 lakhs. We can only say that it is
slowly picking up; it is gaining mo-
mentum. But, by no stretch of ima-
gwnation can we expect that we are go-
ing to get about Rs, 700 lakhs. I do
not think even with the amendment
we will be able to get about Rs. 350
lakhs. That 1s the estimate we are
having just now and last year it was,
as I said, Rs. 231 lakhs. Even if we
get about Rs 350 lakhs with all these
amendments, we must consider our-
selves very lucky.

Therefore, it is not fair to say that
Government said that it i1s going to be
Rs 7 crores.

Shri Jadhav: In the pamphlet that
has been 1ssued, New Pattern of
Taxation by Mr A. D. Ghroff, it has
been said that when the estate duty
was first levied for Finance Minister
of these days estimated the jield as
anything between Rs. 5 crores and
Rs 15 crores

Mr. Deputy-Speaker: It is Mr, Shroff
who has said that

Dr, B. Gopala Reddi: The Govern-
ment of India is not responsible for
Mr. Shroff's views. I searched the
Debates of 1952-58 and I did not find
anywhere that the Finance Minister
promised Rs. 7 crores.

There are some intrinsic difficulties
in our country with complications of
the Hindu Undivided Family, the
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Mitakshara and the Dayabhaga and all
that, Since the Act was also new.
there were some difficulties,

In our country, we do not get succes-
sion certificates. In other countries,
perhaps, every time the property
passes on death, the sons, heirs or sur-
vivors have to get the succession cer-
tificate and the value of the property
is estlmated and stamp duty paid.
That will facilitate the assessing offi-
cers. But, in our country, most of tne
property passes without any succession
certificate or probate and that again is
the difficulty.

There is also very much of liquid
cash. It is not as if everybody puts
his assets into the bank or deposits
in National Savings Cerlficates, Large
sums of money are also kept with the
people and there is also any amount
of jewellery involved in all these cases
and they complicate the assessment.

Then, again, what are the assets
which the deceased had and what 1s
the value of these assets? All these
things also lead to certain difficulties,

Since 1853 many gifts have also been
made and many trusts have also been
created, may be, with a view to avoid
this estate duty and things like that.
Anyway, all these matters also make
it more difficult for assessment,

The main criticism that came on this
amending Bill is about the exemp-
tion limit. I am very glad that some
of the hon. Members have supported
it. They have not only supported it
but they also wanted it to be reduced
to Rs. 30,000 or Rs. 20,000. There are
other hon. Members who, of course,
object to the lowering of the exemp-
tion limit and they want the status quo
to be maintained. I am also happy
that my hon.' friend. Shri Masani has
concentrated only on this one point
and he did not go about other sections.
He only said that the exemption limit
should not be disturbed and it should
be maintained as it was in the origi-
nal Act. Therefore, even among the
it speskers, the opinion is divided,
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some supporting it vehemently and
some objecting to it in a strong man-
ner also.

Shei M, R. Massni (Ranchi—ZXast):
Have a free vote on it.

Dr. B. Gopala Reddi: When you
want, you can have a free vote,

Mr. M. R, Masanl: Let the party
whip be withdrawn.

Dr. B, Gopala Reddi: The main
point of the amending Bill ia whether
it ghould be Rs. 1 lakh or Rs. 50,000.
The matter was considered in great
detail in the Select Committee algo. I
do not know whether it was by a un-
amimous vote—I am told that it was an
almost unanimous vote—that it was
said that it should be lowered to Rs.
50,000, This Rs. 50,000 also is not new.
Even in 1952-53, in the original Bill
the Finance Minister did not specify
any exemption limit. Nor did he
specify the rates. He thought that
they could be prescribed from time to
time in the Finance Bill. But the
House wanted that it must know de-
fimitely what the exemption limit
was and it wanted it to be incorpora-
ted in the Act itself. The Select Com-
mittee said in 1853 that the limit
should be Rs. 75,000; they must have
considered it a great deal. But when
it came up for discussion clause by
clause. Parliament raised it to a lakh
of rupees.

The Parliamentary Secretary to the
Minister of Community Development
(Shri B. S. Marthy): Is it Rs. 75,000
or Rs. 25,0007

Dr. B. Gopala Reddi: Rs 75,000. 1
have seen the speeches and even then
some people wanted it to be put at
Rs. 50,000. Then in the Select Com-
mittee they made it Rs. 75,000. In
Parliament, during clause-by-clause
consideration, it was made one lakh.
So, it is not new; it has been consider-
ed by the country and by Parlia-
ment right from 1863. Whenever we
thought of the estate duty this question
of exemption limit was always in the
fore front. This Rs. 50,000 limit hag
been accepted by the Select Com-
mittee. It is asked whether it is falr
or not. After all we have figures of
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what is obtaining in other countries. It
is said that in Soviet Russia there is
no succession duty nor estate duty.
There are other oountries also where
the circumstances are different. I
need not go into all that. But there
are countries where estate duty is
obtaining and the rates are not very
high. In America it has been said
that the limit is about 250,000 rupees
or s80. But they have left open the
fleld for the State legislatures to have
a parallel estate duty. It is not, there-
fore, correct to say that in America
the ceiling ia very high and we should
not lower it. There, they have got
income-tax of both the federal Gov-
ernment and of the State Government;
they have got estate duty both of
the federal Government and the State
Government; that is the arrangement
between the federal and the State
Governments. It is not a good analogy
here. We have got figures for UK.,
Japan, Australia and even Ceylon. In
Ceylon it is Rs. 20,000; the exemption
limit of inheritance tax in Japan is
Rs. 6650, that is, the rupee equivalent
of 5,00,000 yen. In the UK. it s Rs.
40,000 and Australia Rs. 30,000. They
are the rupee equivalents. When it is
put in the ratio of per capita income,
I may say that it is seven times in
Australia, about nine times in UK,
about seven times in Japan and 35
times m Ceylon. At Rs. 50,000 in India,
it is going to be somewhere near
about 180 times of the per capita in-
come. I do not think we have bren
unfair to the middle-class people. We
do want everybody to survive, we
want them to work hard and save; we
want them, if necessary to leave some
property to their children and we do
not put any obstacles in their way
Shri Ranga was saying whethre it is
going to be g disincentive for working
hard, saving, etc. Certainly not. We
want them to work hard, save money
and pass it on to their children but
incidentally pay some toward: estate
duty. Certainly we do not want to say
that all property is going to be taken
away. We want them to have property
and give it away to their chaldren
Along with it let them also think of the
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egalitarian society in which they are
living and let them salso give some
little estate duty to the Government.

Shrl V. P. Nayar: Egalitarian so-
ciety in which we v living in our
dreams!

Dr. B, Gopala Reddi: Someumes,
it is very sweet to live 1n dreams. We
want to broadbase our tax structure.
It was with that intention we
have lowered the income-tax from
Rs. 4,200 to Rs, 3,000 I think
Shr1  Masani also objected L]
that lowering. But there it is; in
the collective wisdom of this Parlia-
ment they have accepted this Rs. 3,000
limit. Now, [ am sure that in the col-
lective wisdom of this Parliament,
they will also agree gladly to the low-
ering of the exemption limit to
R= 50,000

This estate duty, in a way, is a gort
of a deferred income-tax; instead of
paying vear after year, you pawv it
only once, not in hife time but a little
after life and therefore, it comes only
once m & way while the other taxes
such as income-tax, wealth tax, ex-
penditure tax, etc. dog you year after
vear. This death duly comes only
once 1n life, immediately after life.

Shri V. P, Nayar: Once in death.

Shri Dasappa (Bangalore): How can
a man die more than once?

Shri B. S. Cowards die

many a time.

Murthy:

Dr. B. Gopala Reddl: We want tha*
the less affluent also should contribute
their mite towards building up our
future. With the same intention, we
lowered the income-tax limit to Rs.
3,000; the samc ideology pervades here
in lowering the excmption limit to
Rs. 50,000, I do not think that it is
greatly unfair.

Shri Masani curiously argued that
a property worth Rs. 50,000 today
would have been worth only Rs, 12,508
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n 1939 But what he 1s going to pay
also has got only one-fourth value If
he ig going to pay Rs 400, every rupee
he pays has got only four annas valuc
and that will mean only Rs 100 in
1939 value, once after his death It is
not an annual affair

Shri Prabhat Kar: What was the per
capita income n 19387 (Interrup-
tions)

Dr. B. Gopala Reddi: This 1s not
going to hit hard Let us thank about
it 1n a concrete manner what it
means On Rs 50,000 he 1s gomng to
pay nothing On Rs 60,000, he 1s going
to pay Rs 400, in 1958 value On
70,000, the tax is Rs 800, on 80000,
Rs 1,200 and on Rs 90,000, Rs 1,600
and 1t will be Rs 2,000 in a lakh of
rupees If he leaves a lakh of rupees
to his survivors, he 1s going to pay
Rs 2,000 only—two per cent Rs
98,000 1= safe for his sons and lineal
descendants when he 1s having ac
cumulated wealth worth a lakh When
he has died, after hiving a full life, he
passes on Rs 98,000 intact, without
any damage and the Government will
only ask him to pay, that too in In-
stalments, Rs 2,000, which 15 only two
per cent I do not think it 1s unfar
or 1t 15 going to hit middle class very
hard and cannot be a disincentive for
savings hard work and so on

Shri Prabhat Kar: There 1= no
middle-class with one lakh rupees
worth of property, that middle-class i~

lLiving 1n the mmagination of Shu
Masani
Bhri M. R Masani: I know ou

would like to hquidate them, that i~
no surprise (Interruption- )

Dr. B. Gopala Reddi: After all, to
thus Rs 50,000 also there are so manv
exemptions and things lhike that and
they come to Rs 20,000 or whatever
it is but that 15 a different matter As
1 said, if he has a lakh of rupees, after
paying Income-tax, profession tax,
sales-tax and all the taxes that he has
to pay annually, and if he has get 1n
the form of some assets one lakh, the
duty comes only to Rs 2,000 and as
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1 saud, Rs 98,000 goes in tact to his
sons And that {s not an annual affair
agawmn, I must repeat it If it » Rs
2 lakhs, 1t 1s gomng to be Rs 10,000
Under the old Act it is Rs 8,750 The
difference 18 only Rs 1,250 between
the old and the present Acts with this
exemption hmit coming down to Rs
50,000 For Rs 3 lakhs, the difference
in only Rs 750 and thereafter for the
higher income groups the différence is
only Rs 750, whether 1t 1s Rs 1 crore
or Rs 10 lakhs

14 hrs.

So, considering the low tax—it 13
only two per cent, for an estate of
Hs 1 lakh, 1t 1s 3-1,3 per cent fnr Rs
1} lakhs—I do not think it is going to
be a very hard thing, and it will go
a long way to remove inegualities

After all, we are all aiming at re-
moving inequalities It cannot be done
overnight, 1n five or ten years It may
take more tume, but all our taxation
and all our ceilings are being aimed
at that so that we do not allow large
accumulations of property which will
be a source of influence or thungs hike
that, and we want to avoid large ac-
cumulations

There are other friends who want
the percentage must be very high, 80
per cent They ask while in Eng-
land 1t 1s 80 per cent, why are you
content with 40 per cent?” There are
other people who try to pull the ex-
emption to Rs 20,000 or Rs 30,000 and
they want higher rates also After all,
the Government can take only the
mean the i1ta media The =xemption
of Rs 50,000 and the present rates are
quite justifiable, and they will re-
move Jncgualities over a long period
of time It cannot be done overnight,
and 1t cannot be done as our Opposi-
tion Members want m five onr ten
years or immechately, but this will
have the effect of removing 1nequah-
ties over a long time

Shri V. P. Nayar: May I ask a ques-
tion? The hon Minister gave com-
parative figures for the lower hmit in
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UX, Australia and Japan, and now he
says we want overnight the rates of
duty to be raised. Does he not concede
that the corresponding rates of duty
prescribed in the schedule now are far
lower in the higher slabs than what is
prevailing in U.K. and other countries?

Dr, B. Gopala Reddi: Even us it is,
the cases are only about 3,000. The
assessments 1n dutiable made last year
were only 3,000 and even with this
amendment it may go by another 7,000
or 8,000 only. The number of people
who are going to come within the
mischief of this Act is not going to be
very large as in the UK. or other
countries, Therefore, it is not going to
be a very hard thing on many people.
Only a few thousand people are going
to be affected. I am not answering his
point just now.

Mr. Deputy-Speaker: Shri Nayar
wanted that though they are very few,
they must be hit harder!

Dr. B. Gopala Reddi: There ure not
many people. If there are many
people. . . . ...

Shri V., P, Nayar: My point was that
the rates of duty that you find in the
schedule now are lower than the rates
of duty for corresponding incomes in
the UK, and US.A. Even if y,u were
to increase this by taxing the estates
of a few people, we could get much
more, very much more income. Just
because we keep our rates low, the
yield is also low.

Dr. B. Gopala Reddl: Let us be
satisfied with what it is now.

Shri V. P. Nayar: We are not.

Dr. B. Gopala Reddl: You are not
satisfied? You want ....

Shri V. P. Nayar: When you fix the
lower limit as in UK, Australia or
Japan, why not fix the higher limit
also at the level of UK. or the other
countries?
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Dr. B. Gopala Reddi: My good
friend Shri Dasappa says they do not
have expenditure tax, wealth tax etc.
The wealth tax is going io hit them
all right.

Shri V, P. Nayar: Do you want Shri
Dasappa to defend you?

‘Dr. B, Gopala Reddi: In England
they do not have the wealth tax.

Mr. Deputy-Speaker: If there is an
onslaught from the front, he must
have some support from behind!

Pandit Thakur Das Bhargava: The
incidence of income-tax is also much
higher here.

Dr. B, Gopala Reddi: Of course,
the incidence of income-tax is also
much higher here.

The next point is about the Hindu
undivided family. I heard with great
attention the vehement speech made
by Pandit Thakur Das Bhargava. He
has been dinning into the ears of all
the Finance Minisiers for a very long
time, and every Finance Minister
seems to have sympathised with him,
but they do not seem to have done
anything about it. Finanze Minister
after Finance Minister assured him n
a direct or indirect manner that the
matter would be looked into. They
sympathised with the Hindu undivid-
ed family and all that, but they do
not seem to have done anything about
it.

Shri Prabhat Kar: His point is that
the assurance did not materialise.

Shri V. P. Nayar: Is your promise
also like that of the others?

Mr. Deputy-Speaker: If he would be
satisfied with that assurance, why
should not this be given even now?

Shri V. P, Nayar: Assurance of
the kind given before.
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Dr. B. Gopala Reddi: n India we
have many different types of families.
The Hindu undivided family is only
ane such. We have got the Daya-
bhaga, the individual families and the
non-Hindus are also being covered
by this—thg Muslims, Christians,
Parsis. After all, it is not meant
only for H.ndus and we have many
types of succession laws, and we have
to take an equitable wview in these
matters

I have been going through Shn
N. C. Chatteriee's speech in 1952-53
when he pleaded for the Dayabhaga
families. He said this duty was going
to hit very hard the Bengalis, Bihans,
Oriyas etc, who follow the Daya-
bhaga system, while the Mitekshara
family got off lightly under this law.
Therefore, we have to take all these
things into consideration. We cannot
allow one type of family to be hard
hit under this and allow other fami-
lies to escape lightly. Even last time,
because of the great discussion that
took place, the limit for the Hindu
undivided family was brought down
to Rs. 50,000 while for other families
i was kept at Rs. 1 lakh.

I want Pandit Thakur Das Bhar-
gava to put himsel! in the positien of
a Dayabhaga family. Of course, he is
very much concerned with the Hindu
undivided family. He knows what
it is, he has been perhaj» a member of
a Hindu undivided family, as most of
us are. Even though the sons’ share
also will be taken into consideration
for ratable purposes, what the karta
of a Mitakshara family is likely to
give under estate duty is very little
compared to the man in his position
in a Dayabhaga family. We have
taken advantage of the amending
legisiation to bring it down more or
less, not on a par with the Dayabhaga
family. but we have removed to some
extent the unequal position of the
Mitakshara family and the Daya-
bhaga family.
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As 1 said, last year only 3,000
people were assessed, and that is the
utmost we can expect in a normal
year under the old Act. Three ta
five thousand assessments may be
made. I was asking the Central
Board of Revenue how many of
them were concerning Hindu undi-
vided families, but they could not
give me the exact figures, but a large
number of them are individual fami-
les with some little share, one-tenth
or one-twentieth share, in the undi-
vided family. After all the bulk of
a person’s estate will be his own
earning; there may be five or ten per
cent from the joint family. The Cen-
tral Board of Revenue could not give
me readily how many belonged to
undivided families and how many to
individual families. Anyway, our in-
tention is quite clear, We are not
going to tax the living man’'s estate.
Pandit Thakur Das Bhargava was
trying to make out that we are going
to catch a living man, that it is not
merely an estate duty but the living
man also has to pay kafan duty. It is
on'y the deceased man's share which
will be taxed ullimately, but for rat-
able purposes the share of the lineal
duscendants also will be aggregated
because they are going to get the bene-
fit out of the estate of the deceased.
Some property is passing on to them,
They have a beneficial interest in the
estate that is being left by the de-
ceased man. As a matter of fact,
they are going to get a windfall. Of
course, they have a right for it by
birth in the Hindu Mitakshara fami-
ly. Anyhow, their share is going to
be augmented to that extent, because
the deccased father is leaving some
property which the brothers are go-
ing to share later on. That property
alone will be aggregated along with
the estates of the lineal descendants
for ratable purposes, but the actual
tax will be collected only on the por-
tion of the estate of the deceased and
the estates of the lineal descendants
also will not be clubbed together for
taxing purposes. If the aggregate
amount of the estate is Rs. 3 lakhs and
the portion of the deceased is only
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Rs. 1 lakh, the percentage of rate
will be fixed on the basis of Rs. 3
lakhs but the actual tax will be col-
lected on his portion of Rs. 1 lakh.
Therefore, even if a deceased father
has two children and the father’s
share of the property is one-third,
only that one-thurd will be
taxed and not the entire property.
I1f the deceased has a wife also
living, in Northern India the
the wife also gets a share. It will not
be taken for aggregation purposes,
In Madras or south India the wife
does not get a share and, therefore,
that question does not arise.

An Hon, Member: The Hindu Law
has changed now.

Dr. B. Gopala iteddi: Whatever it
is, the shares of lineal descendants
will be aggregated only for ratable
purposes and not for taxable pur-
poses. Therefore, I think it goes a
long way to bring on par the Mitak-
shara famiiy and the Dayabhaga
family, and there won’t be any undue
hardship on the Dayabhaga family.

Sir, previously the entire probate
duty was deducted from the tax due.
Supposing the tax due is Rs. 10,000
and the man has paid a probate of
about Rs. 3,000, he used {0 be exempt
ed to the extent of Rs. 3,000 and only
Rs. 7,000 was to be collected from
him. But in States like Bombay
the probate duty is very stiff.
Probate stamp duty or succession
duty is very stiff in certain States,
and sometimes it is more than what
we are likely to get under estate
duty. So we thought that only half
of the probate duty should be allow-
ed to be deducted hereafter and the
rest, of course, would have to be paid.
If & man has paid a probate duty of
Rs. 3,000 and the tax due is Rs, 12,000,
only Rs. 1500 will be deducted and
the rest will be collected from him.
That is also one of the main points
of this amending legislation.

About the armed forces, of course,
a good deal of sympathy w&as ex-
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pressed. We are certainly not lagging
behind in our admiration for our
armed forces. They are doing an ex-
cellent job and, of course, we will
have to depend upon them in any
given crisis, especially in any exter-
nal crisis. We will certainly have
to think in what manner we can help
them in respect of this estate duty.
Though I am wunable to accept Shri
Karni Singhji's amendment as it is, I
have given an amendment myself to
the effect that we should exempt
members of the armed forces who
die in action against the enemy. We
are not extending it to police officers,
magistrates, labou; ufficers and others.
We are confining it only to the armed
forces, and that too when they die
in action against the enemy. As 1
said, 1 have given an amendment to
that effect, and I think it will satisfy
Shri Karni Singhji to a large extent.

Shri B. S. Murthy: Sir, I rise on a
point of information. What about
those persons other than military
officers who die in action? I think
there should not be any disparity
between these two categories because
both die in the service of the State.

Dr. B. Gopala Reddi: But there is
always a difference, Sir, between an
armed force man and a magistrate or
& policeman. A central excise man
may also be killed while pursuing a
smuggler. A magistrate may be kil-
led while he is writing his judgment.
If all of them are v be exempted, why
not exempt the civilians? An emi-
nent doctor may be killed while do-
ing ambu'ance work. Then it may be
asked, why not labour leaders. All
sorts of things will be asked. There-
fore, we shall confine it only to mem-
bers of the armea forces, and I think,
it will go & long way.

Shri Ranga raised the point about
agricultural property. He said that
people with even 20 acres and 30
acres are going to come under the
mischief of this ‘50,000 exemption’,
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and he pleaded that exemption in res-
pect of agricultural property must be
igher and things like that It 15 en-
wrely @ matter for the State legis-
latures After all, the entire money
goes to the States The Central Go
vernment 1S not going to retain a pie
out of this except for administrative
expenditure The whole of 1t 1s going
to be given away to States, and 1t 1s
up to the State legislatures to con-
sider 1t from all aspects and see what
could be done.

About agricultural property, even
now hon Members are aware that
West Bengal Govermment did not
agree to the inclusion of agricultural
property for the purposes of estate
duty All other State Governments
have agreed, and they have agreed to
the limit of Rs 1,00,000 But after this
Bill 15 passed, we are going to ask the
State Governments and the State
legislatures whether they want to
bring it to this level of Rs 50,000, or
they want to keep 1t at the old level
of Rs 1,00000 They cannot have any
other option—soeme State cannot have
Rs T0000 or Rs 30,000 They will be
given the option of either agreeing to
this new limat of Rs 50,000 or keep-
g 1t at the previous level of
Rs 1,00000 When more than two
legislatures approve of this, another
amending legislation has to be taken
in that context

Shri Rami Reddy (Cuddapah) Is
the Central Government going to give
any suggestion to the States either to
accept Rs 50,000 or to keep Rs
1,00,000 as the Iimit* Is the Central
Government thinking of issung any
directive 1n that connection?

Dr. B. Gopala Reddi: After all,
1t 15 not mandatory If it 1s manda-
tory, the West Bengal Government
could not have done this The very
fact that West Bengal Government
did not agree shows that it 18 not
mandatory It i1s optional, and it 15 up
to them to decide this way or that
way. There is no question of issuing
any directive in the matter
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Shri Rami Reddy: Is the Central
Government going to give any sug-
gestion to the State Governments to
accept a particular limit, so that the
limut may be uniform 1n all States?

Dr. B. Gopala Reddi: After all,
the suggestion 1s either you accept
this or you keep 1t at Rs 1,00,000, but
do not have 1t at Rs 70,000, Rs 30,000
or Rs 20000 We do not want that
any wvanations hke that should be
there The option 1s only between
two things—either accept the limut of
Rs 50000 or keep 1t at the old level
of Rs 100,000, there 1s no intermedi-
ary limit It 15 open to the States to
accept whatever they want

Shri Prabhat Kar: Are you going
to suggest to the State Governments
that the Central Government would
very much hke 1t to be fixed at
Rs 50,000, or you will place both the
alternatives before them?

Dr. B. Gopala Reddi: We do ex-
pect that a larger number of States
will agree to this alse Even last time,
cxcepting West Bengal and Jammu
and Kashmir, all other State Govern-
ments agreed Now 1t i1s up to them
They might say “What 1s this?” There
1s a cailing of Rs 50,000" They mught
hke to keep i1t at Rs 1,00,000 Any
way, we will have ample time to con-
sider this When the debates in the
various legislatures take place all
those debates will be sent up here
and we will certainly go 1nto the
whole question at great length, and
we will have ample opportumity of
discussing 1t further For the time
being, Sir, agricultural property is
excluded under section 30 or so and,
therefore, without even consulting
State Governments we are able to
proceed with this legislation

With regard to appeals also Pandit
Thakur Das Bhargava made out a
great point that the Assistant Com-
missioners should not be under the
Board of Revenue I was in charge
of the sales tax for a number of years
m Madras and Andhra I do not think
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Government ever interfered with the
assessments made by the sales tax
officers. I can say that from my own
experience. Likewise, even 1n the case
of ITOs the Government or the Cen-
tral Board of Revenue is not going
to direct them that they must tax
in a particular way. We want all our
officers to be just—whether on the
appellate side or in’ the law depart-
ment or in the Central Board of
Revenue. Just assessments only must
be made and unjust assessments
should not be countenanced either by
the Board or by the Government. So,
simply because somebody is under
the law department or he is under the
tribunal, he is going to be just and
that if he 1s going to be on the admin-
istrative side he is going to be unjust
is a proposition which I am unable
to accept.

Shri Prabhat Kar: WNot that way.
The point is, their future—their pro-
motions, transfers, etc., everything
depends upon the CBR and that is
the reason. It is not a question of
justness.

Dr, B, Gopala Reddi: What does
it mean? I have seen the explanation
of Shri C. D. Deshmukh; when this
question was discussed. He made a
very good point that most often the
administrative departments were
more generous. There is an erroneous
impression that administrative de-
partments are always hard on the
assessees. As a matter of fact, they
can sit down, discuss the matter and
then they can come to some amicable
settlement. Administrative officers
are more generous in many cases.

For instance, under the present Aet,
only two per cent of the appeals
came to the Central Board of Reve-
nue. The Controllers are assessing,
and two per cent of the cases only
came up to the Central Board of
Revenue. 88 per cent of the cases did
not come up. Not because Delhi is
far away that they did not come up.

In most cases they were satisfied with
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the assessment. Only two per cent of
the cases came in appeal and out of
the two per cent of the cases only
less than five per cent went up to the
High Court or the Supreme Court.
There again, a member of the Board
of Revenue hears them and goes to
Madras, Bombay or Calcutta, wher-
ever it is; he hears the party, discus-
ses the cases with him and comes to
a settlement, and in most cases they
are satisfied with what has been done
by the appellate authornty.

Shri Naushir Bharucha: Not satisfi-
ed; but the cost of further litigation

comes to more than the assessment
1tself,
Dr. B. Gopala Reddi: What about

Delhi, Punjab and other States? It
may be so for Kerala and Madras,
but people who are roundabout Delhi
also can come up. They are not com-
ing up. If you see the appeals from
States such as Punjab, Uttar Pradesh,
Delhi or Rajasthan, they are not very
many. As I said, two per cent of the
appeals went to the Board and that
shows that our officers are lenient,
generous, and that they wunderstand
the difficulties of the assessees, and
are trying to take a sympathetic view
of things. If we merely give it to a
law officer or a judicial officer, he
will only go by the letter of the law
and he would not care to what is
happening to you and would say,
“Under the law I am helpless. ] am
giving this judgment. You go to the
Supreme Court if you like,” That is
not the attitude which the adminis-
trative officer takes. Therefore, let us
not decry the administrative officers
and extol only the judicial officers.
After all, judicial officers also can
take sometimes an erronecus view
and they also may be sometimes hard.
Of course, we are arranging for the
appeals also to come to {ribunals.
Previously, they came straight to the
Central Board of Revenue—only one
appeal. But now, there is the Appel-
late Controller. If the party is aggri-
eved again, he can go to the tribunal
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and .n any legal point he can go to
the High Court or the Supreme Court,
etc. So, all these processes are there.

It is so even in other countries. 1
have just now seen that in England
and other countries, where they have
got a large amount of experience
about this direct taxation, the
first appeals and even second appeals
always come to administrative officers
and nop to the law officers. In
Australia, Canada, the United
Kingdom and other countries,
and even in the United States of
America, the appeal is only to the ad-
ministrative officers and not to the

judicial officers So. the Appel-
late Commissioners and Income-
tax Officers cannot be under

the tribunal Once they go there, the
chances of promotion may not be
there. It is a blind alley as it were.
What is the promotion they can look
forward to? And the tribunals are
only about six or seven, and they
would not be able to get any promo-
tion, but here, if it is in the regular
administrative departments, they can
look forward to further promotions.
So, there is nothing wrong

Shrt Noushir Bharucha: May 1
know whether 1t 1s not a fact that the
assessing officers are reguired +to
make up & particular quota of reve-
nue from a particular circle or ward?

Dr. B. Gopala Reddi: They them-
selves send it up. It is not as though
the Central Board of Revenue asks
them, "“You Collect Rs. 5§ crores or
Rs. 7 crores”. At the time of the
budget, they themselves say that we
are likely to reach such and such
figure—the Commissioners  them-
selves say it, and they are also totall-
ed up in the Central Board of Reve-
nue. It is mnot as though the
Central Board of Revenue iz ask-
ing them, “collect Rs. 4 crores or so
willy nilly”. It is not a fact. You can
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ask any Commissioner. They them-
selves send it at the time of the bud-
get. It is just andaz, just an estimate.
They try to keep up to the estimate,
but like all other departments, they
also have a little target. They put
two per cent or one per cent over last
year’s figure, because there is an
increase in the amount of wealth in
the country. It is not fair to the
Board or to the Government to say
that every Commissioner and
Income-tax Officer and every Ins-
pecting Assistant Commissioner is
being given a target, that he must
keep up to it and that otherwise he
is punished. 1 do not think anybody
has been punished simply because he
dxd not keep to the target, any Com-
missioner or any Income-tax Officer.
But that is the impression abroad
that the Board is trying to give tar-
gets and then trying to punish people
if they do not reach the target, etc.

Shri M. R. Masani: The impression
is that they are not promoted.

Dr. B Gopalay Reddi: That is not
a fact. I do not think anybody is car-
ried away by any prejudice simply
because the Appellate Assistant Com-
missioner allows an appeal or two.
The Commissioners themselves allow
appeals or the Centiral Board of Reve-
nue allows appeals. There are many
cases where they negotiate and
understand the difficultied, and give
mstalments. All that sympathetic
attitude can be taken only by admin-
istrative officers and not by judicial
officers. The judicial officers are con-
fined to a limited sphere and they
have to interpret the law as it is and
they cannot go into the other cir-
cumstances that are attached to the
assessments,

Therefore, on the whole, I am
happy that the amending legislation
has been received quite well in the
Select Committee and on the floor of
the House and I am really thankful
to all the hon. Members for the gen-
eral support they gave to it. The other
administrative matters, of course, can
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certainly be looked into whenever
they are brought to the notice of the
Board or the Government. I am un-
able to give a specific assurance
about the Hindu joint family, etc.
Whenever there are difficulties, of
course, they can be looked into, but
more than that, I am unable to say
in what manner we are going to help
them.

Shri Prabhat Kar: That assurance
is enough.

Dr. B. Gopala Reddi: It 15 not
enough, but there it is. I commend the
amending legislation to the House.

Shri Jadhav: One point. What will
be the effect of this Bill on the joint
family, in respect of stridhan of the
joint family?

Dr. B. Gopala Reddi: It iz kept
separate. But when she dies of course
it will attract.

Shri Jadhav: How can it attract?

Dr. B. Gopala Reddi: Not when
the husband dies, but when she dies,
it would attract.

Mr. Depaty-Speaker: He ought to
be more concerned about the share
of the other co-parcener. The ques-
tion is:

“That the Bill further to amend
the Estate Duty Act, 1053, as
reported by the Select Committee
be taken into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
proceed to the clause-by-clause con-
sideration. The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clatise 2 was added to the Bill
(Amendment of asection 4)

Pandit Thakur Das Bhargava: I
beg to move:
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Page 2, line 35, add at the end—

“and the Appellate Controllers
shall not be subject to the Board
in the matter of their transfers,
promotions and other conditions
of service”.

1 already know the fate of this
amendment, as 1 said yesterday.

Mr. Depaty-Speaker: Why should
the hon. Member argue in frustration?

Pandit Thakur Das Bhargava:
1 gave that reason yesterday also. I
am not going to leave it, because
according to me, the income-tax law
of this country is not according to our
Constitution. In article 50, the prin-
ciple of separation of executive from
judiclary has been accepted. If there
is any department in which this sepa-
ration should have becn done long ago
or could have been done easily, it
is this department. Whereas the
Governmont is doing something in
other departments, I feel no indication
whatsoever that this principle is being
adopted in this department. As I
have already submitted, it is much
more necessary in this department.

So far as the income-tax department
is concerned, in all other countries
and in our country also, it is very diffi-
cult to have a reform of this kind in
the initial stages. We cannot have an
income-tax judicial officer, because
the income-tax officer himself is the
person who makes the investigation.
He is the person who finds out the
income by investigation and again he
sits in judgment upon his own infor-
mation and taxes us. We know that
whatever has been said about the judi-
cial officers or about administrative
officers of higher ranks is not true of
this income-tax officer. He 1is not
only less competent, but in some cases
he is corrupt. At the same time, the
fact that many appeals do not go up
does not show as a matter of fact that
people are satisfled. There may be a
hundred and one Teasons why people
are not appealing. They may be
under the impression that the appeals
may not be heard rightly.
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Mr, Deputy-Speaker. Would the hon
Member like to continue on Monday?

Pandit Thakur Das Bhargava
Just as you order, Sir

Mr. Deputy-Speaker Just as the
hon Member pleases

Pandit Thakur Das
I will continue on Monday

Bhargava

14 32 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY FIFTH REPORT

Sardar A S Saigal
beg to move

(Janmygiry 1

That this House +gtces  with
the Twenty-fifth Rioport of the
Committee on Private M mbers
Bills and Resolutions pit (nted
to the Housc on the 28th August
1958 "

Mr Deputy-Speaker
15

The question

“That this House agrees with
the Twenty-fifth Report of the
Commuttee on Private Mumbers
Bills and Resolutions prescnted
to the House on the 28th August
1958

The motion was adopted

————

14.33 hrs

RESOLUTION RE WORKING OF
MONOPOLISTIC CONCERNS—
Contd

Mr Deputy-Speaker The House
will now resume further discussion
on the resolution moved by Shn P
Kunhan on the 16th August 1958 re-
garding the working of monopolistic
concerns Out of 2 hours allotted for
the discussion, 1 hour and 19 nunutes

140 LSD—8
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have already been taken up 41
minutes are left for 1ts further dis-
cussion today

Shri V P Nayar (Qulon) Mr
Deputy-Speaker, Sir, I am sorry that
I was not present last time when the
House discussed this resolution But
reading from the speeches made In
this House, I have a feeling that the
spirit of the resolution was not un-
derstood by some hon  Members
When we have a resolution lhike this,
the word ‘monopoly’ should not be
interpreted 1n its literal sense I think
it 15 better that we understand mono-
poly in the common sense of it

I read thiough the speechof Mr B C
Ghose and 1 was surprised that
h¢ had taken the view that therc s
no monopoly at all in our country
today If you look at the dictionar
meaning of the word monopoly’ pro-
bably Mr Ghose 1s nght But from
whit we find around us today, 1t 15 a
f ¢t that in many of the commodities
thcre 1 not merely monopoly in the
fit 1d »f production but also monopoly
1w ditiibaition Nobody can deny
today that the Imperial Chemical In
dustr: s has monopoly 1n the matte-
» 1mpart and distribution of certaia
dvts  The Imperial Tobacco Com-
pi . for example certamnly has been
considered to bc in a monopolistic
posit on in so far as our trade In
ciga~ ites concerned The Assocla-
tced Cement Company 1s another
pow¢iful ¢ambime which, according to
the hon Minister, Mr M M Shah,
himself as he admitted 1n answer to
a question of mine on the 14th of this
month, controlling 52 3 per cent of
the entire production of cement i1n the
country, leaving about 25 per cent to
the Dalmia Group

Then take the Indian Oxygcn and
Acetylene Company In 1954 or 1955
the British Monopoly Commission
made an enquiry to deterrmine the
monopolv held by the Biitish Oxvgen
and Acctylene Company the parent
company of the Indian Oxygen and
Acetylene Company 1n the matter of
control of acetylene and oxygen ™
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UK. After an elaborate enguury,
they concluded that the Swiss firm,
the British Oxygen and Acetylene
Company wag for all intents and pur-
poses in ostensible competition—I am
uging their very words—with four or
five other companies and were indul-
ging in a sort of price-war. But to
the dismay of the Commission, it was
found that in all the four or five
companies with whom this company
was in ostensible competition, the
British Oxygen and Acetylene Com-
pany had not merely shares, but con-
trolling shares. So, nobody can deny
the fact that in this country we have
& nwnopoly for the Indian Oxygen
ana Acetylene Company.

In the field of antibiotics, only the
agther day the hon. Minister gave us
the impression that in the distribu-
tion of antibiotics, not much of profit
is made. On the 2nd August, thecre
was a Reuter's report from Washing-
ton which deals with the monopoly of
antibiotics in Amerwca. It 1s very
relevant, because recently we
have allowed participation or colla-
boration of some of the world's lead-
ing manufacturers in antibiotics, as
was revealed by the hon. Minister to
a question the other day. The repo.t
says .

“The Federal Trade Commission
which filled charges under the anti-
monopoly laws against six leading
U.S. drugs companies alleged that
they conspired to monopolise the
multi-million-dollar “Wonder
Drug”’ trade. The Commission
which has just completed a two-
year study of the antibiotics in-
dustry, alleged that these six drug
houses had conspired to fix the
prices of “Wonder Drugs” at ar-
bitrary, artificial, non-competitive
and rigid levels.”

The report goes on to say that Amen-
cans are estimated to have spent 750
million dollars on the purchase of
aureomycin, terramycin and achromy-
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cin, which were monopolised by these
six companies. Here in India in the
context of development, we have
allowed these companies in the phar-
maceutical industry.

So, nobody can say that in our
economy today, there is no monopolis-
tic control. I was surprised to hear of
all persons my hon. friend, Mr. B. C.
Ghose, whom 1 thought to be very
knowledgeable in such matters—io my
regret, he is not present here today—
saying that there is no monopoly in
our country. Even from the State of
West Bengal from where he comes, [
shall give two examples. Take, for
example, the company which produces
85 per cent. of the entire electric
cnergy produced in the State of West
Bengal—the Calcutta Electric Supply
Corporation. According to 1856
figures, I understand that it produces
about 415,000 KW and that iz about
85 per cent of the entire production
and distributed only in four places
where industries are concentrated,
viz.. Calcutta, Hooghly, Howrah and
24 Parganas, from where my hon
friend comes

Today the D.V.C. is selling electri-
city at the rate of 3 nP per unit to this
company which distributes it at a
very small profit—t 1s only 18 nP
per unit. Analysing the balance-
sheets of this company, the flgures
given to me are, in 1947 on the eve
of independence, the company—it 1s
a sterling company—earned a net
profit of 6:32 lakhs. In 1855, the net
profits amounted to 18:0 lakhs. This
works out to about Rs, 2'3 crores.
But yet so far as the consumer is

concerned, the price of electric energy
has not been brought down by the
company which has a monopolistic
grip in the industrial belt of Bengal.
In the deal of D.V.C. with this com-
pany, I understand that the D.V.C.
may be losing something like Ras. 15§
lakhs on 100,000 KW, which is covered
by the agreement, although the total
supply would not have been made. On
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that quantity, the gain of the com-
pany, which is in a monopolistic posi-
tion in so far as distribution of electric
energy in West Bengal is concerned,
will be nothing short of Rs. 75 lakh-.
Then, how can we say that it is not
in a monopolistic position? So, my
point is that we should not think that
there is no monopoly in our country

Another more revealing account of
the octopus grip of monopoly s
given in the report of the Tariff
Commission on the rubber tyres and
tubes which was published in 1855. I
do not have the time to go through
all those points, but, with your per-
mission, T shall read only one¢ or two
very cryptic observations which the
Tariff Commission made in regard to
this matter. 1 do not have the time
to read from the note itself But I
shall read from the summary It
says:

“The prices of tyres and tubes
were in excess of the fair prices
as determined by us by 21°79 per
cent. in 1950, 6°8B per cent. 1n
1947, 15°26 per cent. in 1948,
9-28 per cent. min 1949, 7-70 per
cent. in 1950, 6'88 per cent. in
1951, 11-24 per cent. in 1952 and
8:52 per cent in 1953."

I am only trying to establish that
these three companies, about which I
shall refer later, have between them
the entire production and distribution
of tyres in the country and such a
moderate report as the Tariff Com-
mission’s report itself has admitted
that the company is making some
profit. It goes on to say:

“The ratio of gross profits to
capital employed varied from 19
per cent. to 37 per cent. in the
case of Dunlop between 1048 and
1858 and from 47 per cent. {o 77
per cent. in the case of Firestonc
from 1946-47 to 1952-53.  These
ratios are high in comparison with
what Indian industries in general
have been earning in recen!
m-”
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What does it indicate? It says that
the overhead charges of these com-
panies have gone up by severel hund~-
red per cent.

Raja Mahendra Péatap (Mathura):
My hon. friend forgot that the worst
monopoly is of the Congress party?

Shri V. P. Nayar: I am very much
conscious of that.

Mr, Deputy-Speaker: Why should
the hon. Member run away after
making an interruption?

Shri V. P, Nayar: These monopolies
which are the subsidiaries of foreign
companies, function in a manner which
is very strking, because you find
that even the mother companies which
are ¢ tibl.shed 1n other countries do
not get the same return on the
capital which they invest, as establish-
ed by the Tarif Commission’s re-
commendations on the Cycle Tyrc
industry, because it says:

“In each ﬁear from 1947 )
1953, except 1950, Dunlop
(India) earned a higher rate of
profit on capital emploved than
Dunlop (UXK.). In view of the
fact that Dunlop (U.K.) havec a
much higher turnover and much
larger scale of operations spread
over several countries the rate of
profit earned by Dunlop (India)
on their capital employed should
not have been even as high as
that earned by their parent com-
DEI"I)F,"

So the position reduces itself to this.
While, on the one hand, they have a
monopolistic group in regard to pro-
duction and distribution of certain
articles, they have controlled the in-
dustry to the detriment of our coun-
try in such a way that they are able,
through their subsidiaries in India.
to take more profits than what the
mother company established in UK
can, and this is a state of affairs
which has resulted from the mono-
polistic group which is allowed pro-
tection 1n the matter of several of
the essential commodities.
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I shall also refer to another as-
pect. When I say monopoly, 1 do
not mean the monopoly in the control
of the means of production in our
country. A monopoly which is exist-
ing in the means of production is
now spreading its tentacles in the
matter of distribution alsa. You find,
for example, that most of these im-
portant commodities, over which
there is monopoly in the field of pro-
duction, are distributed through a
combination of those monopoly
boards, what are called “trade asso-
ciations”. There is, for example, the
Cement Marketing Company of
India, which is in control of the
entire distribution of cement. There
is Carbide Manufactures Association
of Calcutta. There are so many other
manufacturers’ associations, whose
ostensible purpose is a fair distribu-
tion of the commodity, but whose
real intention is to fix the prices at
the highest level possible and to con-
travene the wage policy of the gov-
ernment to our detriment.

Though there are so many produ-
cers in the fleld there is no competi-
tion in prices. On the other hanag,
vou find that prices have been agrced
to by some agreement, which is kept
as a very closely-guarded secret by
the monopely powers, and the con-
sumers are asked to pay through the
nose and the whole economy is
ruined.

Now I want to refer to one point
before 1 sit down and that is the
modus operandi by which the control
of the means of production and dis-
tribution is exercised. I do not have
the time for describing it in detail.
We know how in order to establish a
monopoly, in order to please the
consumer, in order to get the maxi-
mum from the consumer for the
minimum efforts of capital, they
have arranged to control the means
of production and also the distribu-
tion agencies in such a way, as 1s
clear from the case of petroleum
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products. The control is exercised
by an apparatus consisting of inter-
locking of directorships and monopoly
controls. As I submitted to you
earlier, I do not think I have the
time to give the figures. 1 have
given them once. But the later
figures indicate that '(‘dout of 3,724
directorships by the e of 1851 only
681 of the directors had between them
1,036 directorships and even among
the 81 at the top 20 controlled as
many as 805 directorships, an average

of 40 directorships per individual.
For example, Tatas have 30 com-
panies with assets worth not less

than Rs. 150 crores. Birlas, again,
have 125 companies; J. & K. have
about 50, Dalmias 40 and so on. 1
have a list of directorships ranging
from 50 directorships per person to
25. But I do not have time to read
the details here.

My submission is that having re-
gard to the distribution of ceortain
essential commoditics over  which,
we know for certain, and over which
Government cannot get away by say-
ing that there is no monopoly when
we have such a monopoly, is it or is it
not time for us to enquire whether
they are working in the interests of
our country. It is time for us to
appoint a committee of Members of
Parliament to go deeply into this
guestion and find out the nature,
extent and quantum of monopoly in
respect of not merely the production
but also the distribution of the arti-
«les which are witally neccssary for
the economic life of our country and
I feel that the hon. Minister, who
knows quite a good deal about the
monoepolistic control of these firms
will readily agree to this Resolution,
at least in spirit, if he is prevented
from doing so otherwise.

The Minister of Indusiry (Shri
Manubhal Shah): Mr. Deputy-
Speaker, I am very glad to have this
opportunity to discuss this very im-
portant subject before the House.
Last time when Shri Kunhan placed
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thig resolution for the consideration
of this august House, my hon
friends, Shr1 Bimal Ghose, Ch Ranbir
Singh and Shr1 D C Sharma gave
ample answer with proper arguments
to the several propositions which Shri
Kunhan had advanced’  Today, for-
tunately, we have among us Shnn V
P Nayar, who has always been taking
great interest in this particular field

I would not like to deal at length
with this subject, but I will try to
give a little background of the eco-
nomic growth through which the
world i1n the last three centuries has
really advanced If we rccall the
early 17th century, when the mercan-
tile capitalism which was arrested by
the development of science and tech-
nology, was being transformed
through a process of industrial revolu-
tion, the entire concept of society,
both socially and economically, un-
derwent a very great radical change
The world which was otherwise like
an amorphous, wide-spread, far flung
from one area to  another was
brought into the compass of man’s
own conception, working into a very
narrow, centralised and short sphec,
The concentration of economic ara
social power, whether in the com-
mumnity or in the individual, Erew
with the advent of industrial revolu-
tion Therefore, when the society
accepted the industrial revolution 1t-
self, a contralised organic society
was the collective concept  which
emeiged before all the nations of the
world We saw the growth of in-
dustrial revolution in  England, in
Germany, 1n the Soviet Union, in the
United States, Japan and m our own
country in the early part of the 19 &
the 20th century If we recall
how the industrial development giew
from State to State, from country to
country, 1t 12 very clear that modern
technology had made it very much
possible to  bring much economuc
power nto the hands of few entre-
preneurs and men 1n authomity
Therefore, while mercantile capitalism
was transformed to almost an in-
dustrial capitalism, the society also
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developed along with 1t various checks
and balances, so that the misuse of
the power which technology and
science had placed 1n the hands of the
induviduals could be prevented There-
fore, when Shr1 Bimal Ghose men-
tioned that in our country there was
really no monopoly or that monopolis=-
tic tendencies were more or less non-
existent, I was glad to see that a man
of his radical view of thinking could
appreciate the current position of
things 1n our country in the back-
ground of the world development

IL 1s true, as my hon friend Shr
V P Nayar has pointed out, that in
the United States and in the United
Kimgdom, anti trust laws, and anti-
consortium laws and various other
ty¥pes of enactments have taken place
in order to see that cartels are pre-
vented from functioning to the detri-
ment of either the consumer or the
distributol or the community We In
our country 1n a way were lucky
Though we were behind many powers
of the world and many countries of
the world, in industrial development,
yet social consciousness and democra-
tic forces of social jJustice grew 1n our
country in advance of real economic
and ndustrmal devclopment It was
really after this that economic develop-
ment started in our country In other
countries of the world, social consious-
ncss really followed economic develop-
ment, and, therefore, society had to
accept a pattern of economic develop-
ment which in many cases was to the
detriment of the common man Fortu-
nately, in our country, we had a
party mn power, which won indepen-
dence for this country, and as Shn
D C Sharma pointed out last time,
the Karach: Resolution of 1931 of the
Congress 15 an ample answer, if any
answer 15 needed. to the basic policy
which the nationalistic forces in thus
country had adopted since the growth
and the movement of revolution for
Indian independence The growth of
the swadesh: movements also, since
the days of the Lok Manya Tilak
later on strengthened by Mahatmea
Gandhi and subsequently followed up
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by the independent India, also go to
prove ‘that we asg a people basically,
as a party, namely the Indian Nation-
al Congress, and ‘as Government, the
present Government of India, are
totally opposed to any form of mono-
polistic combine in this country,
either in the field of industry or
business or any other form of trad-
ing activity; nor are we going to
tolerate any concentration of wealth
in a few hands.

Therefore, 1 need not repeat before
the House the basic issues which are
adumbrated in the Industrial Policy
Resolution which was placed before
the House on the 30th of April, 1956
by the Prime Minister, which was re-
iteration of an earher policy which
was placed before the House in 1949
1 would only read two paragraphs on
page 2, namely paragraphs (b) and
(c)

(b) that the ownership and
control of the malerial re-
sources of the community are
so distributed as best to sub-
serve the common good;

(c) that the operation of the eco-
nomic system does not result
in concentration of wealth and
means of production to the
common detriment.”.

These are the basic principles of the
industrial and economic policy of this
country and of the present Govern-
ment, which i1s backed up by the
historical past of the Indian National
Congress. In order to see that the
present policy is implem2nted, we
have not merely taken :ecourse to
verbal assurances or any i{ype of pro-
mises, but we have in ou: armoury a
number of measures wh ch go to im-
plemaent the policy that I have read
out from the Industrial Policy Re-
solution. As the House is aware, we
have, looking to the major com-
ponents of policy, economic and in-
dustrial, nine mpjor measures on our
public statute-book. The first is the
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Industrial Policy Resolution from
which I have just now read out, and
which the House is fully familiar with.
There is then the Industries Develop-
ment and Regulation Act of 1851
which has been amended from time
time, where alsg,ample powers have
“een taken by (Government to protect
social interests, particularly, the in-
terests of the consumers and the
inter«sts of social  justice. There,
there are several powers under
sections 15, 16, 17 and 18. Only to
give a recent example, when we found
that Jessops and the BIC group and
vanous other industrial undertakings
were rather mismanaged to the detri-
ment of the society and the communi-
ty Government had no hesitation in
immediately taking them over and
putting a board of management of
the choice of Government, so that
these factories and industrial units are
run to the best interests of society.
There are many other concerns which
also, from time to time, Government
have taken over, such as the several
sugar factories and some of the engi-
neering works. In spite of the fact
that our policy is not to interfere with
the working of the private sector as
long as they conform to the general
economic pattern and the policies of
Government, Government had no
hesitation at any time, whenever they
went against the social interests, to
take the most drastic measures,

Therefore, in the evolution of the
new socialistic pattern of society that
this House has approved of, we have
these two very basic measures which
protect the interests of the consumers
and the society against any inroads
or any concentration or monopolies of
¢Conomic power.

Then, we have the Indian Tariff
Act, to which my hon. friend made a
reference. He read out from the
Tariff Commission's report in regard
to certain rubber tyre companies,
All the working of the Tarif Com-
mission, since its inception, and par-
ticularly since Independence, and since
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the national government was formed,
has been all the time pointed to that

direction which protects
the interests of the consumers the
most. In the case of every individual
industry, whether big or small, whe-
ther owned by foreign capital or by
a combination of foreign and Indian
capital or by exclusively Indian
capital,—that the Tariff Commission
has looked into, no more protection is
given in the pricing of the end-pro-
ducta of the particular unit which is
going against the interests of the
consumer. You have seen that in the
case of sugar, in the case of textiles,
in the case of the brass lJamp industry,
in the case of various engineering
goods and in the case of the rubber
tyre industries and cycle tube indus-
tries, to which the hon. Member has
made a reference. This was a major
action on the part of Government,
when they entrusted the Tarifl Com-
mission not only with the tariff policy
of the country vis-a-vis the protection
of indigenous industries, but the gues-
tion of prices was also being refer-
red to them constantly; and during
the last few years, we have referred
several cases of major consumer com-
modities for being determined by the
Tariffl Commission. Recently, as the
House is aware, the revision of the
price of cement was gone into. And
several such issues from time to time
are being referred to the Tariff Com-
mission. Only last month, we have
referred the question of paper prices
also to the Tariff Commissinn

So, when Shri Bimal Ghose was
mentioning that monopolies in the
accepted sense of the word—that is,
that a few people or a few big com-
bines get together and trv to extort
higher prices, because there is no
competition, because there is no strong
preventive measures against them,
and because there is no statute or
other measure in the armoury of Gov-
ernment—were absent, I was really
glad.

As for the recent example which

Shri V. P. Nayar read out about the ~
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antibiotic factories in the USA, I
had also come acroes that. That iz a
situstion which is never going to
arise in this country. I can categori-
cally assure on behalf of this Govern-
ment that in every matter of price,
wherever we have control over the
manufacturer, we shall see that there
is_no _monopolistic price rise.  But,
sumetimes, it may happen that at the
retail level where neither the manu-
facturer is in a position to control
prices nor the distributing agencies of
the normal trade could control the
prices, there may be some blackmar-
keting and there may be a rise in
price; but as far as the ex-factory
price 1s concerned, and as far as the
ex-dealer price is concerned, or as far
as the retail price within the control
of our distributing agency 1s concern-
ed, 1 can categorically assure the
House that no price racketing of that
type of monopolistic advantage to any
manufacturer is going to take place in
this country.

Then, we have the fourth measure
called the Indian Patents and Designs
Act, 1911, which has been recently
amended, and which is going to be
further amended in the intevests, on
the one hand, of encouraging the indi-
genous entrepreneur, and on the other
hand, of preventng any type of mono-
poly in the field of certain patented
drugs, patented engineering articles,
and patented new fabrics or synthe-
tic fibres, that is taking place in
several countries.

As 1 said earlier, we had certain-
ly a great advantage as compared with
various other countries, because in
this country, thanks to Mahatma
Gandhi and the Indian National Con-
gress, the social consciousness has
grown in advance of the economic de-
velopment, and, therefore, we have
been able to erect several sentinel-
generals of public policy, social justice,
distributive justice, and other demo-
cratic forces which can always watch
the supreme interests of the nation
or the common man, and would not
allow any group or any individual or
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any consortium of different economic
forces to operate to the disadvantage
of the community.

15 hrs,

Then we have the Essential Com-
modities Act, to which also several
Members made a reference last time.
This Act has been brought into ope-
ration from time to time not only
with regard to consumer goods, but
even in respect of capital and producer
goods whenever the Government felt
that a particular commodity was being
sold at prices which were unreason-
able.

In this connection, caleium carbide
was referred by Shri V. P. Nayar. 1
would draw his attention to the fact
that even a price rise of 5 to 10 per
cent effected by the only concern
which today manufactures calcium
carbide came to the notice of Govern-
ment. We took immediate steps and
the owner had to retrace and bring
down the price to the original Jevel

Shri V. P. Nayar: Is the Minister
aware that in the case of cycle tyres,
in respect of which there has been a
little price reduction ‘officially’, today
cycle tyres are being sold at Rs. 4 per
pair more than that fixed all over
India?

Shri Manubhai Shah: Firstly, 1
would not accept the contention of the
hon. Member. Even then, if in some
cases, as I said earlier, there was a
price rise which was unjustified, it
was not because of a few groups of
foreign certain cycle tyres or a few
groups of Indian industrialists manu-
facturing that commodity, but because
of the fact that due to our present
foreign exchange shortage, there is a
wide gap between demand and supply.
Therefore, even if the entire factories
were owned say, 100 per cent by
people of the country and the manu-
facturing units are distributed over a
wide number of entrepreneurs, that
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situation would not have been obviat-
ed. So 1 submit that the rise in prices
of a few commodities in times of
searcity should not be confused with
the operation of monopolistic com-
bines or concentration of economic
wedalth and power,

Then we have one of the very
major measures—import-export con-
trol. This also i3 a recent innovatiom
as far as the economic history of the
world is concerned. It is only in the
last three decades that really the
entire philosophy of laissez faire was
given up and even in the United States,
which claims to be perhaps a capital-
istic country or country of free enter-
prise, import-export trade control had
to be ushered in. 1 am glad to say
that in our country this particular
control has been so well worked for
the last ten years particularly that it
has not allowed not only any foreign
entrepreneur, but even Indian entre-
preneur or Indian importer, to import
or sell or export or use any of the
gouds to the disadvantage of groups
of individuals or society as a whole.

Lastly, I will come to a very major
factor which perhaps some of my hon.
friends who have urged the setting up
of this Committee of Members of
Parliament have overlooked. That is
the very rapid growth of the public
sector in this country. If I may say
so, the socialist-pattern-of-society
Resolution that we passed at Avadi
was completely a serious determina-
tion of this country’s people to march
forward in such a way that the pros-
perity of the common man rose and
concentration of power and wealth in
the hands of a few rich individuals
was avoided. It is true that we have
not reached that goal today thorough-
Iy or fully in any sense of the term.
But we have created these nine major
instruments to have a multi-pronged
drive towards that particular objec-
tive to be reached in the course of a
generation so that we may be ahle to
establish that form of society.
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I will say something about the
public sector. The public sector, as
the House is aware, has been growing
at ‘a tremendous pace. In the First
Five Year Plan, we had a provision of
about Rs. 179 crores in the Second,
the total investment in the public
sector is going to exceed Rs. 1000
crores including the three steel plants.
These public sector projects operate
at different levels as a sort of a sen-
tinel waiching the interest of the
community and the consumer from
several directions. The steel plants
will work’ as a great leveliser and
great stabiliser of steel prices. The
chemical and fertiliser plants which
Government are putting up will also
simultaneously on the one hand give
a rapid push to the development of
those industries in the public and
private sector and on the other also
protect the interest of the consumer
and the user in the ultimate analysis
by a proper price fixation in the
public sector.

Therefore, the growth of the public
sector, to which several people in the
private industry have sometimes
objected without properly understand-
ing their functions and the spirit with
which Government are moving for-
ward, has bcen a wvery major instru-
ment in the hands of society today,
in the hands of the Indian Government
today, to sece that no monopolies or no
concentration of economic power
exists.

There was an analysis made and
Dr. V. K. R. V. Rao, Vice-Chancellor
of Delhi University, and other autho-
rities were quoted. I have before me
an analysis. We have taken 9 major
industries and businesses in this coun-
try, namely, tea, coal, cotton mills,
jute mills, engineering industries,
cement, paper, electrical supplies,
wholesale and retail trade.

Shri V. P. Nayar: Does ‘tea’ incilude
distribution of tea?

Shri Manubhial Shah: Yes, all the
business is included in that though
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not the provision stores. About 9,851
companies are working in these nine
flelds, out of which 1,714 are managed
companies. The House will be glad
to know that the 17 leading managing
agencies out of these BB51 companies
control only 270 concerns. That is, as
against 9851 different types of com-
panies at work, 17 leading managing
agents in this country are in charge
of 270, which does not work out to
more than 3-4 per cent. It is very
easy to take out a few companies or
houses here and there and isolate them
from the entire economic structure of
the country and then say by over-
weighting a particular argument that
a few concerns, which my hon. friend
mentioned, are in possession of a
number of companies. There also
analysis of the leading 17 groups
shows that the maximum npumber of
concerns—and that too also not of o
very sizable nature—in the hands of a
particular managing agency is 40 and
others arc owning about 21 and about
12 and the smallest is 11. That shows
that cven in this case where many
times what 15 being over-painted as a
few people controlling large amounts
of capital or wealth or industrial
development or industrial empire, are
really neither empire-builders nor are
the Government going to allow any

of them to operate at the cost of the
community.

Then I would also mention a measure
with which the House is very fami-
liar—the Indian Companies Act. This
Act has recently been amended and,
as the House knows fully well, there
are several provisions in it which aim
at preventing the growth of such
cartels or concentration of wealth. A
string of sections in the Act deals with
this matter. Section 89 provides for
the termination of disproportionately
excessive voting rights in existing
companies after the commencement of
the Act. Section 275 prescribes that
no person can be a director of more
than 20 companies, Section 283 imposes
several restrictions on the powers of
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durectors with a corresponding enlar-
gement of the powers of share-
holders. Section 816 limitg the num-
ber of companies of which one person
may be appointed managing director—
ordinarily to only 2. Section 332 pro-
vides that no person shall be manag-
ing agent of more than 10 companies
after 15th August 1860,

The powers of managing agents are
also defined and brought specifically
under the supervision and control of
directors. An attempt has also been
made to control undesirable concen-
tration of economic power arising from
inter-company financial transactions,
to which my hon. friend referred—
inter-company loans and investment in
companies which are under the same
management as deflned in the Act.

Shri V. P. Nayar: Some of us spoke
for an hour on these provisions.

Shri Manubhai Shah: That is true.
But 1 am only trying to explain in the
short time at my disposal that the
various measureg which the Govern-
ment of the day have taken are a sure
sign that not only this country is fully
aware but the Government of the day
are also fully alive to the dangers in
lop-sided development of the country’s
economy whereby a few control the
many and the many have to be subser-
vient to the few.

Therefore, with all these tremen-
dous measures, of the practical imple-
mentation of which Government have
given proo! from day to day, and
with a wide awareness to see that the
industrial and economic development
of the country proceeds on an even
keel where social justice is as para-
mount to us as national production, I
hope the House will agree with me
that there is no need to have a Com-
mittee constituted of the House to take
care of any monopolistic combines
either today or in the future, when
there iz no likellhood of such
combinesg,

tion of a National
Council of Indian Youth

Mr. Deputy-Speaker: The question
is:

“Thiz House is of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
with a view to examine the ope-
rations of the monopolistic con-
cerns in the country and to
suggest suitable measures to curb
their powers and activities which
are detrimental to the national
economy."

The Resolution was negatived.

e —

15.11 hrs.

RESOLUTION RE: FORMATION OF
A NATIONAL COUNCIL OF INDIAN
YOUTH

Shri Panigrahi (Puri): Sir, I beg

to move:

“This House is of opinion that
a Committee consisting of mem-
bers of Lok Sabha representing
all shades of opinion, be formed
for constituting a broad based
National Council of Indian Youth
and a Central Board of Youth
welfare for ensuring participation
of the youth of the country in the
implementation of various plan
programmes and for providing
necessary opportunities and train-
ing to the youth of the country.”

This House is further of opinion that
the Committee—

(a) should meet the representa-
tives of all existing youth
organisations in this connec-
tion;

(b) should invite suggestions from
youth organisations for the
above purpose; and finally,

{c) should call a conference of all
such persons and representa-
tives of youth organisations in
order to form the aforemen-
tioned National Council of
Indian Youth,
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Mr. Deputy-Speaker: In the first
instance, the hon, Member may indi-
cate what time he would require.

Shri Panigrahl: Thirty minutes, Sir.

Mr. Deputy-Speaker: There are two
hours allotted for this Resclution.
Then, he won't leave much time for
others. I have got a large list of
Members—it is sufficiently long and
there are many others....

An Hom, Member: Youths should
be given preference.

Bhri V. P. Nayar (Quilon): Some of
us have grave doubts. . (Interruption).

Bhri Panigrahi: Mr. Deputy-Speaker,
Sir, I am glad that for the first time
the problems relating to the youth of
this country are coming for discussion
before this House. As one working in
the Youth Movement of the country
and as the President of my own State
Youth Federation and as Becretary
of the Federation of Indian Youth, [
realiy feel it a matter of privilege that
this House has taken this question
today. The youth of this country will
have at least no chance to say that
this supreme body of the country had
never taken into consideration the
vital problems of the youth of this
country.

What is happening to our young
people today? I would like to submit
before this House that after indepen-
dence, during all these long 11 years,
no positive steps have been taken to
assist the youth of this country, to
provide full opportunities to the youth
of this country and to develop ita
personality; except giving advice in
gatherings to the youth and occasion-
ally some donations no practical

measures have been taken (Interrup-
tion),

Shrl Nath Pal (Rajapur): Donations
also are very poor.

8pri Panigrahl: No practical mea-
sures have been taken to provide the
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necessary amenities and opportunities
for the all-round development of the
youth of our country. I was locking
into whatever literature which was
available in our Library; and, I am
sorry to state that the Government of
India is ignoring practically the prob-
lem of the youth of this country.
Naturally, there are a few publications
about the youth of the country.

Mr. Deputy-8peaker: Perhaps they
might not have cared to produce more.

Shri Panigrahi: I was going through
a book written by one Dr. Josephine,
an eminent educationist of Great
Britain. The Government of Great
Britain has given careful thought to
the problems of youth that confront
it in its own country,

15.15 hrs.

[PANDIT THAKUR Das BHARGAVA in the
Chair]

Dr. Josephine in his book has pre-
pared a list of favourite subjects which
are frequently discussed in club-
houses, in street corners and in tea
houses, by the youth of that country.
And this refers to 1840. It makes
interesting reading. He hag classified
the number of items and the number
of times the subjects are discussed.
The list of subjects are—food, 98 times,
religion, 84 times, film 79 times, war
70 times, sport 69 times, and love,
marriage and other sex 64 times and
employment 63 times, dress 51 times,
wecather 4] times and holidays 38
times. In India, no such survey has
been made. But, with my little
experience, 1 may venture to submit
that perhaps food, employment, flims,
love and marriage may top the list
of subjects which are freguently dis-
cussed by our young people in this
~ountry.

An. Hon. Member: Love out of them
the best.

Shri Panigrahi: Dr. Josephine has
made further study into the subject
also. He has said that a hundred
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young Russians were asked for their
aims in life and they answered thus:

“To study, to enjoy ourselves,
to suffer, to help others to make
life better for our ourselves and
others."

He has compared this with the
answers of 100 young Germans Their
one answer has been “To serve the
Fuhrer”. He has compared it with
the answer of a hundred unselected
English young people, the majority of
whom have said—“to get better job,
ta obtain financial security, to have
good time.”

After 11 years of freedom in this
country, if we ask our youth, I think,
they can simply answer..

Shri Nath Pal: Serve Mother India

Shri Panigrahi: 1 think not, they
can simply answer, food and employ-
ment. And, tha{ 1s their problem to-
day.

1 would like to submit that youth
service 1s part of the educational
service of this country. It only help.
in filing a gap which 1s created by the
nationai educationa] system of today
which is not complete and which lacks
m many respects. So, naturally, youth
service should form part and parcel
of the Ministry of Education in our
country. What 1s the Ministry of
Education doing today?

{ was looking into the grants which
the Ministry of Education has made
for the welfare of the youth. During
1857-58, Rs. 11.73 lakhs were granted
by the Central Government to some
schools and colleges and Universities
for construction of stadiums, swim-
ming pools, open air theatres etc.; and
for 1958-59, Rs. 14.1 lakhs have been
set apart. And the Education Budget
for 1858-59 has included Rs. 9,40,000
for youth weifare programme.

If we look to the number of youths
in this country, of whom students
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form the majority, according to the
census of 1951, young people between
the ages of 15 and 34 constitute 33
per cent of the total population of
India. For 33 per cent of the total
population of India a meagre allow-
ance of Rs. 11 lakhs and Rs. 14 lakhs
ts made 1n the name of welfare of
youth. This is tooc meagre. This
shows that the Government has not
given serious thought to the problems
which concern the youth and students
in this country—after all these 11
vears of freedom. The problems that
the youths in the villages are facing
today are really very serious. They
have the lowest standard of living in
the villages and they are most pruns
to disease and their mortality rate
1s the highest 1 was looking to the
survey made by the national T.B.
control programme; the people coming
from the age group between 15-34 are
the maximum persons suffering from
TB. In India it is calculated that
every five minutes, a man dies from
TB and that man is no other than a
young man of ithis country who is
expected to build this ecountry. Now,
the change 1s taking place in the vil-
lages also but who is there to guide
them in the wvillages today? Without
that guidance, how can they turn the
change to their advantage? No serious
effort is made in these directions.

An Hon. Member: Community deve-
lopment areas.

Shri Panigrahi: Community deve-
lopment? I am coming to that. I was
also looking into the literature that
has been produced by the different
youth organisations in the USSR,
Japan, Yugoslavia and Britain and in
many other advanced countries. In
their national budgets, they give from
15 to 20 per cent of the money for the
activities of the youth welfare, In
Yugoslavia, there are hundreds of
clubs in villages; there are gymnasi-
ums and stadia and spare time schools
to teach the youth. There sre many
facilities for the youth to develop
tself and prepare itself to bear .the
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responsibility of governing its country
in the future. I have no time at my
disposal to thrash out all my points
but -1 will touch some vital subjects.

I was looking into the magazine
published by the Chinese youth; they
have almost three lakh rural clubs
in China and hundreds of spare time
schools; athletie schools are growing
in USSR. There are student scientific
societies which are highly popular
among the students.

1 was also looking to the problem
of unemployment which concerns the
youth to a large extent. Many times
these questions have been asked on the
floor of this House and the answer
given was that no survey had been
made so far as the educated unem-
ployed in this country were concerned.
A figure was given only for the edu-
cated unemployed among the gradu-
ates: 32,287. But a very useful and
important survey has been conducted
by the head of the department of
economics and sociology in the
Lucknow University in the Lucknow
city. They have made a study of this
subject and have come to the conclu-
sion that quite a large number of
people, 35 per cent of the total, are
youngsters between the ages of 16 and
20. The next age-group of 21-25 years
accounts for another 22 per cent of
the total unemployed in the city of
Lucknow. In all 57 per cent of the
total unemployed are young persons
not exceeding the age of 25 years.

What is true of Lucknow is true of
most of the cities in India. There are
in addition villages also whose figures
are never taken into account. They
have observed that the average parent
now wants his child to start earning
his living at a lower age than before
and likewise an increasing number of
husbands not only allow but encourage
the wives to add to family income by
independent earnings. Besides this
the aged also do not want to retire
and they postpone their retirement or
withdrawal from the labour force.
That is the position of unemployment
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in the country today. The Planning
Commission has also made a survey
and in their rough estimate they say
that by the year 1860-61, there will be
about 66,50,000 unemployed youths in
this country—matriculates, interme-
diates and graduates. This is a huge
figure. What are we doing to offer
them employment? The Government
has failed there.

I also want to say a few words about
the Government's patronisation of
certain youth organisations in this
country. I do not say that Govern-
ment should not patronise. At present
1 would just like to quote three or
four figures from the publications >f
the Bharat Sevak Samaj. The Gov-
ernment of India is giving them some
definite grants. What is this organi-
sation?

The Minister of Education (Dr. K. L.
Shrimali): Could the hon. Member
tell me how much grant the Samaj
has received from the Government of
India?

Shri Panigrahi: Almost every year,
twenty questions have been asked on
the floor of this House and in every
question the answer was that the total
amount had not yet been calculated
and the accounts were not audited.
That is the reply. Still, I am going
tu give some information to the hon.
Minister. I am coming to that.

About the Bharat Sevak Samaj in
Orissa, these are the facts. Branches--
Nil; active members—nil; associa-
tions—nil; helpers—nil; active work-
ers—nil. Still, in Orissa in almost all
the community development and
national extension service blocks, there
is a directive from the Government
that somebody from the Bharat Sevak
Samaj should be taken in the block
advisory committee. In my own area.
when I asked how it is associated with
the block advisory committee, I was
told that there was a directive frong
the Government of India, Ministry of
Community Development that BSS
should be associated with it. But in
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Oriszsa, what is this BSS? Associa-
tions—nil; helpers—nil; active work-
ers—nil.

Dr. K. L. Shrimali: My hon. friend
is misinformed about this matter.
Bharat Sevak Samaj is a voluntary
organisation and the Government of
India does not give any grants to it.
The BSS organises projects such as
labour camps, students camps, etc. and
for these projects the Government
gives something as to various other
organisations that render account for
that. No direct grants are given to
the BSS for any purpose.

Shri Panigrahi: He substantiates
what I have said. The hon. Minister
says that grants are made to all orga-
nisations. What I say is that granis
are being made only to BSS and those
organisations associated or affiliated to
that body or those that have the samec
policy as the Congress ideology.

Dr. K. L, Shrimali: I think that my
hon. friend is not at all informed of thc
position. Let me explamn it .. (Inter-
ruptions) I will explain it The
point is that the Ministry of Education
organises these voluntary labour
camps. We give grants to the univer-
sities, State Governments and to such
organisations who want to organise
these labour and student camps. That
money is utilised for these camps and
they render accounts—the State Gov-
ernments, Universities ag well as the
Samaj. No direct grant is made lo
BSS for any organisational purpose
They are the agency for organising
certain camps for which they receive
certain money.

Shri Panigrahi: 1 was saying what
exactly the hon. Minister says. For
those programmes, I was saying that
grants were made through the BES.
Money never goes direct to the camp
1 think the hon, Minister will agree
tlat it never goes by air and drops in
the camp site; it goes through certain
persons. How is it that he does not
understand this position?
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Mr, Chairman; No direct grant is
given, only projects are helped.

Shri Panigrahi: Grant is given to
the Bharat Sevak Samaj for the pro-
jects.

Shri V. P. Nayar: It may not be a
grant in the budgetary sense.

Shri Tangamanl (Madurai): Finan-
cial help 1s given to voluntary organi-
sations, and this is the only organisa-
tion which gets.

Mr. Chairman: The hon. Membe:
has taken about 20 minutes. Only
two hours are allotted for this resolu-
tion. If he is brief other Members
may also participate.

Shri Panigrahi: 1 am the mover of
the resolution, and most of my time
has been taken by interruptions. 1
seek your permission so that I may
speak for ten minutes more

Mr. Chairman: Not more than half
an hour can be given to the Mover.

Shri Panigrahi: I have taken 20
minutes. Ten minutes more 1 shall
take

Mr. Chairman: Just ag the hon.
Member wants. He can have half an
hour, I do not mind.

Shri Panigrahi: There is a provision
in the A.IC.C Youth Section consti-
tution which says that it should c¢o-
operate in any suitable youth welfare
or soclal service programme of inter-
national organisations, especially the
U.N.O., UNESCO., W.H.O.,
U.NIC.EF. and the World Assembly
of Youth It also says full advantage
should be taken of any financial
assistance given by these agencies and
of any international youth pro-
gramme such as youth conferences,
study tours exchange visits of young
people of different ecountries ete.

In Orissa there 1s a saying that if
the son of a pandit kills a monkey,
there is no sin, but if the son of a
common man kills a monkey, he shall
have to atone for it This AICC.
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Youth Section iy affiliated to the
World Assembly of Youth. I am not
going to question the ideology of
W.AY. or any youth organisation in
thig country, that they should work in
co-operation with each other for the
betterment of our country. Similar-
ly, in the internationa) field also, I
want that there should be a number
of youth organisations. The World
Assembly of Youth is one among
them. I represent the World Federa-
fion of Democratic ¥Youth, and there
is another international youth body
which is equally powerful, the Inter-
national Union of Socialist Youth. I
do not know how our Government
have been misguided, but the Minis-
try of Education and the Ministry of
External Affairs always take a parti-
san attitude so far as the World
Assembly of Youth is concerned.

What is this World Assembly of
Yeuth, I am not going to question, but
when the Algerian delegate wanted
that the French troops should be with-
drawn from Algeria, the delegate of
the A.IC.C. Youth Department which
is affiliated to W.AY remained silent
over it, and that is the policy of
neutrality, the policy of peace and
co-existence that our Government and
country are following through their
youths.

1 need not bring in all these ques-
tions, but so far as representation in
international gatherings and so far as
grants given to national bodies are
concerned, thig discrimination is being
continued.

Dr. K. L. Shrimali;: Has the hon.
Member any information with regard
to the grant given to the Youth
Congress?

Shri Panigrahi: I am not going into
the grants of the Youth Congress.

Dr. K. L. Shrimall: He has made
the statement that the Government
have been partisan and that Govern-
ment have discriminated in favour of
the Youth Congress.

Shri Panigrahi: I am coming to it.
! think the hon. Minister should be
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patient and listen to the points that I
am making, I think that it will be
better for him.

The A.ILC.C. Youth Section wants
participation in almost all interna-

tional youth organisations.

Dr. K. L. Shrimali: The AI.C.C. can

make any constitution they like. How
is the Government concerned with
ihat?

Shri Panigrahi: I am coming to the
The Ministry is concerned

1 think the hon Minister should

wait a little.

Mr. Chairman: The Hon. Minister
may kindly wait and make a reply
when his turn comes.

Shri Panigrahi: 1 do not wish to cast
aspersions against any youth organi-
sation. As a matter of policy, I have
every sympathy with the AILCC.
Youth Department, and I fully sup-
port that they should work, but tne
important point is what they are
doing. So far as the Government of
India is concerned, it is discriminat-
ing between the different youth orga-
nisations.

Dr. K. L. Shrimaji: How?

Shri Panigrahi: I am

coming to
that

Shri V. P. Nayar: It cannot be given
in one sentence,

Shri Panigrahi: So far as youth
representation in international bodies
is concerned, when the organisations
affiliated to W.F.D.Y, want to parti-
cipate in international gatherings,
their number is fixed. I can say
without fear of contradiction that the
W.F.D.Y. was born out of the ruins
of the second world war and has
done work to a great extent to unify

the youth of the world for peace and

national liberation. When the repre-
sentatives of such an organisat®n
submit that the youth from India
should participate in larger numbers
in world youth festivals, there comes
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the Ministry of External Affairs with
a ban on it. They say: No, the num-
ber should be 10, 20, 100 or 95. It
cannot be more. We always submit
that the youth of India should be al-
lowed to participate in whatever
international youth gatherings there
may be. The W.AY. may have its
own seminar, its own convention in
India. Similarly any youth organisa-
tion may have jts own international
youth seminars or conferences, and
the Government of India should not
stand in the way of Indian youth
participating in them. It does not go
against our interests. If really they
go against our interests or the policy
of our country, then surely they
should be discouraged, but if by going
abroad they come in contact with
different sections of youth and m that
way help in the cause of peace and
understanding between peopler, 1
think there should not be any dis-
crimination between one youth orga-
nisation and another.

There is also the specific reason that
full advantage should be taken of any
financial assistance given by any
internationa] youth organisation. The
AICC. Youth Department welcomes
it. Similarly, it any international
youth body wants to have its own
seminars, camps or conventions in
India, why is it that there should be
any discrimination?

Three days ago I got a letter from
the Prime Minister. Really it is
something strange. He has said that
the W.FD.Y. cannot have its execu-
tive meeting or seminar in Delhi.
Why? Because it represents youth of
a particular ideology. It is something
strange.

Whepn the Soviet youth organisation
invited 25 delegates from India, that
invitation was not accepted, but when
they invited seven delegates from the
ALC.C. Youth Section, they were
gladly gent to the Soviet Union. We
want more of our people to go abroad.
Why seven? We would be glad if
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really 20 delegates from AlCC,
Youth Section could go to the Soviet
Union. We learn they are going to
China, we are very glad about it. 1
submit there should not be any
differentiation or discrimination only
because there is a different ideology,
We have accepted a democratic cons-
ttutfon in this country, and there
must be differences in ideclogies. We
cannot ccment all the ideologies into
one.

So, ] submit that so far as the Gov-
ernment of India Ministry of Educa-
tion and Ministry of External Affairs
are concerned, and particularly the
Ministry of Education, they should
not be guided by any partisan atti-
tude. I will be glad if, whenever any
youth organisation comes forward be-
forc the Ministry and asks for any
help for work camps etc, in the
country, the Ministry gives that help,
without any discrimination.

1 come to another point and then
I will finish, and that is with regard
to clubs, gymnasiums, stadia and
literary clubs in the villages and
library service in the country. In
our country today even though 33 per
cent. of the population comprise the
youth section, we lag in providing
them with these opportunities. In
villages there are no clubs. If any
youth organisation starts a club, it
may last for some months and then
it collapses for lack of funds. If some
help 15 given to them, I think they
can really build up their organisation.
I may ask the hon. Minister to look
into the directive that the Ministry of
Education in Britain gave top their
local authorities during 1940. In a
Government circular sent to lgcal
educational authorities in 1940 the
directive was given as follows:

“The function of the State in
this organisation js to focus amd
lead the efforts of all engaged in
youth welfare, to supplement the
resources of existing national
orgenisations without impairing
their independencea.”

In UK. the local authorities help,
chiefly by providing office room and’
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clerks to do office work and by con-
tribution towards rent and upkeep
and equipment of buildings. Even in
the Second Five Year Plan only
Hs. 5 crores was allotted for ensuring
public co-operation in the implemen-
tution of the Flan programme. Out
of these Rs. 5 crores, Rs, 1 crore was
given to the Ministry of Irrigation
and Power and Rs. 4 crores was left
with the Ministry of Planning. These
allotments have again been reduced
and I came to know, so far as youth
walfare activities are condemed, it
has been reduced to only Rs. 1 crore.
8ir, during the Second Five Year Plan
the youth of this country will get
only Rs. 1 crore for conducting their
welfare activities. This is foo meagre.

BShri V, P. Nayar: Not meagre;
niggardly.

Shri Panigrahi: I would urge upen
the hon. Minister to see that meore
funds are made available. I do not
say that he must forego certain other
expenditure and divert that money to
this, but I urge upon him that
wherever possible more and more
funds should be made available for
helping the different youth organisa-
tions in the country who are working
not on a politica] level, but who are
having their own sports clubs, gym-
nasiums and libraries of their own in
the willages, I think they should be
helped to as great an cxtent as possi-
ble by the Ministry,

Lastly, I would Like to submit that
there are some amendments also
which have been tabled to this reso-
Jution. If it is not possible on the
part of the Ministry to accept my
resolution, I am agreeable to go to
that extent and say that the Ministry
of Education should really appoint an
expert commitiee which will go into
thig question of the welfare of the
youths, the special problems relating
to the youth of India, so that at least
during these two years of the Plan
period we can do something, the Gov-
ernment can do something to meet the
special problems that face the youth
of this country todsy.

M9 LB8D.-T.
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Mr. Chairman: There are some
amendments. Does any hon. Member
want to move his amendment?

Skri Tangamani: Sir, I beg to move:
That in the resolution,—

for the words, “be formed for
oenstituting @ broad based Na-
tional Counci] of Indian Youth
and a Central Board of youth
welfare for ensuring participation
of the youth of the country in the
implementation of various plan
programmes and for providing
necessary opportunities and train-
ing the youth of the oountry,”
the following be substituted
namely:

“be appointed with a view to
examine the various opportunitiee
and facilities to be provided for
training the youth of the coun-
try”.

That in the resolution,—

the words “in order to form the
aforementioned National Counecil
of Indian Youth” be omitted.

That 1in the resolution,—

add at the end,—

“This House is further of opi~
nion that the Committee should
report its suggestions to the
Parliament within six months of
its formation.”

Mr. Chairman: The original resu-
lution and these amendments are now
before the House.

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): Sir, in India the modern
youth looks like an old man. The
elders 1in this country sometimes mock
at the youngsters saying: ‘“You are
looking like an old man. Look at me,
I was born in some ancient days. I
am stronger than you and I look like
a youth”., This is due to the circum-
stances and the economic rondition of
this country.

The youth of India
many opportunities and the atmos-
phere to develop their personality.
Today, after attaining independence,

did not have
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Government is trying its best to im-
prove the condition of youths and
provide opportunities for them to
develop their personality. Sir, though
the Government is providing a mea-
gre sum for different activities which
could enable the youths to improve
their personality and the Government
is also doing some work in organising
the youths in the country, all this is
not enough in the existing circum-
stances. The youth of a country is
its backbone, and the health of a
country could be seen in the faces
of its youth,

After getting independence it is but
right for the national Government that
they should pay adequate attention
for the welfare of the youth. As they
have given adequate attention to the
welfare of women and children and
also the welfare of the depressed and
oppressed people, it is also the duty
of the Government to pay full atten-
tion to the welfare of the youth. On
this ground, Sir, I support the resolu-
tion moved by my hon. friend, Shri
Panigrahi, and urge upon the Govern-
ment to make all efforts that the Gov-
ernment could afford for the develop-
ment of the youth in this country. I
would also urge upon the Government
to organise the youth of the country
on proper lines and harness their
strength for the implementation of
the Second Five Year Plan.

Shri Panigrahi mentioned that the
Government sometimes discriminates
between youth organisations. In my
humble experience I have found that
the Youth Congress in the country,
though it is affiliated to the political
party, has done much in the field of
implementation of the Second Five
Year Plan. The various social work
camps, labour camps, shramdan move~
ment etc. are all done by the Youth
Congress. All these things were or-
ganised by them in the different parts
of the country. If you will go through
the report given by the Education Mi-
nistry, you will find how far the
youths have organised themselves,
Though, to a very little extent, they
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have done a lot of good work towards
the implementation of the Second
Five Year Plan, there is much more
to be done in that direction, provided
Government gives incentives and pro-
vides opportunities for that purpose.

The Government has organised phy-
sical education centres, sports clubs,
gymnastic centres and other things.
But my feeling is that Government
should also see that in every school
and college physical education and
other activities should be done in a
systematic manner. The Government
should see that the youths of this
country are provided with some faci-
lities for g food, because too much
of exercise sometimes dulls the brain.
Even an expert like Dr. Olds, who
visited India sometime back, has said
that excess of exercise may not dull
the brain provided they get whole-
some food—need not be extraordinary
food, but at least good food. There-
fore, in a poor country like India it
is better that Government should have
a scheme to see that school boys and
college students who cannot afford to
take good food are provided with cer-
tain facilities to get good food. Gov-
ernment should also see that every one
of the students in schools and colleges
takes part in the physical exercises
and other activities organised by Gov-
ernment.

Coming to youths in the villages,
we have just started the community
development and MN.E.S. schemes. It
is a good opportunity for the youths
of the villages to take advantage of
these schemes, and it depends upon
the village level workers and com-
munity development officers to orga-
nise these youths in the villages. It
will be more convenient for them to
organise the youths in the villages,
because the village level workers and
community development officers will
always be touring in the villages.
They can, therefore, organise the
youths, harness their co-operation and
utilise them for the implementation of
the Second Five Year Plan. And also
they could just change the outlook of
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these village youths who do not know
the world and who are mostly illite-
rates. I hope the Community Deve-
lopment and NES Block officials and
others, with the co-operation of the
non-official organisations like the
Bharat Sevak Samaj, would do a lot
of work in the direction of the deve-
lopment of the youths. 1 hope the
Gbvernment will pay particular atten-
tion to this at least in the areas of
the NES and Community Development
blocks.

One more point which I want to
make is this. Some youth organisa-
tions are represented in internmational
festivals or some other functions. But,
it 1 simply form a youth organisation
without having any activities or with-
out any programme or object, that
organisation and such organisations
are not good. The youth organisation
must have some life and it should be
doing some work at least, and should
contribute to the development of the
youth. Only such organisations should
be encouraged irrespective of their
political affiliations. Sometimes, these
youth organisations are exploited by
the political parties too. Therefore,
irrespective of their political views,
youth organisations which have some
life in them, which have contributed
to the development of youth, must
be encouraged and the Government
should see that every effort is made
to provide opportunity for the Indian
vouth to develop his personality to
the fullest extent.

Mr. Chairman: I would request
Members to confine their speeches to
ten minutes each.

Shri Hem Barua (Gauhati): I must
congratulate the hon. Member, Shri
Panigrahi, for spotlighting the atten-
tion of the Government and through
the Government the attention of the
country on a vital problem as this, the
youth of this country. We have now
launched on, I would say, an adven-
ture of nation building. Since free-
dom, there have been so many poli-
cies and programmes, but the ques-
tion is, have we been able to inspire
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the youth of this country with a pur-
pose, with an ideal or with an objec-
tive? Unless and until the youth of
this country feel that they have a
share in the nation-building subjects
or 1in the work of reconstruction, in
which they have a responsibility as
well, there could be no inspiration. In
order to create a climate of inspira-
tion, the Government should come
forward not only with financial assist
ance but also with an ideal for the
youth of this country.

The Minister might say that there
are recreational clubs, educational
clubs and certain other centres for
the welfare of the youth of this coun-
try, but my argument is this: these
recreational clubs or educational clubs,
these piecemeal institutions, are not
enough to create a climate of youth
movement in this country. When we
compare the climate of our country
with the climate that prevails or ob-
tains in the United Kingdom, we find
that the youth of that country is or-
ganised on sectional basis. They have
boys' brigades and denominational or-
ganisations and institutions, but the
conditions that obtain in that country
and the conditions that obtain in this
country are different in a sense that
they have not launched any campaign
of nation-building today because they
do not have to, but in our case, we
had and we have to.

Now, what about the youth of this
country. They all played a vital role
in the movement for freedom in this
country. That was because of the
fact that Gandhiji could give them a
purpose, an ideal and he could inspire
them to dedicate themselves in the
cause of this country. This shows
that we have a tradition, a tradition
of youth movement in this country. It
is not only in this country; those were
the days, the pre-Independence days,
when there was a broad-based youth
movement not only in India but also
in China and in most of the Asiatic
eountries, That is because of the fact
that those countries had had to fight
against imperialistic designs of the
Western powers. They had had to
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fight to free themselves from the
ghackies of the imperialistic powers
and the students got courage and ins-
piration from those fighting organisa-
tions of the people. They dedicated
themselves to the cause, and fought for
the national liberation of our coun-
try as much as the youth in all other
Asiatie countries did.

I just remember that the Chinese
student movement was a very broad-
based movement, as much broad-based
as our youth movement during the
pre-Independence days. During the
pre-Independence days, if I say that
our youth movement was concerned
primarily with national liberation I
think I would be mistaken. I say that
that movement was a broad-based
movement in the sense that it was the
youth of the country that carried not
only the revolutionary message of the
Congress, under the auspices of
Gandhiji, to the masses but also have
succeeded in breaking down the bar-
riers that existed between the educat-
ed and the uneducated, between the
literate and the illiterate At the
same time, they dedicated themselves
to the cause of cultural regeneration
in this country, as also social regene-
ration of this country. They fought
for the equality of sexes and for so
many other rights, and that is be-
cause of the fact that we feel that if
the youth of this country can be mo-
bilised today, if they can be given a
purpose, a pole-star to guide them on
in our march for economic emancipa-
tion, cultural emancipation, social pro-
gress, the youth would undoubtedly
play an outstanding role as they play-
ed under the inspiration that Gandhiji
gave them.

Now, this is also a fact: no move-
ment will succeed unless and until
that movement is imbued with a pur-
pose. Before Hitler came to power,
the youth of Germany were organised.
They were organised on a sound basis,
but because of the fact that they did
not have an objective commensurate
with progressive ideals, that move-
ment failed; that movement blossomed
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forth but failed to bear any fruit
whatsoever. That was not, however,
the case with our country. When we
look to the other countries of Eurcpe
today, the countries that are as much
vigorously preoccupied with the idea
of national reconstruction as our coun-
try is, for instance, countries like
Yugoslavia and Czechoslovakia, what
do you find there? Their students,
their youth are mobilised; they work
hard and as my friend Shri Panigrahi
has said, the Government have opened
up so many avenues for them. The
youth movement that is spreading
like wild fire in Yugoslavia today is
preoccupied with the ideal of recon-
struction, and the youth movement
that is spreading like wild fire in
Czechoslovakia is so because Czecho-
slovakia has launched a vigorous pro-
gramme of a reconstruction. They
call their youth movement Omladina,
which means rejuvenation. Why |is
it that we cannot create that same
spirit in this country? Why can you
not give them that ideal or that ins-
piration?

What about India? India, after free-
dom, has not been able to create that
atmosphere, an atmosphere of a social
mobility in this country. When the
alien rulers were here, we felt as
though this country did not belong to
us, and even now, when we are free,
when freedom has naturally enougn
released new urges and aspirations,
we have the same old feeling, some-
how or other, of an alien ideal. When
I went to foreign countries one idea
that was uppermost in my mind was
this. There, the people, whether the
person is an American or Russian in
Moscow, the person feels that that
country belongs to him. He knows
how to take pride in his country. The
youth of those countries takes pride
in the progress of their countries. But
what about us? We feel as though
this country does not belong to us, I
hope the Government can do a lot,
since we have focussed their attention
on the problem of youth, and create
that atmosphere,
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Another thing that we have in this
country is inertis, a lot of inertia, the
lack of social mobility. We do not
tee] that we should work; we do not
feel that we should rejuvenate; we
do not feel that we should create the
atmosphere that helps the people to
build rather than destroy whatever
values we' have.

I would beg of the Education Mi-
nister in particular to look to this,
because the Government have not
succeeded in creating that atmosphere
or they do not have the willingness to
do so. Shri Panigrahi has congratu-
lated himself. I want to congratulale
him a little for that, because, it is
during these eleven years, it is for the
first time that the problem of youth
in this country is focussed here in
this soverign forum of the nation,
About inertia, I feel one thing. If
Europe, in the context of today is
dying of civil strife, India is dying of
inertia. There is a lot of frustration
in the youth of this country naturally,
because they see so much of unem-
ployment before their eyes. There is
insecurity of life before them. They
do not have any avenues or any scope
for education. They do not have any
scope not only for mental, but physi-
cal development also.

16 hrs.

The youth in the rural areas want
to build the country. Suppose in a
particular rural area, they want to
build a library, what happens to them?
It is difficult for the village, stricken
with poverty, to help the youth to
build a library whenever the youth of
that particular area strive to do so.
For this they want Government help,
but somehow or rather it does not
come,

Coming to discriminatory treatment,
my friend, Shri Panigrahi, has point-
ed out certain instances. There is a
feeling in this country that if you
want to prosper, you must belong to
an organisation that is affiliated to
the ruling party. There are study
tours, But study tours must be or-
Eanized by the Youth Congress. Or
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else, the claims of students or youth
belonging to an organisation with a
different political ideclogy are by-
passed. The Government must do
things in a way that does not betray
this sort of partisan spirit. There are
other factors also. There are different
youth organisations. It is bound to
be so because ours is a democracy and
democracy means differences of opi-
nion. When there are differences of
opinion, there are bound to be differ-
ent youth organisations. But there
should be no discrimination so far as
the Government is concerned, in the
treatment towards these youth organi-
sations.

There is another thing. The youth
of the countiry not only want avenues
for physical or economic improvement,
but they want avenues for cultural
and social improvements also. They
want stadiums, swimming pools, play-
grounds, libraries......

Shri Nath Pal: And dancing halls.

Shri Hem Barua: Dancing haills
would come ultimately. The primary
need of the country today is not danc-
ing halls, because girls also are not
forthcoming. (Interruption). So,
these claims of the youth shouid be
met.

The hon. Minister would say some-
thing about the Inter-University Youth
Festival. I would like the hon. Minis-
ter to see if the Inter-University Youth
Festival could be extended to the
youth of the country in general. Now
it is confined to the students of uni-
versities. 1 feel that it should be ex-
tended to the entire young population
of this country.

There is one thing more and I have
done. This Inter-University Youth
Festival is held every time in the
city of Delhi. I will request the hon.
Minister to see if it is possible to hold
it in other towns and cities of our
country also, so that the youth in
general and the students in particular
all over the country might draw ins-
piration from this youth {festival, just
as the students of Dethi do.
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16.05 hrs.
[SERI BARMAN in the Chair.]

Shri Nath Pai: I am very grateful
to you for calling upon me to speak.
I think my predecessor, Prof. Hem
Barua, has touched upon the main
aspect of the problem, I will not be
trying to fasten all the blame on the
head of the hon. Education Minister. I
am reminded of one thing. There was
an ideal before the youth of India.
When Bhagat Singh went to the gal-
lows or Kudhi Ram faced the firing
squad, they did not see death before
them. They saw before themselves
something very great, much more
glorious. Fear did not touch their
hearts, because death was not standing
before them. Why did they welcome
the gallows and the hangman’s noo-se?
It was because, it was not death that
stood before them, but 1t was the
picture of the India of tomorrow, a
liberated India, a glorious India, a
mighty India, 8 happy India. It was
this that made it possible for the
youth to be the standard-bearer when
we marched during our long struggle
towards the goal of freedom. I think
we will not be claiming anything
special if I try to point out that any-
thing that has been great in the his-
tory of this country was connected
with the youth of this country.

Be it 8 Gnaneswar in Maharashtra,
be it a Vivekananda who brought
about the resurrection of the country
or be it a Bhagat Singh who challeng-
ed the might of the foreign power, 1t
was the youth of the country which
could be moved to accept the challenge
of the time. The past has been so
glorious that in every aspect, be it of
national emancipation, be it of ow
cultural resurrection, be it the ques-
tion of saving the honour of the coun-
try, wherever the youth of the country
was called upon, he has met the chal-
lenge; and, whatever the price in
meeting the challenge, without any
kind of grudge be has laid it at the
feet of his Motherland.

If we heer in mind this glorious past
of the vouth, one is appalled at the
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present spectacle to which Shri Hem
Barua and Shri Panigrahi have drawn
poignant attention. The spectacle is
particularly sad, because it is the
present leadership that had depended
very largely, mainly, principally, upon
the youth in climbing to the position
where they are sitting today. And, it
is a case of kicking the ladder by
which you chimbed to the position of
strength, Time without number, the
youth was called upon to take the ban-
ner, to be in the field, to give up the
university and to make every sacrifice
in the cause of the country.

Freedom came. And what happen-
ed to the youth? They were the first
to be thrown into the limbo of for-
gotton things. There was no pro-
gramme which could rejuvenate them;
there was no  programme  which
could tackle the particular problems
that confronted the youth of the
country. It has been the greatest
disappointment of our generation to
see this spectacle It 1s true that
some of us have come to the highest
honour, z.e. being an MP., of this
House. But what about the millions
who are denied the basic opportunity
for the development of their person-
ality? How many have been forced to
g0 on looking after cowherds and
shepherds, and how many of them a
potential Vivekananda or Lokamanya
Tilak! Have we=a policy towards
them, Sir? Many a mother sheds sad
tears over the fact that her son, given
an opportunity, could be a Shanmuk-
ham Chettiar or 8 Mokshakundam
Visveswarayya, an engineer, a doctor
or a philosopher, who could be social-
ly useful and also have some social
status.

He is denied that opportunity. On
the contrary, he has to be drugging
all his life trying to make both ends
meet, Why this spectacle? The call-
ous failure of the Government to
tackle the problem of national issues
is on par with its failure to solve the
major issues. We are falling in
solving all the other issues with
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which we are confronted, be it of
industrialisation, be it of food produc-
tion, be it of the problem of fighting
jlliteracy, ignorance and squalor in
the country. It is because we are not
tapping the main source which alone
can solve the question.

It is said that 3 per cent of the
hydro-electric potential of the coun-
try has been used and engineers are
aghast, particularly foreign experts,
that a countiy endowed with  such
rich hydro-electric potential is having
thousands of its ‘villages In darkness
when the sun has set. Far more im-
portant is the total ignoring, the total
neglect, of this great resource which
lies in the heart of the Indian youth.
We are not going to make, or I for
one am not going to maeke, a plea
“Give ug a bed of roses”. No; we
want harder path, but the path which
will lead to the creation of a newer,
a happier India. The other day we
hearq the tragic spectacle of the
failure of the food front. We are
hearing the failure of so many fronts
and the failures will be inevitable so
long as we will be satisfied ourselves
in terms of numbers and statistics,
ignoring the human element of it. The
greatest source that remains untapped

is the idealism of the youth. In its
place we find, as somebofly already
pointed out, frustration, bitterness

and even dangerous cynicism. Out of
<ynicism youth turns to false prophets
who promise easy ways to  success.
Who is to blame? Our youth from
whom we failed to provide the neces-
sary channelg for their idealism? In
the past they have justified their claim
that they can rise to any task, to any
occasion, and discharge thefr duties.
If he was good enough to carry the
banner of freedom, is he not strong
enough, reliable enough, dependable
enough to fight with his thandgs the
battle of stabilising that {reedom?
Freedom will not be stabilised if we
comsecrate our Secretariat in  Delhi.
That problem will have to be taken to
the remotest village and hamlet. Then
only an average Indian will have a
stake in the freedom, and that cannot
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happen unless we have the youth who
have the enthusiasm to do it.

A proposal for more youth hostels
has been mooted. I am not opposed
to it. Have more youth hostels. Cer-
tainly, we want more swimming pools
and more gymnasiums and more edu-
cational facilities. But far more im-
portant, if the nation is to survive the
next ten critical years, is that every
source of energy must be tapped and
utilized. @ We cannot hope to fight
illiteracy, we cannot hope to fight
communalism, casteism, ignorance in
many other forms which are the
major evils and enemies now beset-
ting our country unless there iz that
one force, We do not require tanks;
we do not require aeroplanes from
any outside country. There 1s this
determination, this readiness to suffer
and sacrifice on the part of the youth
provided we are prepared to take
them into confidence. The only things
that they now get are long lectures.
And what are they? How annoying
are they? They are asked to follow
the teachings of the Mahatma. The
Minister comes in the latest American
limousine, gets down and tells the
youth: lead a life of simplicity. The
youth who is standing outside is won-
dering how to get a few coins to pay
the bus fare. His worries are how to
buy books, how to pay the fees. And
if his education is over his problems
are: how to face the mother or the
wretched wife who has been awaiting
him, And he has been given what?
Not an opportunity to play his part to
establish a new India. He has been
given this dose of lectures and advice
—following the foot-steps of Mahatma
and living a life of service and sacri-
fice. He is prepared to lead a life of
service and dedication for his coun-
try. He has done it in the past and
he will never fail the country. But
there must be some kind of tangible
bridge betwen the advice that is
administered times without number
and the practice of those who give
that advice.

I know there are others who are
wanting to speak. I do not want to
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monopolise. But 1 want to make this
appeal in conclusion. Let us remem-
ber that when we ¢all upon the Gov-
ernment to answer this charge, I shall
be the last person to hold any indivi-
dual Minister responsible for this
apathy, thig indifference, towards
what the youth can do. We are today
hearing about it and I read the very
pathetic flgures given in the Bombay
Legislative Assembly by the Chief
Minister that crime has been on the

increase and the number among
youth and adolescents has been in-
creasing appallingly. The Times

wrote an editorial about thig problem.
Instead of going and doing something
that will liberate us from the curses
which are besetting and bedevilling
our youth, our Government 1s blaming
them. It is the failure of those who
are holding them. The Government
which is mainly responsible for it has
given no opportunity to hig produc-
tive energy. Tomorrow means a
question mark for him, a problem,
Tomorrow means g leap in the dark
instead of seeing the horizon. Instead
of being proud of the dawn of India's
new birth and new awakening, he is
worried by the question mark of
tomorrow—more sacrifices and un-
employment staring at his face. I am
not dramatising this work on the
youth front. Today  innumerable
youths are coming forwarqg saying:
we want to do something for the
tountry.

I would conclude by saying the
Prime Ministey paid a tribute on the
15th of August, 1855, speaking from
the ramparts of the Red Fort. He
said: “I salute those who are march-
ing in the direction of Goa with tri-
colour in their hands.” He could
take ‘pride of them. He could say that
because the youth Imd responded to
the call to move to remove the last
blot on the fair name of India, occu-
pation of Goa by the Portuguese.
Then today, if a call comes, they will
march shead without any party consi-
derations. But there is a greater—task
that iz facing us now, and that is to
fight this poverty, this squalor, this
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misery, thig illiteracy, this growing
unemployment. We can do it provi-
ded we have the courage and visiom
to see that we alone chn tackle this
problem. We do not waift To import
an Appleby to solve the problem of
India. What does he know about
our problems? A village lad knows
where we are in a rut and where the
shoe pinches. Call him and he will
shoulder the burden without any
grudge. The question is: are you
ready and willing to call him?

Shri Amsar Harvani (Fatehpur):
Though I do not agree with all that
my hon. friend, Shri Panigrahi said,
certainly I agree with his resolution
when there is greater need for deve-
lopment all round. As a congressmanw
I remember wilh pride the days when
our leaders used to comé and call the
youth of this country to march for-
ward and to take part in the libera-
tion movement of this country. I still

remember the days when in the
streets of Calcutta, Bombay and
Madras and other cities and in the

streets of the villages men and
women with tri-colour flags marched
with slogans against the British im-
perialism and faced their bullets. I
still remember those days with pride
when our great Prime Minister, Shri
Jawaharlal Nehru, for the first time
inaugurated the All India Students
Federation, a composite organisation
of students composed of the socialists,
communists, congressmen and -~ the
Gandhites fighting for fieedom, I still
remember the dhys when the youth
of this country responded to the call
of nationalism, responded to the call
of national leadership for the freedom
movement.

But what is the position toeday? We
find a lot of talk about public co-
operation, as far ag the Five VYemr
Plan iz concerned. We hear lot of

- lectures in convocations and outside

the convocations where the youth is
being called upon toshoulder the res-
ponsibilities to iMplement the warl-
ous phases of the Five Year Plan. We
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hear a lot of talk about the Commun-
ity Development programme that it
ig & great dynamic programme and all
that. Our youth is being called upon
to help the Community Development
Programme. But we are yet to find
an apparatus through which we have
been called upon to Zunction. We
are yet to know the apparatus throuzh
which they will function. I would like
the hon. Minister, although he is not
entirely responsible for it—all of us
are responsible for it—to go into the
streets of the cities. He will find that
our youth, who is in a crisis, is roam-
ing about in the streets without any
purpose. It is not a pleasure for any
young man to go in the evening to a
picture house and stare at the pictures
of beautiful girls. But he has nothing
else to do. That is why he does it.
It Is not a pleasure for our young men
and women who can afford a little
money to go into coffee houses and
gossip about the various scandals in
the Government Departments and
hear the various rumours that are
afloat there. But they have nothing
else to do.

There was a time when these young
men and women used to assemble in
varioug parks, in the small huts, and
used to plan for the freedom move-
ment of this country. But today they
are lazy, because they are ndt given
any work either to fhink or to do.

I know that the hon. Minister has
to reply to this debate, and so I would
not take much fime. I want to say
only one thing. As far as the spirit
of thig resolution is concerned, there
can be no gbjectlom %o that. It s
necesgary that we should make en-
quiries about the demands and re-
quirements of the youth. It is neces-
sary that we should co-ordinate their
activities, It is necessary that we
should harnesg their energies. We are
seeing that our food front is in a bad
way. The other day, in the city of
Delhi we had a water shortage. In
fact, the water supply collapsed, but
our army did the work in restoring
normal water supply. But depend-
ing on the army for this work'is a
dangercus sign. I only a call BHal
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come that day from the Prime Minis-
ter through the Education Minister to
the youth of Délhi, .am sure the
youth men and women jin their
thousands would have come out with.
spadeg in their hands and would have
set right the course of the Jamuna.
But we do not depend on our man.
power; we do not depend on our
young men and women, we depend
on our army; we depend cn the gov-
ernment; we depend on our services;
we depend on our Secretariat. That.
dependence must go. ‘Therefore, I
appeal to the Government to accept
the spirit of this resolution. The
wording may not be very much ac-
ceptable to them; I can appreciate it.
The Government itself should come
forward with a proposal to make a
thorough investigatfon mto the crisis
from which the youth is suffering.
Government should come forward’
with various suggestions as to how
the lot of the youth of this country
can be improved. Government should
also encourage them to particfpate in
socia] welfare activities, A lot of acti~
vities are being done by {foreignm
sisters. But what about our own
brothers? What is being done for
them? Unemployment is  there,
suffering Is there, misery is there,
lack of purpose is there, and lack of
objective is there, and it is the res-
ponsibility of Government to do
something to remove these things.

With these words, I support the
resolution.

Shri Basappa (Tiptur): I am very
happy hat this resolution is being dis-
cussed in this House. The speakers-
who have preceded me have eloquent-
ly pleaded for the cause of the youth.
They seem to inspire the youth of
this country. But what do we find
outside? This oratory is being wused
sometimes to inspire the youth of
this country for strikes, so much so-
that....

Shri Nath Pail: Strikes in the cause-
of their rights.

Shri Basappa: ...... the production
and other things in this country are
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[Shri Basappal
hampered to a very great ‘Extent. That
does not mean that oratory should not
be used. What I wanted to say was
that tfhe same honourable gentlemen
-can make a better use of their oratory
to see that the youth of this country
do very well, to see that the poverty
-of thisg country and the misery and
sorrow of the people are liquidated.

Shri Nath Pal: Under the same
.orators, the production in ports and
docks has gone two hundred per cent
higher.

Shri Basappa: I am not referring to
any particulay individual. I am only
speaking of the great value of oratory.
1 too know that in this world torn by
hatred and fear, there is a lot of
frustration all over the world, and
helplessness too. But it is our duty
to see that all this frustration goes,
and I do really see a silver lining not
only in the youth movement here but
in the youth movement all over the
world, that the crusading spirit which
is behind the youth movement will
take us out of this war atmosphere
and establish peace in this world.

Coming to the youth movement of
our own country, the youth of our
country have to play a very great
role. There are very many aspects of
activity in which the youth of this
country can take part. Of course,
the defence of the country is one such.
I our youth are allowed to do that,
and they are physically strong, we
have nothing to worry so far as the
defence of our country is concerned.
Again, the youth of our country can
carry the great message of Panch-
sheel and the great message of peace
to every nook and corner of this

world. More than that, for the
development of our country, econo-
mically and socially and in  varlous
other ways, what is mainly needed,

and what Government expect and
what all of ug expect, is public parti-
cipatlon and public co-operation. My
hon. friend has already said that
these are not coming forth in the
expected measure. This vast mass
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of people in thig country is a great
force, but it is still unorganised. That
is why there is lack of public co-
operation or public participation, and
that is why we are finding it difficult
to see that our Plan progresses as
satisfactorily ag we want. Therefore,
we must see that the youth of our
country act in such a8 manner that the
various developmental activities of
the Five Year Plan are fulfilled satis-
factorily.

Another thing that we have to con-
sider 1s the demoralising effect that
we are noticing among the youth of
our country. Only the other day,
when the Banaras Hindu University
(Amendment) Bill was being discus-
sed, we heard how the youth were
going asfray, and what steps we had
to take in order to bring them under
some sort of discipline.

As for public participation, to
which I referred just a little while
ago, there are certain prerequisites
which have to be fulfilled before it
can be forthcoming. We want peo-
ple to consume less and less, but we
do not see any evidence of that. There
is a big call for that, buf still "we are
gomng on in our own way. The call to
save is also there, but that also is not
being responded to properly. The ins-
piration which is necessary for the
youth to achieve these things is lack-
ing, because the administrative machi-
nery Is not geared up properly. When
the youth see some sort of corruption
or some nepotism or some red-tapism
going on, naturally, they are not ins-
pired. Hence, there is need for pro-
perly gearing up the administrative
machinery also.

Youth leadership is also lacking in
this country. ‘There is talk of youth
weilfare and all that but the measure
of succegs which we have achieved so
far iz not very much. 8So, greater
attention should be paid not only by
the public bodies but also by Govern-
ment to see that our youth are Iins-
pired properly to take up all kinds of
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works. ‘That does not mean that
Government are sleeping over
matters They have taken certain
measures. For example, they are
trying to have In different centres of
the country youth leaders’ training
camps. A number of such camps
have taken place~There 1s also the
Inter-University Youth Festival at
Delhy, which has become
an almo-t annual function, a large
number of youths are called from
various parts of the country to come
and participate here, and that 1s 8
very good thung I think that should
be encouraged more and more iIn
order that the youth may get inspired
Greater opportunities are also be.ng
given from time to time to see the
labour service movements that are
taking place, <o that the dignity of
labour is also inspired among our
youth

In the face of these things, to come
forward and say that Government are
not at all doing anything 15 not
correct, but 1t 1s true that Government
have to do a lot more to see that the
yvouth are inspired properly Beside.,
there are the other non-official
organisations Of course, criticisms
may be coming forward for the sat s-
factory working of the Bharat Sewak
Samaj or the Bharat scout movement
or the NCC or the ACC and so0 on
Stll, the planning forum which the
universities are ovrgamsing, or the
farm youth clubs and the farm vyouth
exchange programmes etc which are
organised by the Agriculture Mimistry
will go a long way But what 1s really
needed 1z that all these organisations
and also Government should see that
proper co-ordination 15 established
between the activities of all these
organisations so that the youth move-
ment gaing greater momentum 1n this
country

Shri Ghosal (Uluberia) I do not
want to reiteiaiut the glorious  past
history of the Indian youth and ther
contribution to our national move-
ment The first urge for salvation
from the yoke of foreign bondage
which not only inflamed the youth of
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Bengal mm 18085 but also conflagrated
the youth of India maintained 1ts
flame burning till the day of Indepen-
dence, nothing could stand in thoir
way, nothing could dis.uade them
from thewr march onward They filled
up the British prisons whenever the
national call for movement was given
to them They suffered al] sorts of
persecutions, and they even faced
gallows smilingly in the prime of
their youth If a few leaders today
who are in power pioc’aim that they
are the only architects of this modern
India, then we have to forget the
history of the national movement of
India How can we forget Chapekar
Brothers, the first martyrs of the
Indian independence movement? Hows
can we forget Khudiram” How can

we forget Bhagat Singh,
Madanlal Dhingra and other
young patriots who sacri-

ficed theiwr Lves at the altar of the
mother country” How can we forget
Netay: Subhas, the emblem of youth-
ful vigour?” He alsc suffered a lot of
persecution for the independence of
this nation

History cannot bc twisted and facts
cannot be gulped down for long I
would like our leaders to remember
the years 1946 and 194% It 1s the
youthful vigour of the naval cadets, 1t
15 the youthful imag nation of cur
airmen, 1t 1s the youthful uprising of
the working class and peasantry and
1t 1s the youthful fervour of the Indian
Army under the in-piration of the
Azad Hind Fouj which compelled the
British to leave the shores of India
How can we forget all these things,
the past activities of the youth who
rendered so much for the indepen-
dence of India”?

Why were thesc untold sufferings
embraced by them? Was 1t only an
impulse or was it some mad men's
pranks? That 18 not a fact They
dreamt of a happy ond prosperous
future for our courntry

If we come to the present, what do
we find? What is the present condi-
tion of the youth of this country?



3815 Resolution re:

[Shri Ghosal.]

After 11 years of independence,
unemployment is, staring them in the
face, health is shattering, education is
inefficacious and starvation, disease
and poverty are their companions.
This bleak future cannot but produce
indiscipline, indolence and frustration
and life loses its charm. No amount
of mouthfu] verbiage or pedagogic
sermons will ameliorate their present
condition.

We may ask, what has been done by
the Government for the development
of the youth movement after indepen-
dence? 1 learn that a programme
for camps was arranged by Govern-
ment at the cost of several lakhs of
rupees. [ have pone through it care-
fully but 1 have not found anywhere a
real programme by which the youth
can be drawn into the developmental
works of the nation. 1 do not find any
programme there for integrating the
youth force in the social work of the
nation. May I know how even afier
this camp the youth have developed
public relations, how they have
rendered service to the cause of the
rural people? They have done
nothing.

Most of our hon. Ministers have got
some idiosyncracies, Every time our
hon. Labour Minister goes to a State
he feels pleasure in patting his pet

............ child, the Bharat Sevak
Samaj. Our hon. Minister of Com-
munity Development Blocks, which
are now the cockpit af political game
at least in our State . . |

An Hon, Member: Question,

Shri Ghosal: ... .delivers stories of
public relations of the gram sevaks
and sevikas,

I feel also sorry when I find the
hon. Ministers or leaders praising the
Social Welfare Board for agricultural
public relations. 1 am sorry to say
that the top-notchers of this organisa-
tion who come from the bule blood of
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the country, cannot really serve the
purpose of public relations, There-
fore, my submission would be that
Government should take into their
confidence those youth organisations
in the country which 1eally represent
the cause of the youth, which have
got the capacity to represent the
youths’ problems and their needs.

My next submission is this. There
are examples—this ig nol a new thing
mn our country—in other countries of
youth participatiun in national deve-
lopment. There are remarkable
instances of their magnificent achieve-
ments not only in the socialist coun-
tries from East Germany to Viet Nam
and China but also ‘n the capitalist
countries like England and America.
Personally, I do not And the utility of
these camps, festivals and carnivals
by themselves unrless the youth foice
ijs connected or diverted to the
building up of the naiional projects.
1 would request the non Minister that
he should give a clarion call to the
youth of our countiry. The time has
come to create confidence in  their
minds about your integrity and
ability to kindle zest in their lives so
that they can participate devalon-
mental works,

So in order to assess the needs of
the hour of the youth and also devise
means how they can be employed,
how their vitality can be harnessed in
the cause of the nation, I think the
preliminary steps suggested in  this
Resolution should be accepied.
Though, of course, I am personally at
the fag end of my youthful age, I feel
it my bounden duty make this request
to our hon. Minister for considering
this Resolution for adoption. I lend
my support to this important Resolu-
tion of Shri Panigrahi.

#t sfromy ww (3es)
Fafe #8YRT, arg aaer o grfredr

*Expunged as ordered by the Chair.
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; W deeT WAHT ¥ azF & qu
fawrod Iofeqr fisar & oa® 3
oy wrear &, .

oft e arf : AT qEew ] W&
awrw?

st sfiwroTm W gEET |

| Wo foro wgae (AT ¢
oz A8 IR GFeT w7 § | AAE
¥ fram & gwe € wrET ]

wtiys@ewaa §T § 5 aw,
EATT FRTHA AT GATL AEHIT €7 ar
* s w1t fe g g afwat &1
I U & wrae ¥ fad ar o

o gt aw wure § e ¥ fes-
WA ST gATR aga ¥ ATl
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& wgr fie oF v AR W 3w A
oTaT § W W & gaw g ahw
qTRYAR # AT AF @ W AT W X
AT AAT THT THY FT IAHT LI
a3 A drT DA & AfieT 9T F1 TS
a3 A Aw o o osehw
grar d fs @ o & Y ol 7 o
g2 & 1 o &7 7 A srg? ot 3w
ST AT @R WY fae ) 3y
s awME AR A §G
arfaat § W $9 wfar § | v o7
N g ow A 7§ W o § arfaat

& § wifs & wITT FY waewr 7 §
WX IR ORI T QLT SFIEar g
faerdr & Afeer foe ot T & qaw,
gafaat faen & &% 7 § TE RS
WREA FT I A I WG
4% ¥¥F FraAT A werar 2, foaw of
o E @, T ggwar g o
wfyFw S7 30 & g7 g% gafo) w®
g & mw 9A & = W i
¥ I g SR dEd ®
ol & S IER fd g AR & I
fa=ar #T e & gowar g e oo faw
"FTT I famzr & ardr 3 9w faww
R¥amafig i madaFn e
IR w1H FA & T2 oy @ W
Ay B AfFT I T FH T WY
A &Y WY Iy v w1 QU g0 IqEm
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& wifY asal & FewTNMY T wifaer
o gf 2, I 0% ¥ ARl N ow
gfceg aAT 239 & ®1§ a9RT W §AL-
o ™ § 5w sar & afa &
T AT GASHA WA FOT I@ A w1
FUTAT ®TH 1T FT WTAT FC0 THTC &,
1€ AT FTH IW ¥ wAA aqrar Ay
¢ ¥ T ow guT w1 § forw wy fe
& AR AT 9T WA o wfer
FAY g | T w7 w § e o
g wrTem ¥ fow ¥ fan oot o wfer
g W17 I %71 sufren a3, agrqar € )
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g *TH woec & fody wt 3w wix
9 & B9 A TR ¥ wweqy w7 awwH
wv wrer af & 1 i & fie o g
¥ g F ag wrR v WX g ¥
TIT T TN T oW AIZ AE © WY
ferwrad g w4 s wxwe @ W
Y WA g ¥ ¥ $T WA fame gawy
g qreAT areft 1 s ff %
v et Wit woETe § oF qfog
N e w5E W g @ s
o wft W TR PR Y dc-EwTh
BT 9T FTH FA FT AT & g7 4G
T@ AT | KT W AT S OAY
&6 wearg & 18 & I7 #T /997 Han
g e & ¥ ama & faiw @ g
fir e, wifee o gfrafafat &
JHTH FAAA®T FT HIST A& TF
fasiw sv1 & afg =09 1 § g7 A
Ifwa o wmwew o owor gfraded
J 9T waar Fifuy § argg, g3 g
st & sfeas & fare & gl
& 1 G f FOET gt Tagaw € faA
w1 o &=, Fifasi & o+ &1 Wi
agt faear @ Sfeq & awwar g fw
I A X 9T AT g
Al ¥ WL TATqS g, TA 7 WA
o1 gurdt arqaifas fasra gomr - #Y
gfafoat a7 ast g sRkfra@ &
17 AT A I § a1 &
AT TH AT @ I F WAT TR
& & T qU Wi frwan & w A
NFwmw A T g fFaw A
et & qw afiwxy * ST § Aw
WY fig ot g o 7 forareft Y mwreard
£, I W gHMA g A@Al, 4G AT
T AT 81 @ H AT T% fawa-
faarea wraw & wgr & 3w & A
TawT Y g 0% ¥ ghewr T &
ey far srar § W a7 19 9T
W T GHEATH W A G g
A fex et F ow ofewg s WH
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1 T FRTT N ¥ F & gAeT
w1 M wgra_ awer § W< fom W iy
3% TEY 93 &7 3 99 ¥ afer s
g & & WL qroET & FTHY #
AT §, ¥°% K Y GeqT wraw wT A
T TNEAT FT FHTEA ®Y LRV, TG AT
¥ wow | ay ag wrfY & ) wufeg &
T NEF ¥ q9ET A% F @ E |
HAATT K® & g A AraAT @ WA
waeg wrgar § W argan § fE @
H6Z_ F WAL AT qGT ¥ AT ATAA
gTeg & WYIT IHIE @A AT ANT F
9 wq F1 I & i Gr-mard alk
9T ¥H ®1 FL | G &7 T w5 §
fat g 93 AR s gu Wik faen
w9 a1 F1 AW 9% X gU TW w1
®T FL | FEHTC Y Ay Aifq 9 ot
& ag feeft safes fama a1 Y fasiw
& form wy Y feg 1 o7 ofr geare
o ardf fanw & P Wt we
TR FEF T gAwt £ 7F qeqy & forw
9T FFTX FT fraror g v wxwre &
ETT I9 & AF FTHY T AT & ay
4 gumar g f& awear &1 qura ad
& agr | gafag § wrgar g fs o
FO% FT FIH TT-HETH FEaTsy &
gra gar fgd @ AT w@ear
&4 | 3§ | @ ariegi & A wfentas
g 1 AT g ¥ % wwa § v oag
FTH SOTET ATATAT ¥ Y FHAT FA{HT WM
UF §F a6 7 Seq7 A TqrIAT § 9y
forg o3 f& som &1 fagao & &
=7 g fawrms &3 f6 /e I &
FH! 7 AT F@r & A T
w1 ¥ wied wo faarz gt a2 v
et ¥ 1 ¥F a<g & WS w4
*< g &1 faaq 1 ag fowaa
w1 awdT ¢ fE et qawt o et
fasia & AT F qH SAOAT ATFAT
¢ | safed Sfea gz @ fr g
¥ a7w ¥ fedt aitey a1 fedt O
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[ sfraroaw zra)

oY AT T FC & Ae-woerdr AT 97
ZAWY &7 afer T TET TR &
fag WX gawt & =ferr & frwre
W 3 ¥ s W N TG TN
fod o3 § d-woerd FEaY I
g ard | Wi T<HT *T 9 $F g
T fe-aeard dearl & w190 ) @
% fog foadt #t agraar stasd 2
L T WNE AT { TR
fr e o sw & w1 =
TR E AT A & 1 A R
f5 qawl ¥ awen agy wew &
Ta%) 7 9wfa @ &1 W A9,
JATHT T w1 AT fadrgy & o
v +fY dr-wETd diT 9 @ awar
¥ fear amr wfgd st @i w
wde ¢ fr ag faar ooz ¥ @t @
AT 2|

Wt me ok . TH B g &
fed wra =€ w9 w1 A 19 7

Mr, Chalrman: The hon Minister,

Shri Halder (Diamond Harbour—
Reserved—Sch. Castes): Sir, I have
given notice of an amendment

Mr. Chairman: Two hours have
been allotted for this The hon Miris-
ter must reply and then the hon
Mover has also & right to reply We
commenced at 3-11 and we can go till
5-11,

An Hon. Member: Let us sit five
minutes more,

Shri V P Nayar: Anyway, we do
not have a quorum

Shri Halder: Our country 1s very
backward economically though we
have vast natural resources and
manpower. Why ig 1t sc after elaven
wears of Independence? Government
has totally failed to vtilise the wvast
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resources of manpower and several
lakhs of people are unemployed. Sume
have registered their names but there
are a very large number who,have not
registered their names How their
services be utilised? That is the ques-
tion, Before Independence th ds
of youths of our countrg parhc pated
in the national movement ther
sacrificed their life. Why # ;ﬂ:ls
happening after Independence?

are people not coming fomw :ﬁw
development of country? It

the leaders always ask the peoplei
sacrifice but they do not themsel
set an example, This is the

why people of our country are not
inspwred. The Congress Presiden},
Mr, Dhebar, has said a few days &go
that they have reached a stage where
they could exactly describe the Con-
gressmen as job hunters.

e

It 1s true. But I cannot blame'wll
Congressmen because there are samge
common Congressmen who  have
nothing to do and who are unern'ploy-
ed What can they do if they remamn
unemployed for years together? They
have no hope, nothing to do be
them Our Government spends ]
of money for Vana Mahotsav onlyﬂs
a show to our people When they g
to do some work, they take photo-
graphers with them so that they may
publish 1t in the newspapers. Will this
help our people to enthuse? Not at
all Even those who come fortard to
participate in public  work i the
development of our country are not
given their chance because of pchtical
discriminations That 1s thc rcason
why I have tabled this amendment.
Government has failed to sclve igany
acute problems of our country, When
they are faced by the opponents, they
say that they have a msjority gand
people have given them power t¢ do
what they like. WIill the big majdpity
solve the problem in our oo ?
With so big a majority in the
ment and Assemblies, they casinot
solve any problem in our cojmiry. I
therefore request this Govtt\ﬂnmi to
consider all these things and’' lesrn
things from other countries,. ‘W& see
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in China that for harnessing the
resources of a river. the leaders of
that country gave a call for co-opera-
tion. Thousands of people came
forward and within a few days the
scheme wag fulfilled But in our
coumtry what do we see in Bihar? For
the same purpose, the Government
MMinisters came forward to set an
example and they workzd for en hour
or 8so. This did not inspire the
ple to work and that is the reason
or its failure. Therefore, my auvice
this. While you a:k other pecople to
‘co-operate and sacrifice, do not say to
them: “do as I say but do not do as I
do”, That will not serve any purpose
So, I accept this Resolution with my
amendment.

. Dr, Melkote (Raichur): Sir, I rise
to support the resolution. It is a great
day when we bhavz taken up this
question for discussicn bere in  this
House but may I say thal I have been
sorely disappoinied by the poor atten-
dance in this House when we are
debating a big quastion lhke this,
Members on this side as well as Mem-
bers of the Opposition a1c warting in
siumbers. Every on: of us in  this
House, day in and day out, speaks
that the future lies in the hands of
the youth of the country; and a
question of this type which needs to
be debated for days and days
together, is being discussed only for a
couple of hours and that when so
few members are present.

S8hri V. P. Nayar: There is hardly
any quorum in the House.

Dr. Melkote: That is the pity of
the whole question. Though this
problem is being debated by a very
few Members, it has still its own
importance and my only competence
in rising on this occasion to say a few
words lies in the fact that I have been
associated throughout, and I am being
associated even today, wih the Seva
Dal, Bharat Sevak S8amaj movement
and other movements whcre students
of more than five colleges and two
high schools with which I am associat-

149 L.S.D.—8.
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ed to take part and &lso with one
khadi and village industries organisa-
tion through which I come in contact
with the youth both in the towns and
the villages. What ig their reaction to
the whole question? Such of those
that have had a food luck to  have
opportunities of employment, of
higher education or service, feel one
way and the other, those, who have
not had the good luck to Le educated
and left behind in the village sector,
finding it difficult even to make &
living, have  different reactions
altogether to give. And again those
who have been educatad but whe
have not been employed nave some-
thing to say and the youth who havr
been educsted and employed have
something else to say, both reactions
being contrary to each other. Then
the vouth in the village sector come
up and they have their own say in
the whole matter the reaction being
different from the other,

May I say that today -we should
look at this question not from
emotion, but from fac's as they,
emerge, from various factors that are
prevailing in the country t.day? What
1s it that the country is after? Is not
what we are doing today in this
Hou-e for the benefit of the ynuth as
a whole to a large extent whether it
1s the educational Plan, whether it is
the Plan for having more industries
for more employment, whether it be
the question of sncial upiift, or
whether it be the construction of mcre
hospitals for th: h=alth cf (he coun-
try. Even though it is for the whole
country, that we do all these I should
say it is essentially meant for that
section of the population that can
utilise it to the maximum  extent.
Children cannot use them very much,
they have to be educated, they have
to be brought up. Old me1 have one
foot in ti® grave, and so whatever Is
being done in the country todav is
meant for the youth of the country,
and that population being the largest,
the way we are tackling the problems
and the effort that is being made to
tackle them are not adequate. That
is why a kind of frustration is
growing in the minds of the youth.
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[Dr. Melkote]

Fortunately the problem is  being
tackled by the Educsation Ministry
Though it is a problem that confronts
the whole Ministry, it is the Education
Ministry that has golL to reply. The
Education Ministcry has made avail-
able to the country a certain quantum
of money. Swimming pools are being
constructed, auditoriumg are being
constructed, DBharat Sevak  Samaj
work is being done, but what is the
result?

There is a section of the youth that
gets enthused with all this, They come
forward and parcicipate, but may 1
say that in spite of &ll the talk that
we are doing, the number of people
that come forward to take advantage
of these things, whether it is the
educated youth or the other section, is
not such as to bz able to completely
utilise all the funids that are placed
before them by tius House year after
year? What is the reason?

The reason seerns to be more politi-
cal than otherwise, Countries have
been quoted here  where the youth
are going forwa:d on account of the
leadexship there. Unfortnately, due to
the political background that we have
had, and today on account of certain
conditions that are prevailing in the
country, the political parties are s0
far apart even today that even in a
national effort uf this type, people do
not come forward to combine together
in order to enthuse the youth on a
common purpose. That is the main
hurdle in our not being able to
enthuse the youih

Youth got enthused by ull sectlions
of the population before independence,
Whether it was the Congress or other
parties, whoever appeared on  the
platform got a hearing, and the youth
followed them meticulously, But
today whoever mey talk, it falls flat
on the youth, becuuse the leaders do
not combine together in  inculcating
discipline in the minds of the youth.
After all is said and done, discipline
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means discipline of a particular type
which every vpe of us would accept.
Work means work of a particular type
which combines a certain type of
efficiency and standard which every
one would accept.

‘We say these things, but actually
when we go to the youth we try fo
dissuade them from participating in
such work. We say: "After all, this
is Bharat Sevak Sama), after ail it is
the Seva Dal, after all this is being
run by the Communists, this is being
run by the PSP etc.” Different stan-
dards are set up or different ap-
proaches are made in order to catch
the youth by the political parties and
not for a national effort, That is where
we have been lacking in our efforts to
enthuse the youths. If today the
Education Ministry of the Govern-
ment of India is doing anything, it is
for the nation as a whole, not for the
political parties as such, and unless
and until all sections of the popula-
tion, men and women, cume together
and decide that in such national
efforts we should combine together so
ihat our youth may be given a proper
direction, subsequent to which they
may go in any manner they like, it
would be very difficult to enthuse the
youth. This is onec of the things that
the youths themselves have told me.

Not merely Lhat. There is another
aspect of the yuestion. May I ask
this House as to how many of us who
have been speaking in about all this
have been participating in these
efforts and not putting hurdles on
such movements? Pcople may talk
quite a lot, but once we go out, just
because it is not 'n my interest, I put
a hurdle, and say: “Why do you go
and associate with such work?” ‘That
is only a part of the game,

It is not merely that. There are
here today, both in this House and
outside, those who have had the
benefit of education and who have
had the benefit of employment, but
how many of these people are
responding to the cause of the youth
movement?
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Mr. Chatrman: The hon. Mamber
ghould conclude now

Dr, Melkote: 1 am sorry unless a
little more time 13 given to me, it will
be very difficult. While I support the
spirit of the resolution, I have some-
thing to say. I end my speech unless
more time is given to me,

Mr. Chairman: I think the hon.
dember has finigshed.

Dr. Melkote: Not yet.

Mr. Chairman: But the time allot-
ted is only two hours
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Shri ¥. P. Nayar: The Minister has
not yet replied.

Mr, Chairman: Let us adjowrn
today, The hon. Minister says he
cannat do within 1§ minutes. Let us
adjourn to the next doy. The hon.
Member has finished his speech,

Dr. Melkate: 1 have not emded my
speech. 1 gshould be allowed to
resume when the House discusses this
problem again.

17.07 hrs,
The Lok Sabha then adjourmed #ll

Eleven of the Clock on Monday, the
1st September, 10568,
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Teachers in Basic Schools
of Delhi . ] .

Crude Oil .
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ency, West Bengal
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Tribes

Import of Steel

Girls’ Education in Ru.n]
Arcas
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Basin

Air Wing of Indum wa
Elementary Education

Coal Price Revision
Committee

Cantonments Act, 1924 .

ngh Altitude Ruﬂrch
tation .

Toll Tax in Delhl
Loans from U.S.A.

Suppression of Immcnl
raffic

Industrial Flmnce Cor-
poration

Territorial Army
Juvenile Delinquency
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Reform of the Judicial
Administration . .
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Welfare Extension Pro-
jects, Bombay

Reservation for Schoduled
Castes and Scheduled
Tribesin Tripura

Ptoperl'y ﬁnc:ued to Go—

Ccnlnl Sucui.l Wclfuc
Board's Gmants to
Mysore . . .

Central Social Welfare
Board’s Grants to
Rajasthan .

Vlswn Mnnd.m in Rajas-

We]fm of  Scheduled
Castes, Scheduled
Tribes and other Back-
ward Classes in Andhra

M/s. Hochrief Gammon,
Bombay.

Welfare of Scheduled
Castes and Scheduled
Tribes in Rajasthan

Aid to Rajasthan for
WVarious Projects
Training Expenditure
University Teachers
Engincering Colleges
©Qil Survey in Dasuya

Employees in Bhilai and
I)putgapur Steel Plants.

Development of Educa-
tional Institutions

Prohibition .

Student Homes

Education of the Children
of Defence Personncl

National Provident Fund
Trust . .

Carrying of Night Soil

Institute for Training of

Librarians
Villages on Jamuna Banks

New Ordnance Factory .
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Forged Currency Notes -
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Welfare of Tribals in
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Scholarships to Adlmﬂ
for § Abroad
Constitution of Indla .
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QUEST S—contd.

U.SQ.

]01
Subject

Tenders for Machinery .

Iron ore in Rajasthan

Zoological Survey7 of
Lahaul

M.E.S. Review Committee
Yen Credit .
Bhatinda Fort

Foreign Exchange Earned
by Indian Shipping

1: .C.C.in I-"'l.mlt\bf .
P tment of Hi
ppolocmént of High
Bharat Elmromcg {Prl-
vate) L
Mineral Adv:sory erd
Income Tax Arrcars .
World Bank and I. M. F.
Conference . .
Hindi Shiksha Samiti .
Admission into  Delhi
Colleges ) i
Arrest of Smugglers
Political Sufferers _
Tripura Teachers Asso-
ciation

Remt Comrol in Mmupur

Employees of Delhi Ad-
ministration

Land Records Dcpu-t-
ment Tripura

IEx Servicemen

;}v:mmry Allowance
imachal Pradesh
I-.-.x—l N.A. Personnel

Office of the Iron and
Steel Controller .
U.P.S.C. Income .
Tribal Arcas of Manipur
Exemptions of Firms from
Income-Tax .
Allotment of Iron md
Steel to Punjab .
Expenditure Tax on Ex-
Rulers . .
Central Social Wclf.n

's Granis to
Punjab . : .

Conservation and De-
velopment Rules

Insurance of
vernment Employees

1196 Adult Education .
1197 Carpenters at Rourkels
Steel Plant .

1198 Rent for Machineries .

3834

CorLumng

3675-76
3676-77

3677
3677-78
3678
3678

3678-79
3679

3679-8o

3680-81
3681
3681

3682
36F2

3683
3683
3683-84

3684
3684

3684-85

3685
3685

3686
3686

3687
3687-88
3688
3688
3688-89

3689-90

3690
3690

3691
3691

3691-9a
abga



3835
WRITTEN ANSWERS TO
QUESTIONS-—contd.
Subject
UsoQ.
YR
1199
1200

Income-Tax from Punjab

Income-Tax Cases 1n
Puniab High Court
echmical Educauon in
Himachal Pradesh :
Government Aided Pn-
vate Schools :n Hima-
chal Pradesh .
Physical Tramung in
Himachal Pradesh

Hind: Classes

Smuggled Gold seized at
Rewan Railway Station

Floods in Delhi

1201 T

1202

1203

1204
1208

1206

[DarLy Dicxsy]

CoLumNs

3692
3692-93
3691

3693
3693
3693

3694-35
3695-96

PAPERS LAID ON THE TABLE : 3696-97

The follo papers were laid
on the Table :—

(1) A copy of the Report of the
Adwvisory Committee on
Slum Clearance

(2) A CO%',; each of the follow-
in oufications  under
sub-section (2) of Secton

of the All India Services

Cct, ¥ ﬁSI f—
(1) G.S.R. No. 708 dated the
23rd August, 1958 mak-
ing centain amendinent
to the Indian Admunis-
trative Service (Regula-
tion of Seruonty) Rules,

1954
(i) G.S.R. No. 709 dated the
23rd August, 1958 mak-
ing certain amendments
to the Indian Police
Service (R uon of
Scruonty) Rules, 1954 .
(3) A copy of each of the fol-
lowing Notifications under
sub-secuon (4) of Section
19 of the Medicinal
and Toilet Preparauons
(Excise m?k‘:ﬁc” Act,
1955, ng certan
further amendments to the
Medicinal  and (i:ro:let
Preparations iXCise
Duues) Rules, 1956.
() G.S.R.No. 611 dated the
19th J'illy, 1958
(i7) G.S.R.No. 678 dated the
9th August,1958

STATEMENT BY MINISTER: 3698.99

Mmster of De-
fence (Sardar Majithia)
made a swiaterment rding
the clash on the 28th Janusry
1958 between troops of the
Mahar Regiment and stu-
dents at Sagar

The Depu

ELECTION T -
MITTEES ; 0 com

The Minuster of Scientific Re-
search and Culturai Affairs
(Shri1  Humayun Kabir
moved for the election of
Members of Lok Sabha to
be the members of the follow-
Ing .—

(1)} The Central Advisory
Board of Biology (One
Member)

(2) The Council of Indian
Insutute of Sciences,
Bangalore (Two Mem-
bers)

REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOP LD

Twenty-cighth Report was
adopted

BILL 1UNDER CONSI-
DLERATION .

Turther discussion on the mo-
uon o consder the Estate
Duty Amendment) Bill, as
reporicd by the Joint Com-
mittteg continued. Clause-by-
clause conswderation was not
concluded

RIPORT  OF
ON  PRIVATI.

3836
Convays

369g-3700

3700-04

3704-61

COMMITTEE
MEMBERS'

BILLS AND RLSOLUTIONS

ADOP'FD |
Twenty -fifth Report was ad-
opted

PRIVATI M] MBLR'S RESO-

LUITON—=NLGATIVED:;

Frurther discussion on Resolu-
uon re : working of mono-
pohistiae concerns concluded
and the Resoluuon was nega-~
uved

PRIVAT] MEMBLR’'S RESO-
LU I''ON UNDER DISCUS-

SION

Shn Pamigrahi  moved the
Resolutonse @ formauon ofa
National Counctl of Indian
Youth. The discussion was
not concluded.

AGLNDA FOR MONDAY,
1ST SLP FTEMBER, 1958—

Further clause-by-clause con-
sideration and passing of the
Estate Duty (Amendment)
Bull, as reported by Select
Commuttee, also considerg
tnon and  pas of the
Banaras Hindu University
(Amendment) Bill,

3761

3761-80

378ca3880
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